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LEGISLATIVE ASSEMBLY. 

Wedne.day. 9th Marek. 1927. 

The Assembly met in the Assembly Chamber at Eleven of the Clock, 
Mr. President in the Chair. 

QUESTIONS AND ANSWERS. 

SUBIBOTS LAID BBFOU THE CBNTBAL ADV180RY COUNCIL FO& RA1LWATS. 

815. -Sir Bart 8JDgh Qour: With reference to the Honourable tlir 
Charles Innes' statement made in the course of his speech in tile Assembly 
on the 25th February. 1927, e e .~  the subjects laid before the 
Central Advisory Council for their opinion. will the Government be pleased 
to state the subjects upon which the opinion of the Council was accepted 
and acted upon and the b e ~  upon which its advice was not accepted 
and acted upon? 

'!"be HOID01J1'&b&e SIr OIIarl .. InD .. : The statement is being prepared and 
will be supplied to the Honourable Member. 

SJr JIari 8JDgh Gour: Will the Honourable Member be ple&181 to lay 
it on the table of the House 8S soon as it is ready? 

The Honourable 8tr CJharlea 11m .. : I shall I!ODsider the point when I 
llee the statement. 

Plll1.Jt 0.. DEI.HI ScBB1IK. 

816. -Kr. K. :a. layakal': Will Government be pleased to state 
whet,her: 

(1) they have taken any and what 8I!tive st-eps for the promotion Of. 
~ e scheme for the encouragement of Indian APt knOWD 88 
the Prize of Delhi Scheme? 

(2) the.v have received any  and what sl1oagestions from the Provincial 
Governments on the ~ e on the propose.: Central Art In-
stitute published and ciroulated by ,the Government of India? 

(8) they have received any abd what bUggestions about tile Prize 
of Delhi Scheme from an'\' individuals or institutions in 
England? . 

(4) the.Y have formulated any and what definite policy for the mural 
decorations of the buildings at New Delhi? 

The Honourable Str Bhupendra Nath Ilina: (1). (3) lind (4). The 
answer is in the negative. 

(2) The suggestions made by Local Government", on the proposal to 
establish a Central Art Institute IIot Delhi are at present under consideration 
by the Government of India, Ilnd they are not in A po!;lition at t.his stage trt 
plaee them before the House. 

( lSn ) .\ 
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SAU Oil QUININE BY TaE Posr OFFICB • 

. 817. *JIr. Bhabaldra Chandra Boy: (a) Will Government be pleased 
to state the value of quinme sold through the agency of the Post Office in 
each of ,the last five years? 

~b  Is it a fact that for increasing ~ e sale of quinine the rate of com-
mission granted to the postal employees has been reduced from annas ten 
\(' six annas? H!\S the price of quinine been correspondingly reduced? U 
~ . why ~ ~ • 

(c) Is there any rule of the department by which the postal employeea 
are oound to sell quinine? 

(d) Do Government propose to increase this rate of commission? 

. Sir Ganen Roy: (a.) 

1921-22 
1922-28 

1 ~ 

1924-26 

1921)·26 

Re. Of lakh •. 

" " .. Ll 

40 

(b) It is a fact that the rate of commission has been reduced as stated. 
'l'he jlri('c of quinine has also been reduced from six annas to four annns 
six pies per tube of 20 tablets. The third part of the question does not 
arise. 

(0) No. 

(d) Government have no proposal before them. 

Kr. K. Ahmed: Dc Government propose to state what is the percentage 
of income on the e~' they have utilised for the sale of quinine through 
Post Offices? 

Sir Gallen Boy: I regret I cannot answer that question. 

JIr. X. Ahmed: Will Government, for the information of the Honour-
able Members of this Assembly, state what is the percentage of the income 
they derive from the ~ e y utilised for the purchase and sale of quinine? 

The HOJlOIll&ble Sir Bhupe'Ddra Bath llitra: I dianot quite catch whaii 
precise information the Honourable Member .wanted. I may, however, 
ment·ion that ~ e Government of India make no profit out of the sale of 
quinine. 

Kr. X. Ahmed: Do they make any loss? 

The Honourable Sir B:bupendra Bath Mitra: The matter is not one with 
which the Postal'and Telegraph Department are concerned. 

CREDIT TAKEN IN THE ACCOUNTS OF 'JHE POST AND TELEGRHH DE-

PARTMENT FOR SERVlClIS RENDERED IN RESPECt OF CERTAIN K:NIlS 

OF NON-POSTAL WORK. 

818. *1Ir. Bhabendra Ohandra Roy: Is it a fact that no credit is made in 
the Postal Account £0:: profits accruing from non-postal work, such as the 
sale of quinine, Postal Insurance, Cash Certificates, G. P. Notes, Savings 
Bank, Salt Revenue, Customs Duty, etc.? H 80, why not? If nc..t, will 
they be pleased t.o state under what head of the Budget for Poet and 
Telegraphs they are shown? 



QUE8TIONS AlID AN8WBR8. lS9j 

Sir Gaaen Boy: Yes. Credit is taken in the Budget under Abstract 0 
of the Detailed Statements in support of Demands for Grants for· the Pos$ 
and Telegraph Department for lIervices rendered in respect of the following 
non-postal works: 

(i) Postal insurance, 

(ii) 'Cash Certificates, 

(iii) Savings Bank including transactions in connection with G. P. 
notes, 

(iv) Ctlstoms Duty. 

For the sale of quinine the department does not get any credit but the 
postal officials selling quinine get the commission themseJves. The com-
mission for the realisation of salt revenue by the post office is credited in 
the accounts of the Department under the head "unclassified receipt" which 
is incorporated-in "Miscellaneous Revenue"-Detailed Account No. B 
under head "XV-Posts and Telegraphs" at page 98 of the Detailed State-
ments in support of Demands for Grants fs>r the Post and Telegraph De-
partment. 

POST OFFICE G L>ARANT.KE FUND. 

,  . 819. *J(r. Bhabencira OhaDdra Boy: 1. Will Government state the 
da88 of employees who contribute to the Post Office Guarantee l"und, the 
rate of contribution paid by them and the total amount of the fund kep\ 
in deposit under the custody of the GovernIltent? 

2. (a) Will Government be pleased tc state the rate of contribution paid 
by the Government and the telegraphists to the fund and what is the total 
."mount paid hy the Government and the telegraphists separately? 

(b) Will Government be pleased to state the total amount spent by Gov-
ernment in payment of compensation for highway robberies or for other 
Lause!'!, the tot-al amount paid to the telegraphists and to the post8I 
UDIIJoyees during the last ten years separately? 

(c) Is it a fact that the telegraphists did not contribute anything to tho 
fund and if 80, will the Government be pleased to say why the benefit of 
the fund has been. enended to them? 

(d) Is it a fact that the fund has been closed? If 80, why? In wha\ 
item has the balance. if any, of the fund been credited? 

(e) Do Government propose to refund the balance to ~ representative 
of the persons who contributed to the fund? 
The Honourable Sir BhupendFa Bath Kim: The infonnation desired 

by the Honourable Member is being collected and will be furnished to 
him as soon as possible. 

EXTENSION OF THE POST OPFICE LIPE 'ASSURANCE SCHEME TO PEKBON8 
rAID' FROll LOCAL FUNDS. 

820 .• ~ lIhabencira OhaDdra Boy: (a) Is it a fact that the postal 
life insurance has been extended to semi-Government officials? 

(b) Do Government propose to extend the benefit of postal life insUl'ance· 
'SYstem to the extra-departmental agents? 

A2 
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Sir Gallen aoy: (a) 1'he Post Otlice Life Insurance scheme is extended 
to servauts paid from "Local Fw\ds" as defined. in Article 88 oftha CivU 
Service HegulatioDs. 

(b) The question will be cOllsidered. 

UTILISATION or THE PaOFITS MaNBD ON POBT.a.L Lin INSUI.ANCU. 

821. ·Kr. BhabeDdra 0baDdra Jtoy: (4) Are Government aware that 
lDany private insurance companies in spite of their heavy cost of establish· 
ment and agency commiBBion derive huge profits? 

. (b) Will Government be pleased to place the account of their Insuranoe 
Branch showing the profit earned on the Postal Life Insurances effected·? 

(c) Will Government be pleased to state how the amount of profit from 
'Postal Insurance has been credited to the postal aooounts for the last 10 
yeal'l!? It no credit has been made how has the profit been utilised? 

Sir Gallen Roy: (a) Govenunent understand that many private insur-
ance compllllies do make considerable profits notwithstanding the cost of 
establishments and other charges. 

(b) The Honourable Member is referred to pages 15 and 37 of the 
fudian Life Ass'urance Year Book, 192-(·25, which is -in the Members' 
Library. • 

te) '1'he profit is not credited in the accounts of the Post Office. Pro-
fits are utilised for the benefit of policy-holdel"l' by means of reversionary 
addition!' to the RUllIS assured. 

NI;YBER OF INDIANS HOLDING APPOINT.MBNTS OF SJ:CRIlTARY, JOINT SJ:CRJ:TAJr.Y. 

BTC., IN THE DEl'AaTllENTS OF THE GOVERN)(EXT OF INDH. 

822. ·Kr. Bhabendra 0haDdra Boy: ~  Will Government be plealled to 
state the total number of the following posts, either permanent or tem-
porary, in February, 1927, in each of the Department.a of t,he Government 
.,f India? 

(1) Secretaries, 

t2) Joint Secretaries, 

(3) Additional Joint Secretaries, 

(4) Deputy Secretaries, 

(5) Additional Deputy Secretaries, 

(6) Under Secretaries. 

(b) Will Government be pleased to. stat,{> the number of such posts 
ill existence in 1923? 

(c) Will Government be pleased to state the number of Indians who 
occupied each of the ahovenamed posts before the resolution on the sub-
ject of Indianising these posts was moved in the last Council of State by 
the Right Honourable Srinivasa Sastri and also the number of Indians 
holding each of those posts in February, 1927? 

(d) How many Indians a.re holding such posts in officiating arrange-
ments and how many are holding those posts in permanent arrangements ? 

The Honourable Sir A1ennder .addlny": I am having the iniormatiOQ 
(·ollect.ed and will communicate it to the Honourable Memher in due course_ 



QUESTJON'S AND AJliIJWalS. 1901 

POLICY III KEGAR.D· TO THE INDIAN SroR»; DEPAB.TlIU"T. 

823 .• JIr. BhabeDdra OhaDdra Boy: It; it a fact that the Government's 
intention and policy was to curtail the Indian Stores Department in Loudon 
with the gradual incn"e88e of the Stores Department in India? 

The HOD01II'abl. Sir BhupeDdra lfath Kitra: Tit" poliey of the Govern-
ment has been to develop the St{)res Department in India on efficient line!; 
eo .as to enable it to deal with th(' requin,mentR of vanolll! Departments of 
the Stat-e, in confonnity with the principles enunciated in the ~ e  Pur-
-ch88e Rules. It has also been the intention of the Government of India 
to etlect reductions in the India Store Department. JJODdon. all soon as 
experience has shown that the volume of work devolving on that Depart-
ment had diminished to such an extent that reduction" could he made 
..nhout .eenOWl 108S of efficiency. 

RZDU("l'IOS ()lI THE EXPBHDIftTU (W TU lliDU STOa DlfiI'.taTlUOt"T, 

LONDON. 

824 ..• JIr.' Bhabendra 0haDdra Boy: (a) Will Government be pleased 
to state the total amount of expenditure on the Indian Stores DepartlDeB' 
in London prior to the establishment of the Stores Department in India 
and the total expenses of the London Stores Department in 1926-27 116 
vell? 

(b) Will they be ~ e e  to give the total expenses of the Stores Depart-
ment in India in 1926-27? 

I 

(c) Has any reduction in expenditure been made in· the Stores Depart-
ment in LondQ[' under the High Commissioner for India? If so, how 1b. ~ 

and if not. why not? 

The Honourabl. Bir Bhupendra Bath Kiva: (a) The attention of the 
Honourable Membel: is invited to paragraph 8 and Appelldix E of the Repon 
-on the work of the India. Store Department, London, for the year 1925-26, 
a copy of which will be found in the Memh{'rs' i ~ . Actusl figures for 
'the year 1926-27 are not )'et available. I 

(b) The total eXPElPditure of t.he Indian Stores Department for thp yaM 
1926·27 is estimated at RI!. 16.20.000 approximately. 

(c) The answer is ill the negative. It has not been fouud postlible t.o 
reduce the expenditure of the India Store Department, London. as the staff 
at present employed is the minimum n('cessary for the efficient performance 
of the duties devolving on that Department undpl' the existing Stores Pur-
chaBe Rules. I may add for the Honourable Member's information t.hat 
on the termination of the contraem with t.he East Indian and Great Indian 
Peninsula Railways in 1925 the duties oonnected with tht' pul't'ha.se of 
stores rp.quired for these two Railways which had previousl;\' be('n perfonn-
ed by the Home Boards of these Companies devolved on the London Storos 
Department. I would in this connection invite the Honoumhle Member's 
attention to pages 353 to 355 of the Proceedings of th(' mt'l>ting of the 
'Standing Finance Committee for the. 27th January, 1927. 

JIr. B. Das: May I inquirt'. what in the opinion of t.he Haaourable 
Member would be the nwnber of years in which he ean brina t.he-Indi8ll 
Stores Department in India to efticienc.v, so that th\:' St()res ~ e e  
-in London could be redu-ced m ataft. 
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The HOIlOlIDble SIr Bhupendra lfatll IIltra: I submit, Sir, tbat asb 
for a.n expression of opinion. 

Mr. B. Baa: Ma.y I inquire whether the Indian Stores Department in; 
India ca.n at all be brought to a pitch of efficiency so that the . staff and 
expenditure of the London Stores Department can be reduced? 

The BOIlOurable SIr BhupeDdra lfatll IIltra: Until the present ~~ e ' 
Purchase Rules arc altered, and as I said in this House the other day in 
reply to a question by my friend Mr. Jinnah the quest,iop . .of. ~ i  

~  is under Our ccnsidemtion, i'\; is not possible to make any reduction 
in the existmg establishment at the present time. 

JIl'. B. Daa: May I inquire if it is not a fact that the Government of 
India are spending more than 25 lakhs of rupees in the management of the 
Stores Department in India without any reduetion and withoat giviag 
effect to the recommendations of the Stores Purchase Committee? 

. '!'he HOIlOurable Sir BhupeDdra .atll JIl1Za: As I have said, Sir. the 
present stores purchase arrangements of the Government of J ndia are based 
l.In th!:l Stores Purchase Rules as they lire DOW in force. So . long as those 
rules stand there, it is not possible to make any reduction in the staff of 
the London Store Department, consistently with t,he efficiency of the work 
to be performed by that department. I have W89 stuted that one of the 
reasons why a reduction lias not been possible is that Ildditiona.l work has 
been thrown on the London Store Department. 

Ilr. B. Daa: May I inquire if Government wish to amend the Stores 
Purchase Rules 80 that the changes suggested may be given effect to? 

The Honourable Sir BhupeDdra lfathKlua: I think I gave an answer 
to that question in reply to a. question put to me by my Honourable friend 
Mr. Jinnah the other day on the floor. of this House. 

A~ AT O  01' TnE OFFICE OF THE HIGH CoVV[8810NU POll brou 
IN I.oNDmt 

825. *JIl'. BhabeDdra Ohandra Boy: (a) Will Government be pleased 
to give the total number of employees excluding the menials in the office 
of the High Commissioner for India in London and how many of them are 
India.ns? .. 

(b) Is there any system by which Indians from India are reeruited 
for the appointments in the High Commissioner's office? 

(e) Do Government propose to Indianise the office of the High Com-
missioner for India in London? 

(d) Are Government aware that there are ~ .  employees under th8 
Government of India or under Local Governments who would be willing to 
ha.ve their services transferred there on receipt of an overseas pay? If not 
do Government propose to make an inquiry and recl'Ulit such Indians for 
the High Commissioner's office and· thereby Indianise that offioe? 

The JIonourable Sir Gharl .. Innea: (a) The total number of employees 
is 402, 6f whom 44 are Indians, including Anglo-Indians. . .', 

~ . 
(e) As a result of the adoption by the Council of State on the 8th Sep-

\ember, 1925, of the Honourable Sir PhirozeSethn8's Resolution on this 
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aubject, the High Commissioner has been instructed that, i ~ ~y with 
economy and efficiency, opportunities should be taken to Indlalll8e the 
higher staft' of his establishment. 

(d) No. Government do not propose to make the inquit?' suggrste<!. it 
is always open to Indians in this country to apply for appomtments dIrect 
to the High Commissioner in London. 

Mr. Gaya Prua4 Singh: How many are Indians and how many Angl<>-
Indians? 

'!'be Honoarabie SIr Oharl .. IDD .. :  I am sorry, Sir, I have not been 

able to distinguish betwet>D the two. 

87A" BII(PLO'I'BD ON A BALAll'l' 011' Rs. 800 A1'lD ABOVE IN CONXre'!'JON-

WITH THE CONSTR(TCTIO!T OJ' NEW DKLHI. 

826. *Mr. BbabeD4ra OhaDdra Kay: (a) Will Government be pleased 
to lltate ~ number of posta that Wf'.l'e in existence for the construction 
of New Delhi in 1923-24. carrying IL Salary of Rs. 300 and above giving 
the designation of each kind of P08ts (such 8S Chief Engineers, Executive 
Engineers. Assistant Engineerf', 8ub-Engillf'f'rS, Estate Officers, AssistBDt 
Estate Officers, etc.)? 

(b) Will Govenlmf'nt be plesfWd to stat-t:l the maximum number of posta 
of each kind as above-mentioned sanctioned hv Government and to state 
the year .in which the ~  sanctioned . ~  WB9 f'mployp.d fol' the 
eonstructlOU of New Delhi ?  '  . 

(e) Will they be pleased t<. state the number of each of such poets in 
existence in Febroaty, 1927? . 

'!'Jae JloDoarabIe SIr Bha.peDdra .&UlIliVa: A statement giving theiit-
formation asked for is laid on the table. 

ClaW Jlugineer. • 
8DperlllteDdillg EagiDeen.. • 
:8ucntift ~ (Permaueut aDd Temporary) 

...... :at BuglBMn "  " .. 

.Aftbftecta and Qa-utitl t1nrY810ra • 
:.vte OtlceJ'4 and A..m-nt EeWe O&er 
.ediCIIl rDd Health 081tent • 
Bor.icaltvTal Superintendent. 
Work· A .. iat&lltl •  • 
Doolllllleous Appoilltmeuta •  • 
Clerie'!' ~ i  rDd AOOOllDU Staff 
'l'empOl'II1'Y SUb-ll.'ngiDeen • 
'l'emporary Subordinatee • 

No. of 
)IOIte in 
19J5.U, 

1 
-It 
11 
U 
4 
Z 
I 
S 
11 
8 
11 
6 
i 

Jruimllm AetaAl .  , 
~ m FeInar, 
_Ie. 1"1. 

1 
.4 
11 

" .. 
D 
:t .. 
1i 
8 
lJ 
8 
Z 

1 .. 
9 
7 
s 
I 
i 
! 
11 
6 
lJ 
Ii 
1 

The _mum I:lnet.icmed .u.artb has DllYer been worked up to iu practice. . 
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RBCJ1.UITMBNT or A.NsLo-INDIANS TO THB 8l!ICOND DIVISION OF TUB 

GoVBILNMBNT or INDIA SBCaBTalLlAT. 

827. ·Kr. BhabeDclra 0haD.dra BoJ: (a) Will Government. be pleased 
to ~ e the number of Anglo-Indians in each of the Departments of: the 
Govel'Jllnent of India Secretariat who are pennanently employed in the 
second division and who were recruited' OIl t.he minimum ~' of Rs. 100 
fixed for that division? 

(b) Will Government be pleased to state the number of Anglo-Iniliaos 
recruited in each of the Government of India Secretariat Departments in 
the second division since the last reorganisation of pay of the e e ~ 

of India Secn:tariat establishment I\.Dd the minimum pay I\t. which each 
one was recnnted? 

(c) Is it a fact that not a single Anglo-Indian has been recruited m': 
the second division of the Government of India Secrf'tariat· on a minimum 
pay? If so, why? 

'!'he Honourable Sir AJaander KudcUmaD: (a) and (b). T.be infonu&-
tion is not readily avaHable and its value ~  collected would not, in 
the ~i i  of Govenlment. justify the time and labour invoJnd in it. 
collection. 

(c) The reply is in the negative. 

EUMPTION OP ANGLO-INDIAN8 WHO WJlll.B DUAILU.BD PlO)( PROMOTION 

TO PIILST DIVISION APPOINT)(JDlT8 IN THB GavSJLN)(DT or 

INDIA SECJ1.BTARI& 1'. 

'828 .• 111'. Bhabendra Ohandra Boy: (a) Is it 8. fact that the Stall 
Selection Board made a rule that if a departmental condidate got plucked 
in the first division test forR years, he ~ pennanently debarred for the 
first division appointments? 
(b) If so how many Anglo-Indian departmental candidates got pluQk:ed 

for three years and how many of them were pennancntly disqualified? 

(c) Is it a fact that in some departments these Anglo-Indians nre being 
l'eOOIIlIIlended for' exemptions to the Public 8erviee CornmiMionftM fN 
the removal of that bar? If so. which are the departments? 

(<I) Will they be pleased to state the namel< of !luch Anglo-Indiana 
whose bars have been so removoo? 
(e) Was any Indian so declared permllnently unfit. and if 80, how many' 

In how many such cases have the bars been removed? If not, why is this 
racial distinction being introduced in the Government of India e ~ i  

'l'he Honourable Sir AI.under· Kuddlman: The information bas been'; 
called for and will, if a,vailable. be supplied to the Honourahle Member -in 
due course. 

EXPESDITl'RII ON INDIAX TItOOBS t:MI'J.ol:JW O('Tl;WE IXlHA. 

829. ~  Bahadur I&rfaru ~ i  lDI.&D: (4) wm Government 
please ~ if it is a fact that E e . ~  while replying ~ Mr. e ~  
Lansbury 10 the House of Commons on NovemMr 25; 1926. stud that there 
were some Indian trooplnerring outside India the cost of which was wholly 
or partly bome by the Government of India'! . 



(b) What cost hed the Govemmeat of India to bear for fiDem? 
{c) Will Government please state the re8IOI1I why they were paid for by 

~e Government of India? 

Ill. G ... 'l"01IDI: (4) Yeti. 
(b) The troops to which Lord Winterton referred are Indian troo.,. 

employed on consular escort duty at various places where Consuls or ~ 

DiplomatiC' agencies are maintained. I cannot give the Honourable Mem-
ber the exact cost. The total number of such placae is 8, and the total 
number of Indian troops emplo.ved on oonaular eacon duty is only 71. A. 
JaalI tbf' cost of these guards ia home by the .Impcial Government, the 
eo.t to Indian revenues must be very small. Lord Wintedon also referred 
~ half a company of Indian Infantry stationed temporarily at Bahrein. 
The half company was at Bahrein for 5 DlOIlths only, awl was also employed 
on escort and guard duties. The entire cost of this detachment is, however. 
being recovered from the Shaikh of Bahrein, a fact of which Lord Winterton 
does not seem to have been awlU'e. 

(c) One-half of the coat of ooaaolar aod diplomatic ~ 8Ild eeoorte. 
IIDd of garrison t.roops in the Persian Gulf has been borne by Indian revelllll¥ 
for a long time in pursuance of an old established arrangem.ent. 

There are now, however, no longer any garrison troops from India in the 
Pel'Bian Gulf. I would invite the Honourable Member's attention to the 
answeJ"E. given on the 2Ab March, 1928, to starr&ti quee*ion No. 626, and 
oCID the 11th June, 1924. to starred question No. 1497 . 
• 
La&o R1JL1I8 yOR Euaopun, A.GLn-bDU.. AD· l'fDu.. I. TIIII 

.UBOB.DIlI'.'n uavla 01' 'l'BS :I.tft IliDUlI' R£lLW.T. 

880 .• JDLan BIhadu Sadaru K...m DaD: (.) WiD ~ 
please state .if it is a fact that there are different sets of ieave rules for 
Europeans, Anglo-Indians &Ild Indians in the subordinate service of the 
East Indian Railway" 

(b) If so. do Government. propose to remove this distinction at aD early 
·date? 

fte BOD01Il&bIe Sir CJbarlu 1DDeI: (a) The Honourable Member is re-
ferred to the reply.to parts (a) and (b) of question No. 141 asked by Lt.-Col. 
H. A. J. Gidney on the 1st September, 19"26. I shOuld, however, add 
that the leave of all staff appointed after the rail,,·ay was taken over by 
-Government is regulated undE'l' t.he leavl' rules applicable to State Ra.iJwaJ 
i!'mployees. 

(b) The question of revising the leave rules applioable to all State Rail-
way servants is under consideration. Those l'mployees who were trans-
ferred from the late East Indian Railwav Company and who fulfil certain 
.conditions will be given the optioJ'l of coming unde; theSf' '~. 

AMAT,G.<\.KATION or THE ORITA-SPEAKINH TRACTS. 

831. *lDwl Bahadur Sarfaru H1II8aID .lDwl: (a) Will Government 
-please stato if they have received any reDly from the Government of Bib.,-
·and Orissa, Madras and the Central Provinces on the qUf'st,ioo of· the 
amalgamation of the Oriy&-speaking tracts? .  . 

(b) If so, do they propose to lay on the tllble the replies received? 
(c) Wbl'D do t.hey e e ~ to come to any definite decision on the p<jnt? 
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(d) Do they propose to give an opportunity to this House to discuss 
the question before actual amalgama.tion takes place? 

The Honourable Sir A18DDder Iluddiman: (a) to (d). The Honounxble 
Member is referred to my reply to Pandit Nill)kantha Das' starred questions 
Nos. 239-242, dated the 1st :February, 1927, and the debates dated the 8th 
February, 1927, on the Resolution regarding the amalgamation of the Oriya-
speaking tracts. 

PaDdit B'D.ab.nUla Du: Will the Honourable Member kindl.y give· a 
separate reply to part (d) of the question? 
'!'he Honourable Sir A18D1lder lludd1maD: I am not prepared to say, 

Sir, that Government will place time at the disposal of the House for that 
discussion. But if any Honourable Member brings in a Resolution he 
will have his opportunity of getting it on the paper. 

83"2. *KhaD B&hadar Sarfaru Huaatn ][han: (a) WiN Government 
please state the approximate amount which is likely to be spent on tbe 
inauguration of an Indian Navy? 

(b) Will the entire amount be borne by the Indian Treasury? 

JIr. G. K. YOUDg: (a) The initial cost of inaugurating the Royal India 
Navy will be the amount required to buy one new sloop and to 'reconc:ijtion 
and arm the existing vessels of the Rosal Indian Marine which ha.ve teen 
selected for retention in the new service. The approximate amount 
cannot be stated, as. it will depend largely on the cost of the new sloop for 
which the Government have not yet received an estimate. The recurring 
cost of the Royal Indian Navy is not expected to differ materially from 
that of the Royal Indian Marine, but some increase will be necessary 88 
a result of the whole service being, placed on 8 permanent and pension-
able basis. 

(b) Yes. 

SUBlE(lT8 DHICll88BD AT 'fU): ANNUAl, O 'E .E~ B OF, FUlANCI,U, R.n.fI. 
SEllTATIVES. BEI,D AT DELHI ON 1 HE 15m NOVEMBER, 1926. 

833. -nan B&hadar Sarfaru HWIIIlD][han: (a) Will Governmeni 
please state the subjects discussed at the Anoual Finance Conference held 
in November, 1926? 

(b) Have they arrived at any decision 00 the following subjects: 

1. Meston Settlemeot. 

2. e ~ i i .  Road Fund. 

3. Establishment of Land Mortgage Bank. 

4. Separation of Accounts aod Audit in the United ProvinOM. 

(c) If the answer to (b) be in the affirmative, would thev cc·mmuni. 
8ate the result 00 each of the above subjects to the House f  . 

The BODoura.ble Sir Bull Blackett: (a) A list of the subjects discussed 
at the annual Confereoceof Financial Representatives is placed on the 
lable of the House. 



Q1JII8T10WS AlfD AN8'WD8. }gOO' 

(b) The decisions a.rrived at are provisional and they are now being 
eoDsidered by the Government of India. The Govenunent regret that 
they cannot give publicity to them at this Jiiage. 

Statement Ihowing the _ b ~  up before the t;ollferelloe of Financial Repre.enta-
. . tiVeR held at Delhi on the 16th 'November 19"16. 

No.- . Subject. 

1 

2 

3 , 
o 
G 
7 
8 
9 
10 

n 
,0 
18 

l' 16 
18 

17 

18 

----.--.---_ ... --" - ~ 

Recommendations of the Indian Tautioa Bnquiry Committee in relation to the 
Meston Settlement. 

Bncroachmtmt. by provincial Ga.emmenta and local autboritile OIl the fiG. 
sphere of the Ct!ntral Government. 

ProVincial and Local taxation of propert:v beloaging to the Gofenment of India. 
Constttntion of an inter-po ovineial ro.d fund. 
Working of the Provincial .L.n. Fllnd. 
Earlier supply by Local Goyernments of filturw of Prorincial .mate.. 
Referenee to disciplinary action in Audit Reports. 
Relation between ~ paylUld compenatory 1 ~ 

Recoveries "own in the budget as dedactiOllI from expenditure. 
Establi.hment of land mortgage banilL 
Incidence of tile co.t of "order·' police maintamed by Local Gov ........ OIl i ~ 
way. managed by the State or by Companiea. 

Scheme for the 88J11Uation of Acccnmts anel Audit. 
Hudget debates. 
FUDOtiOD8 of Finauce Department .. nlgud8 _iaioo of NYftl1l8. 
RulS!> regulating transfer of land between .. ttaillild ProTieoial Go\'8nlJDeDw" 
Incidence of the cost of Histories of Serrites. 
Roles regulating trayelling allowance to enable British I_ben of I8rricee aad 
their families to boye IIr.OIII to British lIedica1 aclriee. 

Whether interest ahould lII8 oharged by GoY8l'lUDl!nt oa portion of capital. of 
coll11ll8n:i.1 concern. IUpplied frOm loan fund or OIl total oapiW. 

Amendment of Rule 6, Scheer. IV, JJevolution RuJea. 

Mr. B. Du: May I inquire, Sir, if the Finance Member O.f the Govam-
manto of Bihar and Oris.'la, who. waR present at that conference, b ~ 

· to the notice of the Honourable the Fill&nce Member the injustice clone 
· to the provincl' of Bihar snd OriS88 in t.he allocation O.f provineial finances 
· to that Govemment? 

The Honourable Sir BaaD BlIcket\: I do. not remember in partieulal' 
wbether the Finance Member O.f Bihar and Oriasa brought tilat Btlbject 
to the attention of Government. but I ('.annot remember any Finance 
· Kember who did not. 

R.uT,w.n T .A ~  ScHOOl. AT CH 'ND.H!:'!I. 

884. ·nan Bahadur ~ B1UII&ID Dan: Will GGvernment please 
state: 

(0.) when the Transportation School, ~ i. first ('arne intc> 
e~ e e  

(b) what are the subjects taught there? 

(c) how many seJeC'ted candidat-es have come Qut. successful -t 
the last examinauOQ? 
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(d) what was their pay before entering the 8chool and bo., and 
on what pay, they are now Pl'O-rided'l 

'I'Ile Honourable Sir 0Iaade8 1DDe8: (a) MlIl'Ch, 1925. 
(b) General Rules for Traffic Working, Train Passing, Vaocum Brake, 

Principles of the Locomotivt'. Station Accounts, Booking Clerks' dlltiea, 
. Telegraph Office Management, Statistics and Railway O i ~ 
. Wagon Construction. TheOlj' of Telegraph instruments and Signaltnc 
practice. 

(e) Government have no in"formation as to .. he resul'ts of the lalt exa.-
mination. During the year W25-26, 31 office1'll and 471 subordinate8 pass-
·ed their examination in ~ St:'veral eourses. 

(d) GovernmE>ut have no illfonlllttioo. I muy infotm the Honourable 
Member that the passing ()f HI{' examination i. 0. qua1ifica.tioll for promo-
.~ to or confirmation in tilt' posts of various gmdes, bot promotion is 
-not guaranteed as soon 1'-" tile examinaltoD8 8l'e p88lled. Promo6ions are 
made as vacancit'1': occur i ~ all *hE> TaftmlS qualifications of individuals 
into account. 

Cm;RSt:S 01' T ~ OO GIlrKK J,.;'iNt:.A.Ll.Y AT T~A  Y.aJU) 
TO OPFICt:RS OF TBB hrJ)uJI POLlC&' 

835. .z:baD BIhadur hrIaru Jl1lII&iD][b.&n: (a) Is it a fact that the 
'Government of India make arrangements for attendance at the eomaea 
·of instruction on the methods of investigation given annually ~ Bcottand 
;Yani, by the oftieeN of ihe Indian Poliee wOO Dave-got tlaeir homea in <hea$ 
Britain rmd are OR leave tbetoe? 

. (b) Do Govemment propolle to give SOUle facility for attending Meb 
-oourses to Indian offieen of the Indian Poliee who have BOt. ~ their homea 
-in Britain and e8l1Dot eoIl8equently De OIl lieave there? 
(c) If the answer to (b) fle in the negatiYC, will Government please state 

. the reasons? 

(d) Does this qualification of having attended such courses in any wq 
,atIect; the promotion 01. the llolice ofirera? 

'!'he HODOIIr&ble 8lr .Alex&Dder Kuddiman: (a) The Government of 
India arrange fCJlr' the attendance at these courses of those seniCJlr' oftiCe18 
'of the Indian Police Service. i.t' .. officers of the rank of Superintendd 
and upwards, who desire to attend them while on leave in Engl81'ld and ue 
-recommended hy their lAIcal Governments. 

(b) and (c). Indian officel'\ol of the service are afforded the SBlD6 foeilia. 
for . e ~ the courses as European officers, and OIlet has in fact tee 
advantage of them. There is no proposal before Government for Pl'IJJidiag 
additional .facilities tn India.n offirers as no occasion haR hitherto arisen 
for doing so. 

(d) The fact of having Ilttended the course gives no special claim to 
-promotion. which dependR solely on aD officer's efficiency. 

UNUSUJ Ih1TIIN TIOKETS 01' H.u Pn,GlLlHs. . . 

836. ·Khan BIhaCIur Sarfaru Buualn Khan: (a) wn Govemme!!' 
-please state the number of the pilgrims to Mecca who did not .,.e tIlell' 
'l'eturn tickets OD their way back? 

tMr. Rnkumal' Ben Gnpta, Bengal. 
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.... (b) .What have been the amaun'-.of the fares on such uuused dum, 
~  ' 

(c) Do Government propose to make rules by which the unclaimed 
paseage money or deposits may be applied for the benefit of the pilgrima't 
Hio,when? H not, why not? 

, •. I. W. Bhan: (a) and (b). It is presumed that the HonoiU'able-
Member's inquiry relates to the pilgrim seasoo of 1926. The iruormatioDl 
i. not available but has been called for from the Governments of Bombay 
and Bengal. It will be 8upplied to the Honourable Member when 
received. 

(c) Rules to ~i  effect have already beeu mlwie b.Y the Govenunent of 
India and were published with Education, Health and Lands Department 

~i i i  No. 1734, dated the 15th December, 1926. 

JIr. It. A.hme4: 18 it not a fact, Sir, that the Honourable }femher 
gave the same answer last Session at Simla ,,;thout giving UI; the number-
of pilgrims who either died or did nQt use 'heir tickets? 

JIr, I. W. Bbore: I have not the faintest recollection. Sir. but I shalf 
look into it. 
Kr, It. Abmed: Do Government propose for the benefit of the public-

net to break their promises? 

EXT.&NSION 01' THE RErOR.1lS TO Tllit ~ till I'H-W t;RT FBOXTID 
P\OHNCE • 

.. .867. *ltIa&D Baha4ur Sarfaru Huatn lthaD: (a) Have Government 
received any ~ y from the Secretary of State for India on the question of 
the extension of .Reforms to the North-West Frontier Province? 

(b) If 80, do they propose to communicate it to the House? 

The Honourable Sir .&leuader Xuddtman: I have nothing t.o Mdd to. 
the statement I have alrelwly made on the suhject on the 16th Fe'flruBI'Y. 
1927. 

"REl.ATIONSHIP EXISTING BlTWEEN IXDI.\ AXil TH}: Y.iIUO;'S p,ItTl; OF 

1HE EMPIRE. 

. 838. *J[han Baha4ur Sarfaru: H1I8I&in lthaD: (a) Will Government 
please state the views recorded by t,he Imperial Conference, Rugby, as tG 
'the relationship existing between India and the various parts of the Empire?' 

(b) Have they proposed any change in the existing relation? 

.' The Honourable Sir Al8PDder Xvddjman: (a) and (b). The Honour-
able Member is referred to the Report of t.he Intt'r.Imperial Relations 
(ipmmittee, a copy of which is in t}le L.ibrary of the House, 

, 1Ir. X. S. 8aU& A1JaD&ar: Sir, with reference to my questio.ll Xo, 839 
I find that there is a mistake in printing. The word .. e y ~ ., has 
been omitted after the word .. Government ., in the second line. 

The Honourable Sir .&lUUlder Xuddlman: Vnfortunately. Sir. I am 
answering the question as printed. 

, CONTUIBUTIOXIl BY O' " ~ E 1' TO THE KH.JDD1R )'(IND. 

:',: 889 .• 1I:r ••• S. 8eIha Anupr: Will the Government be pleased to 
state whether Governments are precluded from contributing to the klaotUar 
(khad,) fund, and if 80, why? 
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'!'he Boaourable Sir Ale:UDder Kuddtmu.: The powers of expenditlU'e 
-of e e ~ in India are defined in the Devolution Rules and certain 
restrictions are also contained in the canons of financia.l propriety which 
'al"e to be found in the St.,.tutory rules regarding the Auditor-General in 
India. It is for the Finance Departments of Governments in the fil'Bt 
place, and subsequently for the Audit Department to decide wheth., ex-
penditure on a particular object is proper. 

lIr. K. 8. 8eBba AYYaDgar: Will the Government be pleased to st. 
'rwbether in their opinion the khaddar movement is political or eoonomic? 

lIr. PrealdaDt: It is a matter of opinion, 

OPENING OP POST OPFICES AT L,WALUNG, BUA'1tKATTA AND OTRR 

IXPORTANT PLACES IN THB HAZARIBAGR DISTRICT. 

840. *lIr. Bam KaraJ&D SIngh: (a) Is jt a fact that in establishing ~ 

-offices in mutlasil areas, the Government consider only the administrative 
and commercial advantages accruing therefrom and no attention whatao-
ever is ever paid to the people's conveniencea? 

(b) Ate Government aware that in almost all the five district6 of the 
Chota Nagpur Division, the number of post offices is not enough and that 
from some of the post offices, the postmen have to travel about 80 miles to 
deliver letters and other things ~ one particular direction? 

(c) Do Government propose to draw the attention of the local officers 
there to see to these grievances of the people and to take steps to open post 
offices at Lawnlung. Bharkatta and other important places in the Hazan-
bagh District and also throughout ... the division in the near future? 

~ e  B.oy: (a)' No. The Honourable- Member's attention is in· 
-vited to the replies given to parts (j) and (g) of N awab Sir Sahibzada 
Abdul Qaiyum's question No. 607 on the 25th February, 1927, and to 
parts (h) and (i) of Mr. D. V. Belvi's question No. 627 on the 1st March. 
1927. 

(b) With respect to the number of post offices, Government has no 
information that the case is as stated. Some village postmen have beats 
extending about 30 miles, as the total number of postal article .. received 
for delivery in their beats is very small. 

(c) The question of extending postal facilities in this area has already 
engaged the attention of the local officers. Govemment understand that 
several post offices have been opened therein during the last two years and 
t.hat endeavours are being. made to open as many more BIl possible, includ-
ing one at Lawalung, but that the amount of postal business offering is 
-small. A post office hBll recently been opened at Bharkatta. 

Mr. It. Ahmed: Are the Government of India aware that the number 
of postmen in the provinces, particularly in Bengal, under the control of 
the Postmaster-General, Bengal and Assam, and under the e e ~ 

of my Honourable friend, is much less and that owing to the small number 
of postmen being appointed to the cadre of sub-post masters in several 
-&reaa, letters and pamphlets from HonoU1'8ble Members during the last 
,'elootion did not reach their destination, and the ejectors were very mucb 
. disappointed? 
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l! SIr GUlen Boy: I have no information ontbe subjeet, Sir . 
.. JIr. ][. Ahmed: Is it not a foot. Sir, that the Honourable Member'. 
Departmpnt received instructions from the Central Office, Calcutta, as to 
whether they should appoint more men because the demand was 80 great? 

.awab Sir S&h1bsada Abdul Q.&tyam: With reference to the reply to 
my question put the other day to which reference has been made by Sir 
Ganen Roy just now. I do not think the reply of the Honaurnble Member 
to my question was complete. 

111'. Prell4eDt: The Honourable Member rna.'· put H supplementary 
question if he wishes. He is not entitled to argue. 

111'. X. Ahmed: Do Government, Sir, for the benefit of the public, just 
like the Governments in other countries with regard to their POt.-t offices. 
propose to take steps to expedite the matter of starling more post offices 
in the rural areas and appoint. more postmen? 

81r GUleD Boy: We are extending the nwnber of post offices all over 
India and increasing the staff. 

Bawab SIr Bahlbuda Abdul QaiJum.: Can you do away with the 
-guarantee, and, if 80. under what circumstances? That is tbe question 
which I should like to ask the Honourable gentleman. 

81r GUleD Boy: I should like to have notice of that question. 

1Ir. ][. Ahmed: In view of the foot that the Department of my Honour-
.we friend particularly should set an example. and in view of the fact tbat 
he is not familiar with the inconveniences 'ifbich bave been felt in this 
Department. by bis postmasters in the rural areas. do Government propose 
either to put a stop to the Department altogether (Laughter). or to take 
speedy steps t.o meet the grievances of th(> prop}€'? 

.'t 

THE GENERAL BUDGET-LIST OF DEMANDS. 

SECOND STA.GE. 

Expenditure frO'In RelJenue. 

DEMAND No. ~E B T E COUNCIL. 

Kr. Preltdent: The House will now proceed to consider the Demands 
ior Grants. and in doing so. will take up the head. Executive Council, first 
in accordance with the arrangement th!J.t has been arrived at· between the 
Government and the non-official Members. 

"I'b.e JlOIloarable SIr Bun Blackett (Finance Member): Sir, I move: 

.. That a sum Dot exceeding Be. 60,000 be granted to the Governor GeDenl ia 
Council to defray the charges which wm come in llOurlle of payment during the yeett 
ending the 31st day of March. 19!18, )n respect of the' Exet"1ltive Council ' ... 

JIr .•. It . .Jayakar (J3ombay i~  Non-Muhammadan Urban): I 
move, Sir: 

., That the Demud for Rs. 60,000 aDder the head 'EZeoutive Council' be ~ 
OaIit.ted." 

I have prop08e9 this cut. Sir . 
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The BOiloarable Sir Bull B1&cb\\: I should like, Sir, before ih&t m0-
tion is moved, to aSk your ruling as to whether that motion, be~ • 
absolute negative, is in order. I would submit, Sir, for the conv6n.8Iloe 
of the House that it, would be preferable that a motioo. which is an absolute 
negative, or a practical negative such as a IiflOtion to lea .. e only one rupee 
... a total of Re. 60,000, should both be regarded 88 equivalent to a nega-
tive, and that a discussion need not De raised on them in view of th6 
1aot that it can be raised on the motion 8S it stands by rejection of the 
motion as a whole. 

Xl. K. lL .Jayakar: Isubmit, Sir, that the form of the motion is per-

fectly in order. We are governed in this connection by the actual words 
of the Government of India Act, the Standing Orders and the Legislative 
Rules, and I would ask your attention, Sir, in th!s connection to the several 
provisions which deal with this point. First of all, section 67-A of the 
Government of India Act, at page 71 of the Manual, deals with th:s ques-
tion, and you will find, Sir, in section 67-A all the provisions dealing with 
the Indian Budget. Clause (6) of that section prov:des 88 follows: 

.. The Legislative Assembly may assent or refuse its as&eDt to any demand or lD8¥ 
reduce the amount referred to in any demand by a reduction (If the whole grant." 

My submission, Sir, is first, that the form in which I have given this 
motion falls within the words .. refuse its assent to any demand ". I 
am practically asking the House to refuse its assent to the total Demand. 
Jlr. President: '],hat can be done by opposing the grant. These words 

do not create a right to give a negative motion. 

JIr. K. B. • .Jayakar: If that is your view, Sir, thetf'lliubmit that the 
motion falls within the words •. may reduce the aliiount referred to in 
any demand by a reduction of the whole grant"; and t submit, Sir, that 
t,he Legislature iii 'given the power of reducing the whole amount, and it 
is a fOIlD of reduction. No doubt in many eases the reduction takes .the 
form of partial cuts, but the rule provides also for an entire cut by reason 
of the words" by a reduction of the whole grant ". I submit, Sir, that 
the words are perfectly clear in this connection. This is made further 
clear, Sir, if you turn to page 119 of the Standing Orders where Standing 
Order 72 is worded as follows (it is in Chapter XI which deals with the 
Budget). Standing Order 72 reads as follows: 

.. If notice of a motion to omit or reduce any grant has not'been given", etc. 

You therE: find, Sir, two kinds of motions referred to, a 'motion to omit Ii 
gJ:8llt or reduce a grant. Therefore, it is perfectly clear that the Standing 
Orders take notice of a motion to omit a grant, and ~ey provide by im-
plication that Ruch motions are within the contempla.tion of the Leg'slature. 

~. ~  Is the ~ b e Member aware of the past history 
of ~  question. I d? ~  know If he knows that the trde which permitted 
motio?,-'! for total om.lsslon of grants has been deliberately amended last 
year ill accordance WIth the recommendatiop. of the Muddiman Committee. 

Mr. K. B. • .Jala.ku-: Well, I am !l'ware of the debate which took place 
~e days ago dur:ing the present Session, but I Iun not aware of anything 

WhICh took place In. the last Assembly of which I did not happen to be 
a ~ be  but I think tha.t the ?overnment of India Act, section 67-A, to 
whIch I have called your attentIOn and which ia really the governing sec-
tion in this connection, is perfectly clear .  " 
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1Ir. PrelldeDt: I agree i~  the Honourable e ~e  ~ ~ if the. inter-
.etat. ion he puts on section 67-A is correct, his motI.On IS an order. The 
~  of such an interpretation would be that the ChaIr would have to rule 
out all amendments for smaller cuts. 
1Ir. ~ lL la1Mar: I submit, with great respect that the insertion of 

the word ., may " provides against the ~ out of small cute.. The ~ 
." may .. gives the option to this Assembly either to make partIal or entire 
Teductions according as it thinks desirable. That is the force of the word 
.. may ". I submit that the word .. may " means that in these cases 
' e ~ they think it desirable the Legislature AIay reduce the amount of 
'any Demand by a reduction of the whole grant: 

Mr. PrulcI.em: If the Honourable' ¥ember will tum to section 72-D, 
'he will find there that specific i i~  is made to pennit motions for 
'imlaller cuts in the Provincial Councils. ' . 
The Honourable Sir Aluander KlIddfman (Home Member): Sub-sec-

tion (2) of section 72-D, at the end of the paragraph. If my Honourable 
'friend has got the red book, he will find ·it on page 102. 

lIr. K. K. layak&r: The words are these: .. may reduce the amount 
therein referred to either hy a reduction of the whole grant or by the 
-omission or reduction of any of thE:; items of expenditure of which the 
grant is composed." My submission, Sir, is that no doubt both the alter-
hatives included in the word .. may " are specifically stated in this section, 
but that the same is the meaning which the word .. may " conveys in the 
section of the Government of India Act. After all. we have got to i ~

pret the word •• may ". Several alternatives are expre88ly stated in sec-
tion 72-D, to which yop have called my attention, Sir. But I submit 
that the same interpretalion arises in connection with the ('TOvemment of 
lndia Act, section 67-A. 

Mr. President: The word .. may " occurs in both the sections. I am 
·afraid. if the interpretation which the Honourable Member now wants the 
Chair to put on section 67-A is upheld, no motion for a smaller cut would 
'be permissible and the Assembly would be restricted t<> a motion for the 
'Omissi0l1 of the whole grant. . 

. Kr. K. K. .~  I submit not,Sir, and for this reason that the 
Legislative Assembly may refuse the amount referred to in anv Demand 
by a reduction of thE' whole gnmt. That means that the reduction of the 
whole grant is one of the ways 'provided for. The words 9f the section are 
very clenr. 

XL Ptealdent: A ~ other wav i3 not provided for in section 67-A as 
in section ~ . . 

Mr. K. K. la1&tar: Other ways are no doubt specifically provided so 
far as provincial Councils are ooncemed, but that does not· affect IQ.V 
argument that the reduction oftha whole grant is expressly provided' ~  
by the ~ y words of the sectiOtJ. in the Government of India Act. 

'Mr. President: That is not the ~ thing r material. '!'he position is 
this. If I were to uphold the Hononrable Member'seontention. it would 
lend to an nbsurditv. namelv. that the 'ChSir would have to disallow all 
motions frr smaller' cuts. This is a ~ y . .iIWJortant point and I should 
like to give mv considered ntling. for future guidance .. The ,point· was 
raised by tbp. Home e b~  the other da,' in connection with a similar 

B 
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[Mr. President.] 
motion on the Demand for the Railway Board. I have given further ~

sideration to the matter since and I have also ascertained the practice of 
the House of Commons on the question. It seems to me that the words-
in section 67 -A of the Government of India Act .. may reduce ,the amount 
~ e e  to in any demand by a reduction of the whole grant", though 
somewhat misleading, cannot bear the interpretation that the Statute 
specifically permits motions for the omission of the whole grant. If that 
were so, it would lead to the absurdity that no motions for smaller reduc-
tions could be entertaine&. I think the words •• reduction of the whole 
grant " is apparently intended to convey the distinction between reduc-
tions proposed in items included within the grant and reductions proposed' 
in the total of the whole grant. This is made clear by section 72-D, sub-
section (2) of the Act, which provides that the Provincial Council may 
reduce the amount therein referred to either by a reduction of the whole 
grant or by the omission or reduction of any of the items of expenditure 
of which the grant is composed. I find that similar language is employed 
in the procedure of the House of Commons. I confess, however, I do not 
understand why the same words were not used in section 67-A. But, 
however this may be, the central principle seems to me that motions for 
the omission of'the entire grant are not contemplated by the Act or by the 
rules as they now are. My ruling, therefore, is that no motion for the 
omission of a whole grant, either in the Railway or General Budget, is 

i~ ib e. 

There is one other point raised by the Finance Member, namely, that a 
motion which leaves a rupee or less in a total Demand of several thousands 
should also be disallowed on the ground that it is a practical negative 
if not an absolute negative. The other day the Chair allowed I\. motion to 
bring down the Railway Board grant to Rs. 100, but no objection was 
raised by the Finance Member then or by any other Member of the Gov-
ernment on that occasion. I think that all motions for the reduc.tion of 
a grant, no matter what the amount is, are technically in order unle8R 
they take the form for the entire omission of the whole grant. I find no 
justification for making any distinction between a motion for a cut of 
Rs 100 or a motion for a cut of any lesser amounts. I therefore rule that 
aU motions for a cut of one rupee or leBS which are down on the paper 
are in order. The difficulty, however, is which of them the Chair should 
select for the purposes of this debate on the constitutional issup. Therp 
are several motions put down on the paper in this connection. Of course. 
the first three motions, one by Mr. Jaye.kar, another by Sir Hari Singh 
Gour and the third by Lala Lajpat Rai, are all for total omission and 
therefore out of order. 

Sir Karl Singh Goar (Central Provinces Hindi Divisions: Non-Muham-
madan): I may be heard on my motion . 

. Kr. President: That motion is for the total ()mitlBion of the whol!>. 
grant. 

Sir Karl Singh Gour: I submit, not, Sir. I have particularly stated in 
my amendment that the Demand under the head "Executive Council " 
80 far as it is votable be omitted. 

JIr. President: The Honourable Member cannot bring forward any 
motion for my item which. is ~ b e. The Honourable the Finance 
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Member has made a demand of Rs. 60,000 which is voiable and the Honour-
'"able Member from Nagpur has a motion to omit that Demand. Whatever 
'the words used, the motion in substance is one for the total omission of the 
whole grant. The ingenuity of the Honourable Member in selecting the 
form of· a motion cannot change ita substance. 

There are four other motions OB the paper intended to raise ~ general 
debulie 'In the constitutional issue. They are to cut down the gri:.Dt to one 
rupee, pies 6, pies 8 and pie one, and stand in the names of Mr. Jayakar, 
Mr. Kelkar. Mr. Srinivasa Iyengar and Mr. Acharya, respectively. The 
Chair feels that with a little more cohesion and a certain amount of 
co-ordination on the part of the two parties who desire to raise this debate. 
it would have been possible to seleet who amongst them was to lead 
the debllte and to put down one agreed motion in his name. As it i,.;, 
the Chair is left to its resources without any help from the Honourable 
Members to select one out of these four motions for the rmrpose o( 
to-day's debate. Ordinarily, a motion involving the largest cut is taken 
up fit·qt. But in ~ i  case, the Chair is inclined to think that Mr_ Jayakar 
is entitled to raise the debate as he was the first to give noti('.e of his 
motion with· the delibernte object of raising the constitutional issue. It 
is not clear and it is difficult for the Chair to understand whJ other 
Hononmble Members subsequently gave notices  of motions when 
Mr. J ayakar was already in the field for the same purpose. I therefore 
('all upon Mr. Jayakar. 

The Jlonourable Sir Basil Blackett: Mav I raise another question in 
regHl'd to what I may call these derisory cuts. You have quite rightly 
referred to the fact that such a cut haa been made on tht' Railway 
Grant and has 'been' admitted· . I would' respectfully submit that 
m<Jtions for complete rejection have been admitted previously, and Vie 
ure flOW improving on that practice by the ruling which you have give 'I 
that such motions are to be treated as mere negatives. I would suggest 
that we should improve on our practice by the fuIther step that deriSOT'j 
cuts, which leave almost nothing, are also practically negative and. there-

~ the same point can be raised by & rejection of the original motion. 
Also, in the interests of the House, I would submit that the first cut 
should not be of such size as to rule out other Members from moving other 
cuts which have referenoe to some smallbr point than the big constitu-
thnal p:>int, and I would submit for your consideration that it is in the 
interests of the House that a convention iiliould be establisla>d that no 
cuts should be of such size as to debar all other motions. 

IIr. PresideD': I have eonsiderable sympathy with the view <:!xpressed 
by the Honourable the Finance Member, and would suggest to Honourable 
Mem.bers 0t? this .side of the ~ to consider whether they r.hould not 
restnct thelr motlOns to a cutwh!ch leaves at least Rs. 100 on which 
Qthe.r motions could be discussed. However, it is a question for the 
future and the esta?lishment of,a convention of the kind suggested depends 
upon the co-operatlOn of all parties in the House. 

A i ~ of the Government in regard to the constitutional issue. 

Mr. K. l!-. .Tayakar: Si!, I feel very thankful that you have given 
the OppOrtUDlty to me to ralse what may be regarded, in the parlance of this 
House, as a constitutional question. But in doing so, I shall simply regard 
myself 88 the spokesman for the moment not of a narrow party but of the 
!W>n-official Benehes on this side, to represent, what the feeling in the 
country has been with reference to the conduct of Government 

B2 
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over the constitutional issue. 'l.'he question I propose to raise ia 
with reference to the conduct of Government for the last three sears ia 
ccunection with the demand which was made on the floor of this House 
in a Resolution tabled by way of an amendment by the esteemed Leader 
of the Swaraj party, Pandit Moti Lal Nehru, in February 1924, and which 
was passed on the 18th February of that year, that, Sir!.. was a specific 
demand for the consideration of the constitutional issue, inasmuch as it 
asked the Government to summon a round table conference,to devise 
3 scheme of constitut.ion for India., with dne regard to the rights of minor-
ities, and after dissolving the Legislature of that year, to place the 
scheml'; before a newly elected Legislature and to submit the same to the 
British Parliament to be embodied in a Statute. That was the posi\ion 
which the non-official Benches occupied during that year. I may say, 
Sir, from my knowledge of the feeling in the country in that year, lhat 
the Swarajist Leader was then representing, in a modest form, the ee i ~ 

of the country with reference to this impor1iant question. We had great 
<'pportunities during that year to ascertain the feeling of the country and 
I ~  nay, with all the emphasis at my command, that the demand made 
on t,he floor of this House by the esteemed Leader of the Swaraj Party 
did not. exaggerate. even by an iota, the feeling of the country iu 1924. 
But in politics, Sir, we learn be'liter experience and grow wiser, sooner 
than elsewhere, ~  so the Nationalist Party in the country, after the 
experience of one year, deliberately, and with a view to arrive at some 
common understanding willi the other patriotic elements in thir, House, 
modulated their demand still further in 1925. This modification, Sir, 
,vas the outcome of the experience which the Nationalliits in the country 
had gathered during the year 1924. Not that in 1 ~ their patriotism 
was less keen or their feeling was less intense, but in order to arrive at 
an understanding with the other elements in the House whos(, e ~ 

tion they desired they lowered their demand. So we find that on the 
7th September 1925 Pandit Moti Lal Nehru's amendment took 8 milder 
fonn. He made his proposal in two parts; the first part recognised in 
a mannf'r the right of the British Parliament to make a declaration, which 
rig-ht his first demand of 1924 had ignored. He was agreeable in 1925, 
that Parliament should make a declaration embodying certain changes-
const.itutional ~ i  the existing scheme of Government. 

The Honourable Sir Aluander Ku4d1man: His Majesty's Government 
should make a declaration in Parliament? 

llIr. JI. R • .Ja.yakar: Yes, His Majesty's Government were t,o make 8 
d(:clamtion in Parliament embodying certain changes, which experience 
had taught us were necessary in the present form of government. Those 
change3 were specifically stated. Briefly put, they were these that t,hn 
principle of representation should be introduced in the Central Govern-
ment. except in the departments of military and foreign ant! i i ' ~ 

nffairs. and that dyarchy should be abolished in the provinces. T ~ 

was the form of Pandit Motilal's amendment in 1925. I suumit, Sir., 
from my knowledge of the circumstances of the country then that his 
morlifif'd demand represented the lowest that the country dt'mll.uded in 
the way of amending the present constitution. His amendment, Sir, wen. 
further and ~e e  as one expedient, the holding of a. round tab) .. 
conference, to which method alone he had confined his amendment in the 
year 1!&4. A round table conference .. or other suitable ~e y " ·waa 
asked hr during the year 1925. In thal form it had the (lffoot of 
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bringing together all the Indian elements in the House and giving them 
a chance of discUSsing this question. This" agency •• was to speedily set 
up a ~ e e of constitution, to be placed before the Legislativi:: Assembly 
without f.resh elections and later on to submit it to Parliament 1;0 be 
embodied in a Statute. Again I submit. Sir, that this was a e y~ reason-
Hoble and modest demand made by 'lihe people on the floor of this Assemoly. 
The Government met it, so far as one can gather from the proceedings. 
with a departmental inquiry. They gave us stones for bread if I may say . 
so. We wanted a round table conference to be called or similar machinery 
to be institu'lied. Instead of that we were asked to be content with a 
depsnmental inquiry presided over by the Honourable the Home Mem-
ber ..... . 
The JIoD01ll&ble Sir .Aleunder Xuddlmq: I do not kn0w if the 

Honourable Member is referring to the debate in this House on the 8th 
September 1925? 

111'. X. R • .Jayakal: I am referring 1;0 September 1925. 
The Honourable SIr .&laancler Xuddlmq: That was a debate on the 

result of the departmental inquiry . 

•  , ••. R • .Jayakar: I am thankful for the cotreCtion. I say. Sir, Wb 
WCle asked to be eontent with a departmental inquiry. Then 'lihat depart-
meni:'ll inquiry went on and we were told that it would give us practically 
n-..!rvthing we wanted. Our representatives in this House p .. ~i e  O ~ 

that ~ terms of reference of that inquiry were inadequate. Time after 
time it was pointed out to Governmen'li that the terms of reference were 
not so wide 01" inclusive as to give us what we wanted. Howe.er, our 
protests went on unheeded, the departmental inquiry t-ook place and 
brought out its report. What did that report say? It is now a matter 
of hIRt-ru-y. I was in the Bombay Council at that time. It ~ us certain 
tranR!erred departments in the provinces. We were looking forward to 
something substantial in Bombay, for instance, that Land Revenue would 
be transferred or parts of Law, Juatice and Police would be transferred. 
We thought that some department would be transferred where the people 
could learn a little more responsibility, a little more self-reliance and self-
control. What ctid we get? Boilers and Gas. These were the two 
i ~ transferred. Just as if there was not enough .. gas " on the non-
official Benches, more gas was transferred, and just as if there was not 
enough .• boiling " in 'lihe country more boilenl were transferred to us. 
The result is that in the provinces, a rediculous fonD. of governmeni 
ealled .. dyarohy " was kept intact. I come from a province, Sir, where 
this form of government, against which our protest has been levelled time 
after time, and which is based on. wha'li Mr. Das described in his Farid-
pur speech as a distrust of the Ministers, still continues. Time niter time 
we have raised protests against this fann of government, but it "till goes 
on as merrily as ever. I remember & lady friend of mine who often sat-in 
the visitor's gallery of the Bombay Council, listening to our !'peeches, 
and viewing with considerable oompailsion and sympathy our struggle 
to get rid of this form of government. She is a very intelligent graduate 
of the Bombay University, and after watching our struggle for about two 
~ ee . she said to me: .. Jayakar, I can fully underst:md your 
dyarchy, and can describe it well in feminine language, in the ~ 

terms." I shall reproduce her description for the information of the 
Honourable the Rome Member. She said, .. It is as if a husband and 
wife began to keep house tog'6ther. The wife said to the husband: 'My 
dear, the three hundred rupees a month which you get we shall divide 
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between us into() two distinct parts, the proportions of two and (,ne. You. 
will keep the one and I will keep the two., I will employ all the servants, 
I wiH look after their trapping, their pomp and pageantry, th<.'ir gold-
laced ('lothes and red coats. I will spend out of this amount for my 
boudoir, for my k8sharanjan oil, my. garments. You mUEot within your 
Es. 100 manage all the 12 children we have contributed to bring int.> 
. this world. You must manage their education, their building up, their 
health, t.heir hygiene, everything  relating to their well being. The 
servants I shall always employ. They will not be amenable tc your 
behests. Woe to you if you touch a hair of their head. If you €.Ven say 
:t harsh word to them, they will ccmplain to me, as a court of appeal 
over your orders. LOU have no power to reduce their salaries'." And, 
Sir, the last and the most irksome stipulation was, that the hushand was 
always to wear a cheerful and contented look, whenever the couple 
appeared in society. Their responsibility was joint and undivided. He 
was never to complain to the outside world of. his fate'. My lady friend 
sairl to me, Sir, .. this is your dyarehy." I recommend her e ~ i i  

for the consideration of .Government. Our grievance to-day is this. that 
the GO'.'emment ha ',e been time after 'time raising hopei and making pN-
}niR2s about improving the constitution which they have been breaking with 
the utmost unconcern. The last of such breaches was enacted in the course 
of this year in two most flagrant WllyS. The Government have gone on 
tGying with public feeling in a callous way. While the majority of the 
Muddiman Committee transferred Boilers and Gas, the minority opined 
that dyarchy was absolutely unworkable, that it had yielded bad results, and 
was not capable of useful amendments. The Government have had this 
report t.efore them for a long time. What action have they taken? 
None at all so far. They have kept on feeding the country on false hopes 
and false promises. They have gone on sayillg ... Oh. we want more 
cc-opulltion." More co-operation, indeed I Their appetite grE'W on what 
it fC'd on. The moreco-operation the people gave the more co-operation 
was wanted. Time after time the Secretary of State said, in anaemie 
tones' .. more co-operation ". Mr. Das in reply made a powerful speech in 
May 1925. He spoke from a pedestal unique in its character. He held a 
unique position in the country at t,hat moment, as the trusted, esteemed, 
and devoted leader of the Swaraj Party, the one man in the country wh() 
could deliver the goods, the one man in the coutltry who had the vision, 
in the midst of universal gloom, to dream of better days, the one man 
in the country whose culture, knowledge, sacrifice and acquaintance with 
the country's affairs made him singularly fitted to offer tenns to Gov-
('mmE'Dt. But Government did not seem disposed to treat him seriousl,. 
or give him the confidence or respODse which was his due. I can quite 
picture what humiliation that great man mU8t have felt in finding that 
the uffer he had made to Government in response to the wordq of .the 
Secretary' of State was flung back on his face; I knew him wt'lJ, and I 
know what visions he saw for this country. I am able to look at his 
offer from the background of my personal knowledge of his e ~ i i ~ 

and prine. I know well what wisdom, most modestly displayfd. was con-
tained in the offer which he made to Government not without. great 
humiliation. Bir, in his Faridpur speech he held out an in\·itation tt> 
GovE'l'llmen'\;. He said: 
.. The basis of the pnaent Act ia diBtl"llllt of tbe Minillter. and tbere can be JlO 
12 ~OO '. talk of CD-OQ8I'ation in aD atDlOapbere of diBtl"llst •. At the aame time I 

muat, make clear my i ii~ I hope at tbe Bengal. f>rovinclal Conference .. 
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-now look at the WRy he put his terms, 6ir-

.. that provided some real r8lponsibility is transferred" 

-what could be more modest than that-. 

1919 

.. provided some real responsibility is trauferred to the people there is DO ~ 
"Why we should not co-operate with the GoverDJDellt." 

If the Government had any imagination, a quality of which they seem to 
divest themselves in India, they would have seen that in making this offer 
thf> Leader of the national movement, who gave up a coveted practice at 
the Bar and at one time went about the country telling the people to take 
their hands off the Government machine, was staking everything that he 
held dear in his public life. I say again with all the emphasis at my 
eommand that if the Government had any imagination left in them they 
would have assessed at its adequate worth this offez made by Mr. Du. 
Flushed as the Government are with their present power I ask my Honour-
able friend the Home Member, could the national demand have been stated 
in a more reasonable or modest manner than Mr. Das did. Mr. Das went 
on to state: 
.. But to make this co· operation real and effective two things are DeC8IIII8I'Y. First. 

there should be a real change of heart. Secondly, that in the fullest sense Swaraj 
must be guaranteed to us to come automatically in the near future." 

How did the Government treat this offer of Mr. Das? With contempt, 
with absolute indifference. No steps were taken in response to Mr. Das's 
-efforts, nor have any been taken since then. The Swaraj Party have given 
'since further indications ot their desire for ~b e co-operation. I say, 
Sir, that so far as it is possible for reasonable, courageous, patriotic and 
self-respecting men to offer indications of honourable co-operation, even 
the Swaraj Party have done it. They put one of their best men in the 
Cha.ir, which ;vou occupy. Sir, some of them, like my esteemed friend 
to my left and my two other esteemed friends behind me, at the cost of 
great popularity, and on pain even of their being divorced from their life-
long friends and esteemed associates. professed openly the view that they 
were prepared to co-operate with Government on even terms. The Hon-
Qurable the Home :Member cannot be unaware of the great furore created 
in the country in November 1925 when a few bold spirits amongst us at 
thf' nisk of h£'ing rf'gan:kd as plaC'ehuntf'!"S, even as sycopha.nts-and I 
can recall vividly thf' bittf'r calumnies and abuse which were heaped over 
the heads of m:v friends and of myself-took all risks, because they felt 
that t.he country needed that a courageous lead should be given to the 
view that. bRd as the situation was, we should mup the best of it, rather 
than RUO"· the Government to use it a8 a means for strengthenihg their 
position. We therefore went the ~  to separate ourselves, because of 
our sentiments, from our esteemed col!eague sitting on our right to-day, and 
Wt' ~ e  a. cRmpaign in the country, plainly stating in so many words 
that If Rufficlent responsibility. initiative and influence were given to 
Ministers in the Provinces we were prepared to accept office. We have 
~  to face ridicul.e and .contumely !n consequence. We are here to-day, 
Sir, not as armchair patriots nursed m the 1t1XU!'V of their beliefs. Weare 
here as men who have gone through the fire of a bitterly adverse agitation 
aDd comment. We have faced them, and do still fSCle them, because we 
~e  that the good' of the country lies that way. Our friends to our right' 
-d.lffer from us Oil this principle. But whatever our 'd.iBerence on this ques. 
-tlon. we all stand to-day in the country With this OJle feeling e ~ 
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all of us, that the Government, Sir, in the intoxication of their e e ~ 

strength are ignoring aU the signs of the times. I ask the Honourable the 
Home Member what further sigDS of co-operation does he expect from. 
a sullen and patriotic people, smarting under their wrongs. But we have, 
S:)", moved further than a few months ago. One has only to look at the 
way the Indian National Congress framed its resolution at Gauhati last 
year. In a matter of this kind it is very easy to pick holes. I am Surb 
the Honourable the Home Member will trot out a speech here or a 
sentence and clause there, and say .. this is not co-operating with Gov-
ernment". He does not expect honourable and self-respecting men to. 
'behave differently. They have their commitments, they have their people 
b(·hiDd them. But I repeat, Sir, that so far as it is possible for honour-
able and patriotic men to give indicatioDS of a desire to come to terms 
. they have shown that they are prepared to' meet Government half way. 
I say that even the Indian National Congress has given such indicatioDS. 
I will ask the Honourable the Home Member to peruse the resolution of 
the Indian National Congress. I will ask him liS an Englishm1Ul aware of the 
past history of his own COUDtry and of the ways of a proue1 people to read 
the whole of that resolution from end to end and then to tell me whether 
there are not indicatioDS even  in that resolution, passed with all the diffi-
culties that my revered friend Pandit Motilal N emu had to contend against 
at that Congress, that he has stepped one inch forward to evince his desire 
to arrive at an honourable solution of this vexed question. 

And now, Sir, coming to the last stage, of my narrative, I ask Govern-
ment to look at the behaviour of the Congress Party here. We have had' 
an opportunity to watch it for six weeks. Without in any way exaggera.t-
ing events may I say that they have behaved in a responsible manner-
with as much respoDSibility as was possible in the face of a great provoca-
tion to behave otherwise. Government on the other hand have not yet given· 
up their old ways. Take only one instance, Sir, which was very provoking. 
The Finance Member would allow me to refer to it. It happened yester-
day. Grave charges were made against him in the course of yesterday'. 
debate. Of course I did not take part in it because I was frightened by 
Mr. Jinnah's attack on experts: and was afraid that if I spoke I would b. 
taken for an expert. But what was the charge made against the Govern-
ment which has not been replied to? That charge was as serious as it. 
could be, namely, that the Government were showing false surpluses, 
deliberately creating false balances, heavily heaping up military and other 
. expenditure UDder the guise and concealment of an inflated ~ i . That 
charge, I submit, Sir, in aU confidence, the Honourable the Finance Mem-
ber should have openly met in this House in his reply. All civilized Gov-
ernments have a grave duty, ~ e  than anything else, namely. to sus-
tain their reputation. I should have thought that a charge like tha.t of 
positive dishonesty would have been met yesterday in open House. 

The BOD01U'&ble Sir Bull Blackett: I should like to point out to thfl 
Honourable Member, if I mav be allowed t'o intervene, that  that ~ 

was snecifically made in the cOurse of the denates on the Budget both in· 
this House and in another place and that I made a reasoned reply to it 
in the other place which was in the hands of all Honourable Membel'8 be ~ 

the charge was rapeateain this House. 
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Kr ••. Jr.. laJatar: I submit, Sir, that that W811 insufficient. H thia 
side of the House makes charges with all deliberation and all the respon-
sibility which it can command the Government must meet these chargell 
for their own sake. I know how difficult it is for us to feel a sense of. 
responsibility, under the present conditions of our existence in this House. 
I will go so far as to forgtve any kind of irresponsible speech on these 
Benches, because the constitution as it exists ~  not evoke any sense of 
responsibility on these Benches. But irrespective of that feeling, when 
certain grave charges were made from these Benches any Government 
which put its reputation before its votes, any Government which valued 
its reputation in the country, which after all must be the ultimate basis 
of its rule here, would have met those charges in a satisfactory manner. 
face to face with us in open House. There were many of us waiting to 
know exactly what the Honourable the Finance Member had to l!Iay againn 
the charges made by several Members. They quoted figures pointing out 
that what seemed to be a surplus was really a deficit and what seemed to 
be a saving or retrenchment was really luxurY and extravagance. I am 
~ .  reminded, Sir, when I hear that word" retrenchment ", spoken 
III this House, of a few lines from Rudyard Kipling I learnt years ago. 
I shall . . ~ them ~e e fOl the benefit of my Honourable friends opposite. 
1L. ¥ontlClpatJOn 8S It were of the present attitude of the Government of-
India, he wrote years ago: . 

.. RetrenchInoent, retrenchment oft we swore ; 
But did we mean it wheD we swore! 
And then and theD we wandered to the Bills 
And the litt!!' less became mDch more." . 

I. sav, Sir, the i ~ Mt'mber gravely erred in not making a reply. 
Another grave wrong was done to this side, as was pointed out by my 
Honourable friend, Mr. Rangaswami Iyengar. in the course of the Budget 
debate. He showed how in the course of this year, 80 far from there 
being any trust and confidence shown towards the popular repre.Bentatives. 
the official tide ran the reverse wav. The Government of India Act has 
been lIoIIlended-th08e sections which relate to the salaries and pensions of 
covenanted servants-sections 72D and 67A. Now not only are the sala-
ries and the pensions of such officers are untouchable as they always were-
w€ used to call them in the Bombay Council the untouchable ~b  

all allowances, expenses, etc., connected with them are ren3:el-ed un-
touchable under the amended Act. It was possible under the old section 
to denude an officer of his establishment. his expenses and allowances. 
all that could be done at one time in order toO mark the displeasure of the 
l.egislature. We tried that in the Bombay Council very successfully twice 
or thrice and our President ruled that that could be done under the Gov-
ernment of India Act. Promptly, Sir, the Government of India Act is 
altered; and now many expenses and allowances relating to such offic@rs, 
beyond their pensions and salarie!! including I am sure their children's 
expenses, ayahs' expenses, and those relating to the window-dressing of 
these covenanted i e~ are made non-votable. Is this an Advance in 
the direction of co-operation, trust or confidence? _  I ask the llonourable 
the Home Member. The result is that in this vear's debate alone nearlv 
Rfl. fiO IRkhs have heen tRken out of the purview of all effective contrOl 
of this House. 

I 0811. ~ on multiplying instances after instances of. such increasing 
wstrua\ of this Legislature. I do not wIsh to entrench on the courtsey oi 
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this HoUse by detaining it longer. The gravamen of my charge is this: 
. that Government are not playing the game. They are asking the people 
in one breath to trust them, to rely on their bona fides and good intentions!, 
and while doing so they are taking advantage pf the depressing mood of 
the people, divided as they are, to heap more insults and injuries on the 
ptlOple, and to make their. own position stronger and stronger in the same 
proportion as the people have grown weaker. So far from going in the 
direction of co-operation trust and confidence, in however small a measure, 
the tide has progressed the other way; with the result that to-day we find 
that the Government of India is in the position of a strong man detested 
by his dependents, and distnlsted by all who have dealings with him. I 
will not, Sir, use stronger expressions-I will repeat that while the people 
have been lulled by this vapid talk of co-operation, the Government have 
gone on quietly seeking every opportunity to make their position stronger 
and stronger as a provision against future contingencies. Even this House 
the Government are turning into an unreality. We on these Benches, we 
do not feel that there is any reality in this House. Our yearly criticism falls 
on deaf years. I am no doubt, Sir, as a Mahratta, accustomed to yearly 
pl"aye.rs, to yearly pilgrimages ending in prayers; my ancestors have done 
it for years, they asked their god for more children; we ask for more power 
from our mute irreconcilable divinity. It is the Bame temperament of a 
worshipful priest, only we change our prayer and our divinity. ThA differ-
ence is that while my ancestors' divinity sometimes smiled once in many 
y~  and gave him a child, this divinity is absolutely implacable. Sphinx-
like it sits silently looking on. How long is this to go on? I warn the 
('..overnment, Sir, that the last point has been reached. Further co-opera.-
tion is impossible under the circumstances. If the Government do not 
yiEld even now, we shall have to tum back and think of some other ways 
than co-operating with this Government. The one method allowed in this 
House in which our sense of great dissatiRfaction and resentment could 
be brought to the notice of this House and the Government is by moving 
this cut as a vote of censure on the Government. I know we are pCwerles5 
to do anything more because we are divided, because we Rre weak. But 
may I say in all seriousness to Government, "Beware of the weak ~". 

I wam the Government that e~' Rrf> lit present in the last stRge of tlieir 
unpopularity. I am therefore taking this opportunity of moving this cut 
and I ~  the non-official Benches to RUpport th'e same. 

Kr. o. S. Ranga Iyer (Rohilkund and Kumaon Divisions: Non-Muham-
madan Rural): Sir, I shan complete the ll\flt sentence of Mr._ y ~ 
becam,e he left· it rather incomplete. He talked of our weamess Bnd 
warned the Government II Beware of the weak ". Sir, that saying from 
the Mahabharata runs thus: 

.. Beware of the weak. for the tears of the weak undermine the thrones of Kings." 

, And now let me deal with the position of the Party to which I have 
the honour to belong. Sir, we believe that there is no use ' e i ~ 

WIth a Government which· is unwilling to co-operate with us. Blr, ever 
since the British people came to this country, long before the non-co-
·operation movement was launched, the politically-minded cJ,asses of this 
llountry offered them co-operation; and every time they gil."" them co-
"Operation, they gave that co-operation RS the subordinates of a foreiga 
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government i and even that ., b i e e~ i~ "  . was trampled 
under foot. Sir, was there a greater co-operator m this country than my 
Jeader .J;>andit Mohllal Nehru? When. Lokamanya Tilak, when Mr. ~1  
.aud others had unfurled the banner of extremism in this country, who 
d.:>es· not remember, how things came to a head at the Surst Congress, 
wh.eJl·Sir Surendranath Banerjea proposed Sir Rash Behari Ghose to the 

~ and Pandit Motilal Nehru seconded that motion? Then there was 
a split in the camp i and as Mr. Jayakar. has remi.nded ~  e ~ is also 8 
split in the camp to-day. But at that time Pandit Motilal Nehru was on 
thE, other side, much nearer to the Government than we are to-day. The 
great moderates of the Congress then, Pandit Motilal Nehru, Panda 
Malaviya and others, tried to please the Government. They co-operated 
'VI-:th the Government; they cajoled the Government; they flattered thG 
Government; they almost went before the Government 88 The best type 
of co-operators that the Government could ever wish for. They almost went, 
<IS the extremists of Bengal described them, as mendicants; and what did 
thev get? What did the politically-minded people of this country get for 
th,; policy of •• mendicancy ,. as the so-called extremists in the, country 
ilescribed it? They got tpecrawling ~ e of Amritsar; they got the Rowla" 
Art; they got the jails aDd 'an that kind of thing. 
This leads me to the present stage when the policy of nOJl-co-ope1'BtiOll 

W88 put liSide for a while, when ~ Swarajists came to this House. and 
<){fered their terms, when my leader said in that famous ResolutioJl which 
was passed in this Assembly on the Round. Tahle Conference,. when he 
tlaid that he was here to extend the hand of friendship, to offer the hand 
of co-operation, and that it was for the Government to. accept that co-
-operation, what did Sir Malcolm Hailey say and what did his successor 
savor do? We did not ask for the moon. 'We did not even assert in 
this HOU86 the position of the Indian National Congress which wanted 
nothing less and nothing more thim Swaraj-the right of the Indian people 
to set their house in order, our right even to eommit nqstakes as Engliah-
men have in England. We put before this House the least little position 
that has been taken by the leas1\ little moderate in the country. 'We were 
prepared for a transitional stage. 'We did not even ask for Dominion 
status. Give us provincial autonomy, give us responsibility in the Central 
Government-that is what we demanded. We did not ask for the whore 
'hog. And how ilid the Government net? 

, 

There was neither a Round Table Conferenc.e nOr any attempt to give U8 
autonomy in provincial affairs. There was that extraordinary committee 
-described as .. the Muddiman Committee "(Laugbter). That committee 
gave i ~ country chttff and. plastf'r, Wht'J1 it HSkf.d for good bread. (An 
Honoumble Member: " e~. ") Not· stones but serpent.s, prisons for 

. ~. Leading i~ e ' of Dpshabandu Das were stung ~  ~ 
mto pnson. Resolut,lons were passed in this House asking for the release 
of these people put in prison without trial. III t,here anv country in the 
world where e ~ are .kept, in prison for years without trial? &peatedly 
we passed ~ . In thIS Hl>use pressing for the release or open trial 
of these patnots, but the Government persisted in the attitude which 
,students of history knew to be associated with the Government of the Czan. 
They deported the patriots of Russia into the marshes of Siberia. and the 
p",triots of India and of Bengal are now rotting in the marshes of Mandalay, 
If the.Government were in a conciliatory mood, if thev did not wanf; to 
-practise non-eo-operation, if ~y did not WAnt to treat the representative. 
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of the Indian people just as an Officer of the Government treated the-
citizens of Amritsar by asking them to crawl through a' narrow lane, if 
they did not want to deny us the treatment to which the representafives-
of the people were entitled they would have at least acceded to our ODe-
essential demand over which the public of Bengal and India are consider-
ably exercised and released the political prisoners. It is not merely ... 
question of oonstitutional reforms. It is a question of the liberty of the 
people of this country, the right to be tried before tliey are thrown into 
prison. This Government stands condemned. 

I am sorry that even in the face of this appaling tragedy of Bengal and 
India which is enacted before our eyes the people of this country should. 
be divided into parties. I would rather not condemn this Government but; 
condemn ourselves and instead of appealing to the Government, I would 
appeal to Members on this side of the House to bury the hatchet and show 
t.o the Government that the steel frame could also be met by a steel fronli_. 

Kr. D. V. Belvi (Bombay Southern Division: Non-Muhammadan 
:Rural): Sir, the mot,ion wsich has been moved bv mv Honourable friend 
"\[r .. Jayakar is in imitation of a hoary conventio'D ot" the British House 
of Commons. It seems to me that my Honourable friend Mr. Jayakar 
and his associates have some sort of faith in the reality of what is called 
thE> constitution of India. I am on!' of those who ~e always believed 
that what is given to us as a constitution is an absolute ~ e y  an 
absolute 'unrealit,v. I have saId so in my speech in the yea):' 1924 and 1 
do not think I need waste the tIme of this House in discussing the present: 
p0sition of the Indian parties so far as the so-called Refonns are con-
term'd. What has been given to us in the name of political refonns is 
no refonn at all. It is a sham thing. Its object is to delude the e ~ 

of India into a belief that they had got real political rights. This system 
of diarchy or this -system of a half-wav house is a system which can onlv 
please chlldten. ~ my capacity as Ii Member of this House during ~ 
lal't three years, I havp observed that all that we have been- ~  is 
rarliamentary phraseology without a real Parliament in existence in India. 
We have got all the terms of r< Parliament here. We have gOt here a 
Sreaker of the House who is called the President. We have got parties 
br.re, the Home Member and sc on. We call the Members sitting on the 
opposite side Treasury Benches. All this is of great use in teaching us 
the language which is in vogue in really free and self-governed countries. 
When we wish to teach a child something, we purchase for the child a 
to) motor car or a toy railway carriage and tgen we explain to the child 
-the .various 'Parts of the machine, such as the wheels, handle, etc. We 
are so taught here the various terms of British political phraseology. My 
contention has all along been that what is given to us iR a thing which is 
c:l.tremely unreal. The so-called Reforms have been conceived in a very 
illiberal spirit and this is not the way in which political refonns have been 
wanted to other parts of the British Empire. Britain has not proceeded 
to give self-government to other parts of the Empire in the wn.y in which 
she has given India the so-called Reforms. If you tum to English poli-
tical historv what do you find? How waR political liberty ~ e  to 
Canada? How was it granted to South Africa and how wall it given to 
Ireland? Do we find anywhere else 9. system of partial refonnin'" 
country which is under the banner of B i~i  protection 'I I do not find' 
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that this unreal thing has been given to any other country, nor do I find 
.any other coulftry willing to accept such an unreal thing. I really wonder 
that my friends who call themselves co-operationists should have been 
willing to accept a little hit here ~ a little bit there. ~.i  be ~e we 
oitch our claims low that the British people are not wJlhng to gIve U8 
real reforms. 

The present syskm of {lovemment in this country is radically wrong. 
It is not responsible government at all. It is not a system of representa-
tIve institutions. It is a. thing which stands by itself in the category of 
pditical institutions. Now, I was saying that when politi<;al liberty was 
.granted to Canada the thing was done in a different manner. In this 
.connection I wish to invite the attention of the House to some passages 
from a well-known document, a document of very great political Import-
·I\ooe. I wish to invite t.hrougb you, Sir, the attention of this House to 
t.he celebrated report of Lord purham in connection with the grant of 
political liberty to Canada. I am quoting from Volume I of "British Colo-
nial Policy" by Keith. I will rt'ad the necessary passages. This is what 
Lord DUrham said: 

.. It is di1licult to conceiye ",hat could have been their theory of Government who 
imagined that in any colony of England a body invested with the IllUDe &lid cJ.racter 
of a representative A88embly, could be deprived of any of those powers which, in the 
-opinion of Englishmen, are inherent in a JMIP1llar ~ e. It was a vain del1l8iOD 
to imagine that by mere limitations in thi &ll8ti .  1 Act, or an uclnsive SJBt-
-of government, a body, strong in tbe oonsci0USD888 of wieldinJ the. public opinion of 
tbe majority, could regard cel'tain portions of tbfl pro"inclal revenues as sacred 
from its control, could confine itself to the mere b1l8iDe88 of making laws, and look 
on as a passive or indiffel1lnt spectator, while thoae law8 were curled into effect 
-or evaded, and the whole tibsiness of the country was conducted by men, in whose 
intentions or capacity It had not the .... ighteat confidence. Yet suc;h was the limita-
tion placed on the authority of the Assembly of Lower Canada; it might refuse or 
pass laws, vote or withhold supplies, but it could eIercise no infl_ on the nomina-
,tion of a single servant of tbe Crown. The Executive Council, the law otliCfll'll, and 
. whatever heads of departments are known to the administrative system of the Pr0-
vince, were placed in power, witbout any regard to the wishes of-the people or their 
representatives; nor indeed are there wanting instances in which a mere hOlltility 
to the majority of the Assembly e e ~ the most incompetent persons to posts of 
honour and trust. However decidedly the AlI8eIIlbly might condemn the policy of 
the Government,the persons who had advised that policy retained their omces and 
their power of giving bad advice. If a law ... p&888d after repeated conflicts it 
had to be carried into effect by those who had most strenuously opposed it. The 
wisdom of aodpting the true principle of representative government and facilitating 
the management of public. affairs. by entrusting it to the ~  wbo have the COII-
'fidenoe of the e e e 1 ~ body, has never been recognized in the government of 
·the North American Colomes. All the officers of government were independent of 
the AlI88IIJbly; ~ that ~y  wh!ch had nothing ~ say ~ ~i  appointment, was 
left. to get on as It ~  might.. WIth a set of public funetI0Dar1811, whose paramount 
feeling may not unfairly be said to have been one of hostility to itself. 
A body of bolders of oftice thus colllltituted, witbout reference to the people or 

their representatives. must in fact. f1'Olll the very Dature of colonial government 
acquire the entire directian of the affaira of the Province...· , 

Now it may be said that we have got an 
India in the person of the Governor General. 
this point and says: 

indE'pendent. statesman in 
Lord Durham touches on 

.. A Governor. arriving; in a. colony in which he iWDoat invariably has bad no 
previol1s acquRintance with the stste of parties, or the character of individuaJa . 
'rompelled to throw himself almost entirely upon those whom he finds placed in' u: 
p?lIition of ~i  official &dnllt'rs. l!is first '!'Cts must necessarily be performed and 
hlB first appomtments made. at their suggestion. And.. these first acts and ~iB1 
,menta IPV& II eharact.ar to his policy. he ill generaDy bl'O\lght thereby into imm. 
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collision with the other parties in the country, and thrown inro more complete-
dependence upon the official party and its friends. Thus, a Governor ~  ~e  ~ 
has almost always been brought into collision with th.e ~b y  which hIS. aciv18en 
regard as their enemy. In the cour .. of the contest In whIch he. was .thus ~ e~~ 
the provocations which he received from the Assembly, and the light m. which their 
conduct was represented l,y those who alone had any access to him, naturany imbued 
him with many of their antipathies; his l;'08itio!l e e~ him f.? seek the support 
of lOme party against the A~e b y  and hIS feelings and ~  necessities thus combmed 
to induce him to bestow hiS patronage and to sbape hiS measures to promote the 
interests of the party on which he was obliged to lean. Thus every succesaive year 
consolidated and e ~ the strength of the ruling party. Fortified by ~y 
connexion and the common interest felt by all who held, and all who deSIred, 
subordinate offices that party was thus erected into a solid and permanent .power, 
controlled by no ~ ibi i y  subject ~  no e i ~ change, hercising over the ~ e 
government of the Province an authority utterly e e ~e  C!f the people and lb· 
representatives, and possessing the only means of mfluencmg eIther the Govel'JlDl8nt 
at home, or the colonial representative of the Crown." 

I will read a few more lines, becaust all this i!l really ilpillicable to 
the present political position in India. 

Jlr. X. Ahmed (Rajshahi Division: ~ ' Rural): Not a. hit 
of it. 

Mr. D. V. BeIn: It is, the whole of it . 
.. This entire separation of the legialative and executive powers of a State ia the 

natural error of Governments desirous of being free from the check of representative 
institutions. Since the Revolution of 1688, the stability of the English constitution 
has been secured hy that wise principle of our Government which has vested the 
direction of the national poli.cl! and the distribution of patronage, in the leaders of 
the Parliamentary majority. However partial the monarch might be to particular 
ministers, or however he might have personally committed himself to their .. policy. he 
has invariably been constrained to abandon bo,th, as soon as the opinion of the people 
has been irrevocably pronounced against them through the medium of the House of 
Commons. The practice of carrying on a representative government on a different 
pri'leil'b, ~ee  to be the rock on which the continental imitations of the British 
Constitution have invariably split; aud the French Revolution of 1830 was the 
necessary result of an attempt to uphold a ministry with which no Parliament could 
be got to act in concert. It is difficult to understand how any English statesmen 
could have imagined that representative and irresponsible government could be suc· 
cessfully combined. There seems, indeed, to be an idea, that the character of 
representative institutions c.ught to be thus modified in colonies; toot it is an incident 
of colonial dependence that the officers of government should be nominated by the 
Crown, without any refelence to the wishes of the community, whose interests are 
entrusted to their keeping. It has never been very clearly explained what are the imperial 
interests, which require this oomplete nullification of representative government. Bnt 
it there be such a necessity, it is quite clear that a representative government in a 
colony must be a mockery, and a source of confusiop. For those who support this 
~ have never yet b£en able to devisl;. or to exhibit in the practioal working of 

colonial government, any means for makmg so complete jIoII abrogation of political 
influence palatable to the representative body." 

Then, Sir, look at the history of South Africa. When self-government 
was granted to South Africa. what do we find? I shall quote one or two 
I'entences from the speech of the Right Honourable Winton Churchill who 
happened to be Unde!.-Secretary of State for the Cofonies in the year 
1006. Here also it was proposed that partial self-government should be 
granted as an educative stage and not full self-government aU at once. 
And this is what Mr. Churohill i ~ 

"The system of repr886ntative Government without responsible Miniaters without 
responsible powers, has led to endless friction and inconvenience wherever ~  when-
ever it has been employed. It has failed in Canada, it has failed in Natal and Cape 
Col0!lY· ~ has been condemned b~ almost every high colonial authority wbo haa 
studied thlll q.uesUon.. J. do not thIDk I ~ quote any more conclulive authorit;r 
upon that subject thUl that of Lord Durham." 
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So you aee, Sir, that if Great Britain really wanted to gift ~ political 
p")wer we sbould have been given full self-government. I am qUIte oon-
'ent if the· British. Govemmt:nt were to make a public declaration to the 
world that it holds India simply by brute force, and that it will govern 
India 8S long 6S it can as a conquered country. It is much .better to be· 
told the plain truth, however unpalatable it may be to us. We shall be 
very sorry for some time, but at any rate we shall come to know what 
our real position is. Are we th(, subjects of His Majesty the King-Em-
peror of India, or are we not? If we are, we should be treated like the· 
other subjects of His Gracious Majesty. If we are not, if we are to be 
treated always as a conquered p(;ople, let us be t.old 80 frankly. The· 
British people do not say 80. The British people always say and pro-
claim to the world that India is governed with the consent of her people, 
that India is a member of the League of Nations. one of the privileges of 
jndia is to contribute a large amount of money every year to the League 
of Nations. Another privilege is to send some men to the League. India 
coes not really send these men, but the Government of India seDds one or two . 
men and they go there simply to swell the voting power of <heat Britain. 
But how are we treated in the British Empire itself? (An HonouTable 
MembeT: "As helots',). We have no right to go to Bouth Africa, we 
have no right to go to Canada; you can go there if you like to live in the 
",ay that is pre!ICribed for you: Much was made the other day . of the 
. ',::lorious .. agreement that was arrived at in South Africa. There is no 
man who has got a shred of self-rpgpect who will say that it is a glorious 
~ee e  and that it will do Indians any good. Go to any part of the· 
British Empire-Australia, if you  like, ~ if ~  like, South Africa 
If you please, you are \reated everywhere 88 foreigners. It is because we 
are not granted real political power in our own country that we are 
treated 80 in the rest of the British Empire and in the rest of the world. 

Then. it is always trotted out that we are not competent yet to exeroise . 
political rights (MT. K. Ahmed: "Quit-e right"), to enjoy self-government. 
(MT. K. Ahmed: "Quite right.") ~  is said that responsible govemmen1. 
is an exotic in India; it is a plant which cannot thrive here. That plant 
has to be acclimatised. All this, Sir; is very good 'Phraseology. Are we 
savages, Sir? ~ . K. Ahmed: "Yes. ") Mr. K. Ahmed &aJB that he 
is, but I am not .. (Mr. K. Ahmed "Question") (Laughter). We lIN the 
deScendants of ancestors whose name is a household word in the whole of 
~. e world. Representative government is not a thing which is new to 
India. If you are a student of ancient history, Sir, you will find that 
there were representative institutions in ancient India. But all this if" 
ignored, and we are told that we must he taught how to exercise y:-oliti-
enl power. It is sa.id that we art irresponsible on this side of the House. 
What els6 can W'e be? We mpst be irresponsible because we know that 
~e are DOt granted any responsibility whatevE'r. Even if we throw out 
tht'! whole of the Budget, it will be restored the next day; if we throw out 
a Bill, it win be restored by oertification. If the BritisQ Government 
hAd been honest, it should have given us some real power; it should have 
lI"iven us a chance of showing that we can exercise real powers in a reason-
Able manner. The Government, r mean, the Cabinet, in this country is 
irremovable. Can there be an irremovable Cabinet with representative 
institutions audwith responsible government? What is the essence. 
of re&p:msible GOvernment? The essence of responsible . government, in· 
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my opinion, is that those who exercise powers lor the tiwe being are re-
moveabla from their places, if' a majority of the representatives of the 
people is opposed to the views of the Ca'binet. It is not so in India. 
You can go on passing hundreds of Resolutions' in this House, but all 
they do. the gentlemen who are sitting on the Treasury Benches 
,opposite, is simply to sit tight and laugh at us while we go on talking for 
h.:>urs and days together. We passed a Resolution the other day pra.ying 
G'overnment for the release of the _ Bengal detenus. How was the Reso-
iution treated? With contempt; it was consigned, I am afraid, to the 
wMte-paper basket. Yesterday the Home Member was pleased to say 
"I have already made my statement". That is the way we art' treated 
in this country. Now we, on this side, are more brainy than is necessary 
for the well-being of India. There ill a section of our politicians who say, 
"We shall co-operate with Government; we shall show to Government 
that we are prepared to co-operate with it". When I heard the speech 
of my Honourable friend, Lala Lajpat Rai, the other da.y on the release 
-of the Bengal detenus, I was over-joyed; I said, 'at any, rate good sense 
is dawning upon our friends.' I should like to propose to my leader to 
print, say 100,000 copies, of th(> speeches of Laia Lajpat Raj and Mr . 
. ·Jayakar and send them broadcast throughout the country. That will be 
the best reply to the dpctrine of "!tesponsive co-operation." You cannot 
~ ib y co-operate with the -present system of Government. If real re-
;>resentative institutions' 8l"e to be granted, if real political power is to 
be given to us, the present sy&tem of Government must go. There must 
be a system of removal government. Public servants are of very great 
USf' but not of use as a cabinet ir. a House like this. How do they manage 
their business in England? From the way in which we are told of the 
c:mduct of busineBS there, we are led to believe that in EngiRnd every 
member of Government is an intellf1ctuRI giant. (Mr. K. Ahmed: "nid 
you go to England?") Now in this connection Rlso I will rend from An 
English book (Mr. K. :4hmea: "Mix with English people tirst") : 
"When we come to i e~ the interesting business of making a Government. the 

first e ~  .that arises ~  is the chief test of man's capacity for office! Under 
-our CODStItutlon _  _  .  . 

The Honourable Sir A18DDder Kuddbnan: ,Author? 

Kr. D. V. Belvl: Mr. Michael Macdonagh: "'The Pageant of Parlia-
ment" . 
.. _ ... with its free and unlettered Parliament, of which the Ministers must be members, 
a deliber-ative assembly where everything is made the IIUbject of talk, talk.  talk, Rnd 
provided with a Repor..ers' Gallery for the dissemination of its debates throngh the 
Prees, it is inevitable tbat a man's fitne88 for a post in the Administration should be 
decided mainly by his gift of speech. It must often prove a false standard of 
judgment in regard to genuine ability and character. Glibness of tongue, or even 
'oratory, is certainly not an essential qualification for the administrative duties of 
government. Still, the fact remains that the ready talker with but little practical 
experience of affairs bas a bf'tter chance of office than the man of trained husinea 
capacity who is tonjl11e-tied Perhaps debates are really more useful to a Government 
than business men in an arena of conflict like the HOllRe of Commons. There are 
some excellent anecdotes pointinJt to such a conclusion. Disrlll!li. forminll an Adminis-
tration, offered the Board of Trade to a man who wanted inst.ead the Local Government 
Board, as he was better IICquainted with the munici»al affairs of the country -than 
its commerce. • It doesn't matter', said DisrB!1i, • I suppose you know as much 
-about trade as Blank, tbe First Lord of the Admiralty. koows about ships' John 
Brit;J!t once said he asked Richard Lalor Sheil, an eloquent speaker but ~ ' e  
with commerce, how -it happened that he was appointed to the 'Board of Tnde 
I think " replied Sheil, 'the only reason is 1 WRR fonnd to know 188. of trade ~ 
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any other man in the Houae of COIIUIl0n8' (Laughter) .. B~ himIelf w .. made 
President of the Board of l'rade in 1869. It. used to be laid In the ~  ~~  
80 uD1ltted was he for administration, he did not know ev"!l how to ~  up ?IJWIIU 
papers with red tape (Laughter). e ~ at. an earlier penod of . ~ history, 
Sidney Herbert., Lord ie ~e . of Lea, r8!'lgned the War Office'. ~ fixed upGII 
Sir George Comewall LeWIIi to succeed huu, and argued the pomt With Lady Ther_ 
Lewis saying that the duties would not be.military, but civil. • He would have to look 
after the accounts', said the Prime Minister." 

lIr. PresideD': Order, order. I suggest to the Honourable Member to 
lay the book on. the table . 

. lIr. D. V. Belv1: We are always told that we are iDcompetent people 
and we are not in a position to exercise e ~ ibi i y and power and e ~
fore we are n:>t.in a position to form a Cabinet. I want to show ~  m 
England also there are people who stand pretty nearly OD the ~e mtelec-
tual plane that we do in this country. That is my argument, SII . 

.. • He never can make up his own,' replied the wife. • He will look after the 
eommiaariat,' said the Prime Minister. • He eatlDat order his own diJmer,' replied 
the wife. • He will control the c\othiDg departmeDt.,· laid the Prime lliDister. • II 
my daugthers did not glve the orders to his tailor, he would be without. a coat,' 
replied the wife. e ~ Lewis, . ~e e  accepted !-he offer and his ~ e  
Secretary soon afterwards dl8COVlired him 1U PaD Mall reading a work on the milItary 
tactics of the LyeaonilUlll. B1r Arthur Helps, the _yist, who was Clerk of the 
Privy Council, used to tell the story that 01lCe whan e~ w.. di8ic:ulty. in finding 
a Colonial Secretary, Lord Palmenton said: • Well, I will take the colonies myself,' 
and presently remarked to Helps: 'Just come up!f.aira with me for half an hour 
and show me where these places are on the map.' Charles James Fox is said to have 
.confeued his iguoruce of what Oonsols meaut. Be gathered from the uewspape!W 
that they were • things which 1'088 and fell'; and he 'wu always delight.ed when 
they fell, becaWle he noticed, that for lIOlIle unaccountable re&IIOD, it very much 
annoyed Pitt, all Chancellor of the Exchequer. That, ~ doubt,· Wall Fox's fUD. B. 
we are told of Lord Randolpfi Churchill, on the anU!ority of his SOD and biographer, 
Winaton Churchill, that wben, as CbaDceUor of the EDlhequer, Treasury Returaa 
worked out in decimal figures were laid before him, he inquired what 't.heee damned 
dots' signified. I myself heard Sir Edward Carson, a distinguished lawyer, ..-mng 
as First Lord of the Admiralty in 1917, during the Great War, declare that he 
~ e e  the Admiralty in a state of extreme ignorance. 'Someone asked me the a, 
I went there how I felt.' he went on to say" and I said, 'My only qualification u 
that I am absolutely at _'." 

It proves that in England they are not all infiellectual giants. They IU9 
human beings 88 we are, nor are they all eXperts. Whv should thes& 
British officers exist in India. if they are not. to 88sUlt the respoDsible Minis-
ters chosen from the elected representative!.' of the HoUse? Their business 
~ to be public setvants. But ~e  are not public servants; they are pub-
lic masters. They are called Civil Servants. They are. not a.lways civil, 
DOl' do they believe tha.t ~y are ." ~ ~ ." It is evident that the pre-
sent system of Government m India. IS ndicallv wrong. If Britain chooses 
to give us responsible Government, let her do' so. If she does not choose 
to give it to us, let her sa.y 80 once for all. Let there be no pretence 
wha.tever. I a.m loath to hear any further talk a.bout our bern... unfit and 
about "Pr"Ogressiv:e ~ i  of l"eSponsible Government". What. &. long 
phrase) When JS thIS progress to be made? Another Commission is to 
cOlDe out to examine us. A Commission is to come out to this country 
<>nce in every ten years to see what progress we have made 
as if we a.re . people who do not understand our business. 
All this is sham.. (An Honourable Member: .. Shame.") I 
accept the amendment with t,banks. No word is strong enou ... h for con-
demning the present system of Government in India. As· I said it is a mock 
one., Ours is a shun ParliameBt. It is noParliameot ~ e . One of 

c 
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my friends asked me "If you believe that this is a. sort of mock Parliament, 
why do you come here." If I do not come and if I do not give my vote 
against GOvernment another man will step in here and will probably give 
his vote in favour of Government. That is the justification for my exist-
ence in this Assemblv. I do not consider it in the least an honour to be a. 
Member of the ABBembly. I come here simply as a matter of duty, to 
uffer as much obstruction to this Government as I possibly can· _ I do not 
wish to discuss what the Government has done, during the last three years. 
<}overnment will do nothing. So Ion!! as these people who are now occu-
pying the Treasury Benches are there, wbat wi]] they do? It is a question 
\Jf bread with them, as it is with lIS. Thev want to retain their seats for' 
themselves and for their children. They want to make room for British 
.youths. Did not the Commander-in-Chief teU us the other day that he ' 
was in search of British youths to fill the posts of officers in the Indian 
Army? There are martial races here in India; there are Rajputs and Mus-
aalmans, there are &ikhs and Mahrattas. Cannot a sufficient number of 
boys be found in the whole of India to be trained as officers? No. They 
want British youths as if there is something very precious in British blood. 
For the Civil Semce also, they want British boys. It was only the other 
day that we were told that British youths did not come forward in suffi .. 
cientiy large number to compete for the Indian Civil Service. There are 
here thousands of people who can fill the posts which are filled by these· 
Civilians w.ith much greater credit. I have been at the bar for more than 
30 years. I ask you, Sir, to believe me that I had to explain to a Civilian 
Judge elementary principles of iaw. He was our Judge, a member of the-
Indian Civil Service, who now fills a high post under the Government. He 
shall be nameless here. He asked me when I was conducting a civil suit 
what the meaning of the phrase "written statement" was. Everything 
that comes from Britain is taken to be verv valuable and all that is to be 
found in ttiis countrv is taken to be . ~ e . The onlv criterion seems 
to be the complexion of the man and the racial qualification. Why do they 
not say 80 openly? They say "We have given posts to men who have de-
served them. We have selected Indian Members for the post of respon-
sible officers, such as Melllbers of the Executive Oouncil." When Lord' 
Morle" insisted that there should be at least one Indian Member on the 
Exectitive Council, thev had to choose Lord Sinha. But what an Bmount 
of opposition was offerM by Europeans in India? They said if Indians 
were to be a.dmitted to the Executive Council, how could Government be 
carried on. Now, here are three Members of the Executive Council. Thev 
are all Indians. Would thev have been admitted to those places, but for-
the .insistence of the British' people? Is it to be supposed that there are 
not men competent enough on this side of the House woo could fm the 
post of the Home Member and the other people who are Bitting on the· 
Treasury Benches? Al:e we all intellectually incompetent? I may not be 
competent. (Laughter). But surely, there 81'e many other Members on 
,this side of the House who are much more competent, than any gentleman 
sitting on the opposite side. Our people generally talk in a cringing style. 
I do not like it. Let us be plain. Let us be outspoken. I havp already 
said once that I shall be very glad if the present system of RefonDS is 
taken back altogether. Either give us something that is real. or give us 

i ~. That is all I have to say in support of this motion· 
I am Very glad that this motion has been brought forward to give me 

and people 'like me aD opportunity of expressing our thoughts frankly. r 
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do not want to conceal anything. It is said that there is some revolutionary 
spirit in the country; I wonder that there is not more of it. Weare treat-
ed badly economically; we are treated badly in every way possible, ~  yet 
a grievance is made that there is a revolutionary spirit and a revolutIonary 
movement in Bengal. What have my friends on the opposite side done 

so far as Bengal is concerned? How are they behaving with the 
1 P.M. people? They are trying to crush our national spirit, to crush the 
national spirit out of every young man. What they want is that every 
man should be servile. Does not every young man in India feel it? If 
they wanted to keep us slaves, the.v should not have given us an Engiish 
education; they should have kept us in absolute darkness. Like Hamlet 
I would have preferred being deprived of memory. It would have been 
better if I had not learned Enelish. It is because I learned it that I have 
become a politician. Had I remained an ignorant villager I would not have 
come to know all this humiliation of my country. On the one hand they 
want to give us a high education, they want us to travel and to improve 
our minds, and on the other they want us to be helots. Are these ~ 

things reconcilable with each other? Either govern us as despot4! or as 
reasonable and honest British statesmen. You ~ have it both ways. 
You must either give up the one or the other .  .  .  . 

Mr. ][ . .Ahmed: Why not go to England on a pilgrimage once? 
AD Honourable Jlember: What has England done for you? 
Mr. D. V. Belvi: 'What is the remedy for the extinction of this alleged 

revolutionary spirit? How is that to be eradicated? Not in the way in 
which my Honourable friend, Sir Alexander Muddiman, wishes to do it, but 
in another way. What is the real reason' for this alleged revolutionary 
spirit? 

.. It i8 the utter economic helplellllDe511 of the younger generation, aided by a JIeD8e 
of extreme humiliation and degradatioa. The Governmeoi never earnestly applied 
itself to the solution of the problem. They did nothing to reduce poverty and make 
education practical. Every time the Budget was dillCllSSed the Indian Kembera 
presaed for increased expenditure on education. AH their propoala and motiODs were 
rejected by the standing official majorities backed by the whole force of O ~ 
Europeans including 1IWI8i00ariel. The GoverllJlUllt thus deliberately aowecl tile wiDd.. 
Is there any wonder that it is now reaping tIte.hirlwiDd! 

The cause is eooDomic; the remedy mut lie ecoaomic. lIake educ:at.ioB practical, 
foster industries, open alI Government careers to the I0Il8 of the soil, reduce the ooet 
on the military and civil aervices, let the people determine the tiacal policy of the 
country and the revolutionary mcmmlent will suliilicle. Die it will not, ao lcmg u there 
is foreign domination and foreign exploitation. Ev811 after India baa aU.aiDed Home 
Bule, it will not die. It has come to stay. India is a part of the world IIBd rew1u-
tion is in the air alI the world  over. The eBort to kill it b,. repreuion and SIIpJIlW-
8iOD is futile, unwise and nupid.·· 

'!"he Honourable SIr Bull BlacbU: Sir, I do not often intervene in a 
C?Dstitutional debate, and I came down to the House with no special inten-
i~  of ~ e e i  and if I do PO now it is maiDly in respoD,!e to eome-
i~  s81d by my Honourable friend, Mr. J ayakar. He made it a complaint 

~  me that I had not replied to charges and argumenh! advanced dur-
mg ~ debates of yesterday ~  the day before. The reason why DO :replv 
was glven was, 88 the House 18 well aware, in the first instance becauSe 
both sides of the House were anxious to come to a decision on a n:atte.r in 
,!hich a ~e i i  had become. of very great imporiance to India. That deei-. 
~  haVIng been finally anuved at, the opportunity ~  apparently been 
given me to-day by Mr. Jayu:ar to reply to one or two of his argum,enta. 
The aeoond ftI88DIl why I did DOt reply to those arguments yesterdav wu 

c2 
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that it seemed to me that the course of the debate was gettiIig away from 
the issue and moving from the ratio question to the racial question, and my 
third reason was that the tone of some of the speeches-I refer particularly 
to Mr. Jamnadas Mehta's speech-was such as had better be agnored, and 
there were no arguments advanced which had not been met. previously. 
They were merely repetitions of arguments which had preVIously been 
fully deaolt with. The particular argument which Mr. J ayakar e e~e  to 
. is the complaint against Government that the expenditure though It had 
gone down in rupees had reallv gone up in tenns of gold. Speaking in an-
{lther place on Saturday I gave an 8Ilswer to that argument. I should 
begin by saying that it is obviously not ~ ib e for ~ Government . or 
anybody else to accept the doctrine that Wlth changes 10 the comm<?dlty 
value of gold and prices, they can always year by year fit their expenditure 
so that it moves exactly in terms of gold or of prices .... 

Kr. President: Order, order. The Chair pennitted the Honourable 
Member to state his reasons why he did not make Q reply yesterday to 
certain charges levelled against him by Members on the other side of the 
House but he is not in order in making a reply to those charges on this 
debate. 

The Honourable Sir Basil Blacke": I am. quite willing not to give an 
answer, Sir. 

AD Honourable Kember: Wait till Saturday. 

The Honourable Sir Basil Bl&ckett: It will I think be out of order on 
Saturday. The answer was fully given in another place, and I can well 
leave it there. 

May I, however, pass for one moment to the discussion of the consti-
tutional question which has now been started. I am reminded by this dis-
CllBsion of the answer which a school-boy gave to the question, "What wa.s 
Magna Charta?" and he said that Magna Charta wa.s a document which 
directed that the King was not to order taxis without the oonsent of Par-
liament. The Executive Council apparently are not to order taxis if this 
discussion leads to the destruction of the'vote for our travelling expenses. 
The Honourable Home Member on a previous occasion drew a pleasant 
picture of our getting BOrne exercise by walking up to Simla.. and it is no 
doubt an amusement that we could find BOme resl interest in, but I sub-
mit it would not be of interest to India. that the Executive Council should 
·be debarred from travelling and be unable to attend to the business for 
which .... 

Kr. BaDguwami Iyengar (Tanjore cu"' Trichinopoly: No»:-Muhamma-
dan Rural): I think your travelling allowances are DOn-votable. 

The ~ b e Sir Bull Bl&cket\: This is the tour expenses and not 
the travelling allowance. 

Kr. A. Rangaswami IY8IlJU': You may walk but your saloon will be 
pood for without our vote. 

The Honourable Sir BuD Blackett: I think not. This is for tour ex-
expenses, Rs. 60,000. 

Mr. A. Ba.nguwami Iyengar: Your travelling allowanoes are ~ . .  
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The BODOUl'ableSIr Bull B~ : We do not draw travelling allow-
ances. We have tour expenses. I They are therefore votable in spite of the 
Act of Parliament passed two years ago. That is why the Honourable-
Member has the opportunity for djscussing this motion to-day. 

11 

I should like to say something to this House which I ~  any ~ e feel 
quite deeply. Mr. Jinnah referred yesterday to St. Paul s defirutlon . of 
faith. Some of the speeches made yesterday showed a trace of that chanty 
which believeth aH things, which hopeth all things 6ui imputeth all things. 
We are, I think, very much in need of those three virtues of faith, hope-
and charity or love. 

It is complained that these reforms do not give you what 
you want,. that they are shams. Reference has been made 
to Canada and to other constitutional parallels or analogies. 
I think iBis Excellency the Viceroy, in the speech with which 
he opened this Assembly, pointed out thaAi in near.ly every  case res-
ponsible government had come through the habit of the Legislatures that 
were  established of always assuming tacitly that they had more respon-
8lbilities than the letter of the Statute gave them, and that the result of 
that assumption was that the reserved powers which existed at the outset 
gradually feH into desuetude and eventually were abolished. Now I do not 
think that either this House or the Government will be prepared to say 
that the condition of affairs under the Reforms is such as to make us all 
thoroughly !Comfortable. I do not think Honourable Members always 
realise that there are very considerable discomforts, mental discomforts, in 
the present position, not merely for them but for the Government and the-
Government servants. We are trying to do a' difficult thing and it needs 
faith, hope and love if we are to make an advance towards the difficult 
goal. The Honourahle Members take a delight in denying that they have 
got  any faith, and in refusing to look with hope, and in showing a lack of 
charity, but we are here all together  trying to work towards a difficult 1'8-
sult, and I think, if Honourable Members wHl look back ten years or twentv 
years and consider the difference between to-day and ten or twenty yeals. 
ago, they will realise that ver.v considerable advances have been made and 
are being registered every day. Look at the difference in the matter of the-
Indianisation of the departments; look at the difference in the matter of 
the position of the Central Legislature. It. is true that complaints are 
made that the Central Legislature does not give that complete respon-
sible government which is asked for, but I maointain that there has been 
an enormous change in the extent to which the representatives of the people 
assembled in this House can and do influence everv action of the Govern-
ment and ~ e policy of the Government. SpAaking for myself. I came 
out here wlth tbe hope that I might contribute, on the constitutional side, 
something in the development of those Parliamentary forms which ~ 

been spoken of with e~i  to-day in the matter of the' control of the Legis-
lature over the spending powers of the Government. I think that everv 
one who looks at the matter soberlv will real:ise that there has been a 
tremendous improvement in the maChinery by whieh this Assembly exer-
cises its control over the finances of Government. That machinerv is 
being improved and perfected y~  by year and I also add, 88 I stated I 
think in a budget speech a. year ago, that the finances of the Government 
of India have, ;in my opinion, 1>eon very greatly improved by the fact that 
they have had to be b i ~ to the stern criticism and careful scrutinv 
of tliill House. In those ci.rcumstances I do t,hink that. instead of all the-
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time complaining that we have not reached the final goal, Honourable 
Members might exercise those virtues, faith, hope and love, and make use 
of what they have got, with the tacit assumption always that they have 
more responsibility than the letter of the law gives them, and then I think, 
without any surrendering, without bowing the knee on either side. with-
out going down on. our knees and begging for this, that or the other, we can 
work together to real!:,ho.t everybody must recognise is a difficult goal. 
Kr. "l. O. Gosw (Calcutta Suburbs: Non-Muha.m.madan Urban): 

Sir. it gives me great pleasure to support the amendment of my Honour-
able friend Mr. J Ryakar; and if he will permit me to say so, I should re-
gard it as an honour to be able to support  and fortify his very excellent 
'Speech. There was behind that speech, not merely great culture and great 
mental powers, but there was sincerity and there was humility ,-which 
made his speech extremely teIling. I almost feel that, by speaking after 
him, I am perhaps detracting from the effect of what I wBl again call his 
very powerful speech. 

We are, Sir, on the Executive Council, which, I take it, is the qulnt-
il88ence, in everv sense of the Government of India; for we have been told 
by members of "Government that the higher posts jn the executive are the 
reward of merit; and if that definition be reallv correct, or rather if we a1'8 
to assume the accuracy of that definition, we must also endorse the PI'(>-
position that the Executive Council contains the quintessence of merit 
on the Government side. I will not go further into that subject; but I 
have to make ·the 'whole Executive Couneil responsible for an act which I 
do not consider honest and which is certainly not lawful,-namely. i~ 

certain items which were votable, "non-voted" in the present Budget. I 
cun almost trace the procedure adopted in this Budget to ~ E' ie  

questions asked in this House. to inconvenient debates raised in this House 
during the last four :vee.rs. For instance, under the head of the Household 
Expenses of the Governor General, and under other Demands (to which. 
however, Sir, I do not wish to refer lest vou should rule them out as irreIe-
vant)-even under the present Demand No-28, we have item!l which used 
to be votable, but are now put down as non-votable port.ions of the grant. 
I can almost trace that back to the agitation in this 
House against certain items of expenditure which the 
House thought were not justified. This in my humble opinion 
is not only not honest, but it is not lawful. Whether the legality of this 
departure could be tested in a court of law is a matter which. of course. 
requires further consideration; but it does not require prolonged considera-
tion to sav that it is not honest. The same motive was behind another 
'Case which comes to my mind. The whole of the Lee Commission 
grant was under the Government of India Act votable until the Parliament 
was moved to make it non-votable. I have no hesita.tion in saying that the 
"R...iti!lh Parliament therebv perpetrated a fraud on the constitution of India. 
It has heen said freq'uently that moving' Parliament toO amend the Govern-
ment of India Act is a very serious buainess and not easv for the Govern-
ment of India, but it was apparently not thought a serious business. nor 
was it in fact ,Hfl;,.."lt to ,;ret the law amended bv Parliament in order to 
make the "Lee loot" independent of the vote of' t,he Assembly. 

The financial question has been ra.ised, very prominently raised. Dur-
ing the last few days we have heard about the financial exploitation of 
India. J have been feelin/" that in concentrating onp61iticnl "dvance we 
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have lost sight of our financial interests. 'WlWe India. has been engaged, 
and quite rightly engaged, in trying to march farther along the road to free.-
dom, she has allowed those who are in possession of her goods to exploit 
her even more than they were exploiting her in years past. The revelation 
with regard to the manipulation of the currency and exchange, for instance, 
'Showed that behind the back of the people of India attempts were being 
made and have been made to rob India. In a little note-little noticed per-
haps-which I appended to the report of the Enema! Capital Committee 
I very humbly raised the questioh of exploitation through the Impecial 
Bank of India, through leases, contracts and other things. I have been 
waiting for opportunities to prove to the hilt exactly the. extent to which 
and the manner in which exploitation through these instruments has been 
-earned on. I assure you, Sir, I will not use this occasion for that pur-
pose; and yet I wish to warn the non-dflicial Members here, that we do 
not want Swaraj with a mortgaged India. This I have said before, and 
this I have said from conv.iction,-from a conviction that there is t<H:lay 
--and haa been for some time--a conspiracy between Government anel the 
European vested interests to take as, much out of India as possible before 
India inevitably gets the political framework of responsible government. 
The constant refrain with which the Finance Member concluded each of 
the last few sentences of his speech yesterday-"to the abiding benefit of 
nobody"-haa not been appreciated on this aide of the House. The "abid-
ing benefit" of somebody across the 8688 is the sole purpose for which this 
Government exists. . 

Then, the question of dyarehy has been raised. I do Bot wish to im-
prove on my Honourable friend Mr. Jayakar's exposition of dyarchy. No 
words are needed to condemn that system, not only from the point of view 

-of the teelmique of administration but also from the point of view of the 
honesty with which what was admittedly a transitional system of govern-
ment has been worked. But there is one thing which I should like to say. 
and it is this,-that the bait of remission of provincial contn"bution is a 
matter which I regard with the utmost unconcern. If I did not use the 
word .. contempt;" Sir, it was <m.ly in deference to this HOU86; and I say 
this delibera.tely,-deliberately because I suppose I should not be presum-
ing too much if I said that I have some political reputation to lose in the 
province from which I come. Sir, with all my sense of responsibility I 
repeat that I treat the remission of provincial contributions with the utm<lsi 
unconcern; and the reason is this. The reason is that in 1925 there was 
what was practically a guarantee on the part of the Government of India 
that as far as possible the remitted contl'l"butions would be applied to the 
transferred departments. Now, I know for a fact, and the Finance Mem-
ber ought to have ascertained it, that the remitted provinoial contribu-
tions were not applied to the transferred departments. What is the UBe 
of our remitting provincial contrioutions if they are merely to swell the 
extravagance of the Provincial Governments? And I have particularly in 
mind the Government of my own province, Bengal. When I mentioned 
this subject to the Governor of the province the other day he seemed to be 
in ignorance of the Resolution of the Legislative Assembly which was 
passed on the 21st March 1925. Sir. statesmanship was never nurtured 
.an "certified" oarpets. I wish again to emphasise that this ABSembly 
should not be led awa.y by this bait of tainted money, and that the remit-
.ion of provincial contn"butions is fL matter which should riot weigh witli 
t.he Honourable Member in di!lCussing t.he Finance Bill. 
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Now 1 come to a subject about which, as you know, I feel very 

strongly. What are we to do with a.· constitution under which ~  is pos-
sible for the Government to imprison people indefinitely without trial'. 
Only yesterday, the Honourable the Home Member referred to the case 
of Babu Jiban Lal Chatterjee, a detenu who has been suffering from tuber-
culosis, a man who is almost on his deathbed. The Home Member said, 
his case was even then under consideration. Is that an answer .  .  .  .  . 
The Honourable Sir Alexander Muddiman: I think the Honourable 

Member may be fair to me. I said the gentleman :in question had been 
releas(\d from jail and was with i~ relations and we were considering what, 
if any, further action should be taken. 

Mr. T. C. Goswami: Do I understand he is not in custpdy? 
The Honourable Sir Alezander )(uddiman: He is certainly 'in custody of 

the District Magistrate but with his relations, not in jail. 

Mr. T. C. Goswami: He is in custody but not in jail. I leave it to the 
House to draw the distinction. 

The Honourable Sir Alezander' ](uddiman: There is a very considerable· 
distinction and the Honourable Member is aware of it. 
Kr. T. C. Goswami: There is a very considerable distinction, I am told. 

But you have allowed this man to go on suffering from a disease which is 
a fatal disease-a man whose liberty was taken away without trial, who 
is not a convicted prisoner; you come to this House and say that even 
now his case is under consideration; you quibble that he is in custody but 
not in jail. A set of barbarians if they had been put the question "would 
fOU treat human life in that way?" would have said "No! Not slow 
(Jrture I" Savages do hold human life cheap, their own as well as their 
enemy's; but then they are direct about it. They say "Yes, it is the law 
:>f nature • red in tooth and claw' that we should kill our opponents", but 
they make no pretence of righteousness. Sir, respect for human life has 
been preached in this House when the question of bombs has been dis-
cussed. Sir, I should like the other side of the House to show respect for 
human life, and it is only then that they will deserve that the lives of 
foreigners in this country shall be held sacred. (The Honourable Sir 
Alexander Muddiman: "Thank you !") 

It is, Sir, almost an irony of fate that the only moral claim which this 
foreign Government has put forward has been belied by facts; and that 
claim is that they are capable of maintaining law and order. I have said 
much on this subject previously, but I wish to add this, that last year 
during thE-anarchy in Pabna-a i i ~ town in Bengal-it was only with 
the aid of a flag, whose colour was red, the flag of one of the rebel mobs, 
that the royal mail was allowed ·to ply from Issurdy to Pabna, not for one-
day but for several days. The customary Union Jack had to give way. 
You may create trouble; you may divide the people, but you cannot for a 
long time prosper on our divisions. Nature is against it, and it was shown 
and is being shown even to-day in Bengal, that it does not pay to divide 
and rule, that the only argument in favour of autocracy, namely, the en-
forcement of law an.d order, is a claim which is capable of being belied 
by facts. ,  , 

We have recenty had our rights under the habeas corpus section tested 
in the High Court of Calcutta. I wish to say nothing about the judgment of 
Mr. Justice Buckland, b ~ I do wish to point out the utter insecurity of 
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tlie subject-in this country, an ut.er want of e i ~. We ~ entirely 
devoid of any protection for our lives and our libertIes as ~  ~e' 
officials; and therefore, I ask, Sir, why t;hould we co-operate. ~ this 
Government? What is the consideration? Our Uves and our lIberties are 
not sacred under this constitution· Why should we co-operate? It is the· 
recent custom of Government to put up a brazen-faced ~  as a e i~y 
against e i ~ and argument. To be brazen-faced IS, not e ~ i y 
to be in the right. It is true, as has been said by my Honourable fnend, 
Mr. Jayakar, that the Government of India to-day are more strongly en-
trenched than they were before· That, 8,ir, I hope, is a temporary phase. 
But it does not follow that they are in the right. The struggle between 
right and wrong has gone on in the Universe for countless years, and the 
side which is most brazen-faced is not necessarily the side of the right. 
Otherwise in your own classics you would not have described the most 
serene and exalted as we 11 as the most intrepid of the Archangels as the-
"fraudulent imposter foul. ,. . 
The Assembly then adjourned for Lunch till Twenty-Five Minutes to-

Three of the Clock. 

The Assembly re-assembled after Lunch at Twenty-Five Minutes to-
Three of the Clock, Mr. President in ~ Chair. 

Kr. President: The House will now resume discussion of the Demand 
(under the head "Executive Council". 

Kr. N. O. Kelkar (Bombay Central Division: Non-Muhammadan Rural): 
I wish to make a few o9servations on the motion that has been moved' 
from a constitutional point of view. In doing so I must first of all say by 
way of personal explanation one or two things that have been indirectly 
commented upon. I admit I was one of the three people who sent in-
very big cuts, ~ the sense of leaving a very small margin as far as pos-
sible for the establishment; but I would like to give my own reason for 
this. I do not know the reasons of other people, My reason is this. I 
have no mathematical genius, but for a moment I wanted to try the game 
of a mathematician and to investigate mathematical minima for a certain 
purpose. Now, why was I doing that? I was investigating ma/!.tematical' 
minima because I wanted to make it relevant to the Government policy of 
investigating mathematical minima in giving political concessions, and that 
I say is the appropriateness of my making that sort of cut. I really wanted 
to offer this as an example of the depths to which one can go in cutting 
down the establishment as against the depths to which Government can 
go in cutting down the concessions that they can give to us, The cut is 
technically aimed only at the establishment of course. The Executive 
Council itself has been described as 'untouchable,' for the grant for them is 
non-votable. We can only reduce the grant, if we may, of the establish-
ment, and supposing we succeed in doing that, what will be the result?· 
I know a case like that happened last year in the Bombay Council. The 
establishment of the Director of Industries was cut down bv the Council, 
and the poor fellow had to go without an establishment and I do not 
know what he afterwardll did-whether he went to some other job or did 
something else. But I have no fears about what the Executive Council 
w;ill do if their establishment is cut; and. therefore I do not want to follow 
that kind of argument. My point is that this cut is really meant not for 
the establishment but for the Executive Council itself. 'The significance· 
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-of the cut does not stop even t4ere, because we regard in thiS matter the 
Executive Council as the vehlcle which may carry our censure to the Home 
Government and also because the Executive Council is the representative 
.of the Home Government, and the de facto Government in this country. 
They are the men on the spot, and if we want administrative reforms we 
have got to look to them first because, unless they are in point of spirit a 
really national Government, we cannot rely upon anybody to put our case 
before the Home Government as fully as they themselves do sometimes. 
In fairnef.'ls to Government I will say this. From a perusal of the official 
papers, I have come across instances in which they have fought tooth and 
nail with the Home Government. The location of the reserves is a case 
in point. The Government of India wanted the reserves to be locate.d in 
India and the Home Government wanted to keep the reserves in England. 
The Government of India wanted the reserves to be kept liquid to be com-
manded at any time. The Home Government said that thev would in-
vest them under the pretence that the investments would bring' some inter-
est. Even an imperious Viceroy like Lord Curzon, be it said to hls credit, 
resisted strongly the suggestions for Imperial Preference. I do not deny 
that this Indian Government sometimes in its own interest, and sometQp.es 
inspired by the instincts of a national government, really fight with the 
Honie Government. But the:\' do not do it as often and as spiritedly and 
vigorously as we want them to do. We want to con-
vert them to nationali6m. We. want the Indian Govem-
ment to be a really national Government, so that they could i ~  with the 
Home Government. The late Mr. Montagu we all know made it a con-
dition that India. should be given fiscai autonomy and financial autonomy 
if the Legislature and the Indian Government agreed.. We do want the 
Indian Government thJ:Ough its Executive Council and the Indian Legis-
lature to agree as far as possible, but they can agree only if this Govern-
ment will be nationalised in spirit, not otherwise. 

Now, speaking from the constitutional point of view, the present con-
stitution was given, as we all know, to India. under the stress of difficulties 
and ca:1amities arising out of the War and partly also out of gratitude to 
India for what she did for the Home Government during the War. But 
whell the piping times of peace were restored, all that was forgotten and 
the Government on the spot began to work the constitution in a most 
grudging and slow fashion. And we realise that we have to fight the ground 
inch bv inch. That is a very painful process but we have got to go through 
it. Now, what about the responsibility of the Government itself? It is 
very difficult to find .out where the responsibility is. Some time ago I saw 
a cartoon in Punch which pUlJ>orted to des'Cribe responsibility among the 
Cabinet and the picture was drawn of seven big boys each pointing his 
own thumb at the other and the circle was completed. That represented 
the total absence of the means to discover the real responsibility. I might 
refer this House also to the story in the Grecian mythology in which we 
are told there were three one-eyed sisters. They had a single transferrable 
common eye between them. Each used the e-:ve for her own mischievous 
purpose, and when somebody wanted to tax  the deity for having done it, 
she transferred the eye to the other deity and said . 'I was blind ". That 
represents the state of responsibility. Take the case of a passport. We 
ask why a certain passport was not given to a person to come back to 
India.. We are told by the Iridian Government that the Home Govern-
-ment is in the way. Questions are asked in Parliament and we are told 
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that it is the Indian Government who must take tlte'initiative, and they 
say the Bombay Government must make the suggeStion. Where do we 
find responsibility as between the three? There is obviously no means to 
'locate responsibility. Our arms are not so long as to reach the Home Gov-
ernment bevond the seas. We must for the purpose make the best use 
()f the men 'on the i!pot, that is, the Executive Council. We can come face 
to face with them and exercise our power and influence. &al responsi-
biLity and power is securely entrenched behind seven fortifications as it were-
In the mufassal, for instance, we have got to pull down the fortification 
,of the Provincial Governments. Then there is the G<>vernment of India; 
then there is the Viceroy, who can override his Council and the Legislature 
in certain matters. Then there is the Council of Sta.te which we all know 
to our cost can upset every decision of ours. Then there is the Secretary 
-of State and his Council. and oocasionaUy the Treasury in England and the 
British Cabinet, We find that the gold standard currency proJlO!al after 
the Fowler Commission was negatived not by the Secretary of State but 
·on the advice of the British TreMury. who upset the whole plan. So here 
at least is one msta.nce in which the Secretary of State was on our side but 
the British Treasury mischievously intervened and pulled down the propo-
sal. That reminds me again of the proposition of Indian philosophy. The 
,good pure soul is there, but it remains hidden within. Sapta Ko.,"" or seven 
sheaths of environment, and before vou can make the soul active or reach 
it. you must break through each of these mischievous 7 Ko.,," or en-
·closures of environment inch by inch. That,is how the game is extremely 
-difficult for the non-official. 
My friend Mr. Belvi has already referred to the l11easure of self-govern-

ment given to Canada and the other colonies and that given to India. I 
would say, if you lQOk at the Presmbles of the 'different Acts conferring 
self-government on the colonies and India you will at once see the difference 
between the policy underlying those Acts and the spirit also. The Pre-
amMe of the Government of India Act of course says that ultimate power 
rests with the Home Government, and they are to examine the Indian 
people by a solt of examination every 10 years or thereabouts. and then 
-decide themselves what further measure of progreBBive responsibility can 
be given to the Indian people. Not so the Preamble of the Act of the 
South African Government. where it is laid down in the Preamble that 
whereas the people of South Mrica have come to a unanimous decision 
about a particular form of Government to be given to them. therefore 
this Statute is being passed in order to give leg*! form to that understand-
ing. And if you will read the speech of, I think, Sir Henry Campbell Ban-
nerman, you will find that the Home Government openly admitted that 
they had pledged themselves not to alter a single word in the understand-
ing recorded bv the South African round ta.ble r.onference. And we are 
asked for a certificate of fitness. and without that. certificate of fitness we 
are not to be ~ e  self-government. Now it is admitted, not by British 
politicians, but by dispassionate thinkers and philosophers. that 'India at, 
one tame possessed a very large ~e of civilization. It knew what civil-
ized government meant; it knew what miIitatv ~ e
ment meant; it knew what practical administration meant.. We can 
sa.y that the British administrRtion ail now rurt has drawn very largely upon 
the schemes and· plans of practical administration which were act;velv in 
use under our old governments. But we ha,ve to produce a e i i~ e. 
The Indian people a.re still liviru:;. We are stilI living in this Assembly 
before the eyes of Government, but what is requared is a. e~ i e that. 
-we have been iiving in the intermediate Rtage between that old civilization 
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of ours and the present time. It reminds me of the auditor's demand for 
a certificate that a man who desires to draw his pension is stU! alive. He 
may have a certificate that he was living in December last, and he is now 
alive and asking for his pension; but that is not enough for the auditor;. 
the man must arp1 himself with a certificate to show that he has conti-
nued to live in the intervening time between the months of Dt-cember 
and March. '!'.hat is the sort of certificate of fitness which is being de-
manded from us, and it is supposed that we cannot prowde that kind of 
certificate. The audit rules must really be changed! But reaHy, Sir, i~ 

matter of fitness or unfitness is merely a verbal shibboleth, and much is 
made of it simply because we are absolutely impotent at this moment to 
have things our own way. But jt would be useful I think to ask Govern-
ment really to play the game. They call upon us to play the game, and it 
is for us also in return to can upon them to play the game. And what 
ought the game to be? You have a legislative body and proclaim to the 
world that it has an elected majority. What is aD elected majority there 
for? A hundred elected Members come here for what purpose? For the 
purpose, as has been remarked by a previous speaker, of mere talk. And 
i1 we are here merely for talk, of course we can go on talking as much as 
we like and as often as we like without com1ng to any particular decision 
and without serving any useful purpose. In my opinion, Sir, there would 
be no real purpose in calling so many people to this House if you give 
them no real responsibility. That man must ha.ve been inspired who, in 
connection with the Reforms, first ubt-ered the word "responsibility." I 
a.ppreciate that responsihality; I admire the sense of the man who sug-
gested that word as a solution for the Indian political problem. But the 
question is, what sort of responsibility have we got in the present Assem-
bly or in the local Legislative Counc,ils in the provinces? There is abso-
lutely no responsibility at all. Now what would be responsibility? It 
would be this. Supposing we took a Wl'f}ng decision or a decision the' 
Government thought was wrong: then:it should be up to the Government 
to call upon us to prove that we were right. In practical administration 
how else can we prove that we are in the right unless we are in office our-
selves? On the other hand, if we defeat the Government. in a matter on 
which we think they are wrong, what is the position? From these Benches 
we cry out and say, "Retire, resign." But who is going to resign or re-
tire? They wiH sit tight in their places; they win draw their pay; they 
win enjoy aU the privileges of office; they will enjoy the full measure of 
power; and iike the insistent houseWiife in the household they will claim 
the last word in the debate also. (Laughter.) After all, we know t.hat res-
ponsibility can be realized only by going through responsibility not by play-
ing with it from outside. We know the GladBtonian formuia about liberty. 
Gladstone said that m{tn becomes fit for liberty by exercising liberty; not 
hy teaching him from outside what Ilberty is and how to enjoy it and-
exercise ;it, but by actually giving him liberty. In this connection I may 
note the famous fonnula suggested bv a. high politica'l thinker whom I res-
pected. His formula was this. If. he said, you want to prepare a man 
for efficiently administering an office, you must give him an even higher 
office. For instance. if you wanted a man to be an I'dHcient Deputy Col-
lector you must make him A Collector. In toe office of Collector 
he may perhaps be a failure to a certain extent, but by the very 
exercise of, the i~ e  responsibility lie would at least be a. good Deputy 
Coilector. Thllt was the formula which he framed, and I think that lherer 
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is a great truth in that fonnU:la. If you want people to be really. respon-
sible and to exercise responsibility, you must give them responsibility not; 
only in a full' measure, but in a fuller measure. That is sometimes neces-
sary. 
Now by responsible government we want two things. Fir"t of all. 

lndianization of the services in the higher ranks. But not only that, 
for we shall never be satis1ied even if the whole of the Executive Council 
to-morrow is Indianized and is full of Indians but remains as irrC1Eponsibl£, 
8S it is now. We shall never be satisfied unless we make them resp<-nsibld 
to the will of the Legislature, because after all that is the only one func· 
tion which the Executive Council in my opinion is bound to perform, an:! 
that is. to carry out the will of the Legislature. The reconciiiation of 
the will of the Legislature and powers of the Executive Council of course 
is a difficult problem, and it is being 80lyed in a number cf ways in 
<>ther ,·ountries. Now here also we want the same to 'be dOOf;, and th.,t 
(lan be achieved only by putting Indians in the highest' plaC'ef. a9 often 
as possible and ultimately making even the Indians responsible to the 
will c:f the Legislature. 

Now, with regaro to the appointment of Indians to higher OiflCes, ~ 
know that so long as no Indian W8S appointed to any high o&e. of 00Ul'Bt, 
the Government pronouncement, the Government proclam&.tion, WUg 

that nobody W8S fit to take that post. But since that policy was h.t-
augurat-ed m Lord Modey's time how many Indians have fillt"<l how 
mauy ot the higher posts, and was there ever a single Indian who W!l8 
found to be unfit? Did 'l;he Government ever proclaim that a particular 
Indian who enjoyed a high office ever proved unfit? It iR admitted. 
therefore, that all those Indians who were ~  in high positions did 
prove themselves fit, a.n4 therefore that is a very strong ~ 1 e  hr 
other Indian people also being put in the highest offices 8S ofWln as pod-
sible. Now in this matter we know that men have been fcund lik{< Lord 
Sinha who proved themselves not only fit for any high office in the gift 
of Government ,(At this Stage an Honourable Member passed between 
the &peaker and the Chair and was called to order by Mr. President) bu'l 
abcve any high office that can be' offered to him,-and we want peoplB 
like that. I feel proud when an Indif.n occupies a high pest, a high 
office, Lut, Sir, 1.. feel prouder when I see an Indian who re;ects a high 
office. My pride consists in having Indians not only who ~e " offi,'e 
but in having Indians who are so high in their position that they will 
spurn office and reject a high office if offered to them. Thut of course 
does not mean that every office should be rejected, and that is certainly 
our point of view-the point of view of the Responsive Co-opt:'rat!onist;;-; 
while we- want some people to take offices, useful of6oes and servE' thl3ir 
electors and the country in the best manner t.h.y ('an, we ll'ant other 
S 1'.)[. people in. ~ country who must be ~ e taking offil'e: and 

the combmation of people who take office, and take (fliee for 
the gOC'd of the country, and of those people who are above (lffi(,l,-is in 
my opinion an ideal combination. (TAe Honourable Sir Alezander 
Muddiman: .. The best of all posaihle worlds ''') Of course it would be 
invidious to mention names, but restricting myself only to 8 few out-
etanding Indians who have departed, I can certainJy refer to IndiuDS like 
Dadabhai Naoroji, Ranade and ~ e  who certainly would have 
done useful work, successful work, as Finance Ministers. But it was not 
so in thoir time. But even supposing offices were thrown open in their 
~ . I know that among these people there were some people who migflt 



1942 LEGISLATIVE ASSEMBLY. [9TH MAR. 1927. 

[Mr. N. C. Kelkar.] 
have rejected office. ~  I myself wanted to read ro the House a 
passage about the formation of Cabinets in England,  and roy ie~ . 
Mr. Belvi, has already done that. I therefore need not do that agam, 
but e ~ i  to the long quotation he read, to the House I \'I'ill Ray only 
this that even in England it is an admitted fact that the Cabinet ill manned 
by people who have a general position and an ascertained quantity of 
i.ntellect and influence in the country. It is not experts alone or people 
with bUfi1iness experience or administrative experience who arc there. it 
is the duty, the legitimate duty of people, who are in touch with public 
opinlC'n, to occupy high offices where high policies are fonned or confirmed. 
l'or the rest we naturally depend upon 'the permanent officialR, ~ whom 
1 . ~e got the highest respect because it is they who really run the 
administration. But above them of course must come people from the· 
b i~ who have got great intellects, who have great influence and, being 
in touch i~ the real public sentiment, will dictate to the permanent 
officials the policy which should rule the Government. 

Now I will take the point, that is about the fitness, the alleged fitneslJ 
tor unfitness, as it may be said, of the Colonies which enjoy self-govern-
ment or were given self-government' and I will just point out what was 
the actnw condition of things in certain colonies 8'1; the time, ",hen they 
were re:..!arded as fit for self-government or were even enjoying self.govern-
ment. Now it is well known that in England itself the t!dueational 
oualification has never fonned a test of fi\neBs, as wso in the British 
Dominions. That also is the case here. Therefore we need not be asked 
to stay our hand and to wait indefinitely for a fuller measure 0f se1£-
gnvc-rnrlJent because the Indian people or the electorate is not Rufficientlv 
educated. It has been always sa.id that you have not got a good elee· 
torate, you have not got an educated electorate, therefore, wait for their 
education. My answer is that even  in England and the Dominions 
cd·ucation has never been accepted al' a qualification for an electorate. So 
even jf my Indian elector is uneducated, 'lihat quite suffices for me if he 
is ordinarily an intelligent man and' knows his business. Now in the 
Jear IH45, ,. only about one in six even of the children fit Fchool in 
England was found able to read the Scriptures with anv ease, and even· 
for these the power of reading often left them when they tried a secul&r" 
book. " In 1845 England was of course enjoying full self-government. 
About the teachers, Henry Craik says in his book on State and Educa· 
tion: 

"The teaching of the schools was in the hands of men who bad scarcely any 
kaining and who had often tnrned to the work becaUll8 all other work had turnecl' 
away fiom them." 

Now about Canada Lord Durham himself says: 
"It ill impollible to exaggerate the want of education among the inhabitants. 

No ID8BD8 of instruction have ever been provided for them, and they are almoIt. and 
univeraally, destitute of the qualifications even of reading and writing. .A gr.i pr0-
portion of the teachers themselves could neither read nor write." 

That was the state of things in educa'liion in Canada when Canada was 
found fit for self-government_ Now much is said about the exist-
ence. of different castes in India. But these are not found only in India. 
Englishmen may now laugh at our castes and urge them 8s a sign of our 
unfitness for rep.tesentative government, but they forget that hardly two 
c.enturies ago, as Macaulay say. in his HiBtory of England. they had 80-
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many Fects among them ~  wh,el,l a census, 'Yas taken, .the population 
was rcc;koned only by sects, lD religion and politICS, Many of our re,ader. 
Jnust have read how -the Kin.q of Brodbingnag laughed at Gulliver's 
arithmetic when the latter told him that the numbers of the English 
people in his country were counted by counting the people in different. 
sects . 

•• Again' 80 late as lB77 in England the number. of all Churches and Chapels of the 
various dissenting religious denominations wu according to the 38th ammal report 
of the Registrar General issued in that year no leas than 122." 

Now, with regard to the North American Colonies, I draw attention 
to this because here it is alleged that we have communal striff-s. But 
there it is said about North America; 

.. Fire and water are not more heterogeneous than the diffenot colonies in North 
America," 

Now, about Canada. Bourinot says; 

.. At the present time the records and IItatuteI of the Dominion .,. 81"'18 given 
in two languages, French and Engliab, and the _e is true of an mo&iona pat by the 
Speaker, ,  .  . In the Leg:iBlature of the provjnce of Quebec, Freuch baa ~ 
excluded EnldiBh. .  .  . In the Supreme Court of the Dominicm, the wpmeat..-
may be is I'reoch and the two Quebec judgee give their deciBionB in their own 
tongue. .  .  . In the country in 80JDe remote communities Engliab is never spoken 
and is understood ouly by the cure or notary." 

Mr. D. V. Belfi: That is the case in South Africa also. 

Mr .... O. KeIbr: In South Africa also we know that the business-
of \:be law is caJried on in two languages. So the multiplicity of 
Ill1lgURges cannot be a b~ to our aspiration for. self-government. 

Speaking about the United States, Leaky says; 

.. Twenty-one years before New York fell inw the banda of .... Baaliah it ... 
computed that not leu than eighteen languages. were spoken in or near t.Iie town." 

Now, I will read one passage from Lord Bryce: 

. .. Though it is nsually &IIIIlIIIed in platform BpMCh_ ~ tile audience addrel8ed 
are citizens of t.he attractive type, everybody knows that in all communities not only 
in Chicago but even in i~ . let. DB say, or in Lynna or Leipzig, a large pr0-
portion of tbe voters are 80 inaiDerent or 80 iguonyat that it is neceu&r7 to roue 
them, to drill tbem to bring them up to vote." 

C.mditions in India are certainly not much worse. We want our electors 
'1;0 be educated, to go to the poll to exercise their vote, and from the last 
elections we see that a very large proportion of the voters have exercised 
~ei  .ote. Whether they are educated or not is not the question. Now, 
supposing they send a wrong man to \he Council, what happens in regard 
to responsibility? Sir, after all what is responsibility? Responsibility, I 
think, is liability to take oonsequenoes. That is my meaning of the word. 
It enDDot go beyonsl that. Responsibility means liability to take the 
consequences. Now, supposing the .oters send a wrong man, Il man that 
they ought not to have sent to the Council. and he gives a wrong vote. 
After aU, what would be the e.lnsequence? One in fortv, or one in 
hundred, the consequence could not be very great. But -when people 
could not send their representatives, and even when representatives are 
sent end the Government has no responsibility, are we not 'taking the 
cOD1le'luences? ;Have we not got the liabili\y to take the consequences?" 
Who else takes the consequences, if not; the Indiaa people? Who else-
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but the Indian ryot and the elector that really takes the CODIIOqUenceS 
when Government is unrepresentative or irresponsible? e ~  im-
pose·s taxes upon them. They pay them. Government does all e.orts of 
mischief with regard to finance. Who bears the consequonnt>& ? The 
poor pecple bear them. The Home Member is not here. 

The Honourable Sir Aluander Jluddiman: The Home !'Ife1!]ber is 
here. 

JIr. ll. O. ltelkar: I mean the Finance Member is not here. Sup-
posing there are wrong consequences from the financial policy, uUimately 
'who bItes the consequences? That is my question. The positi.tU is not 
really nffected by one wrong man or undesirable man being sent to the 
Coufl(:il!;. After all, voters will exercise their best judgment .lnd send 
the ri/Zh't; kind of people. What is wanted now is that Government should 
transfer responsibility to the people, to the representatives of the people. 
~  lwtll they do that. of course responsibility means only ~ . There 
is no 0ther meaning to responsibility. and when Government use the 
word "responsibility" I 'attach a very funny meaniilg to it. If I have to say 
"  I want to eat the whole dinner" I say .. I must be responsible for 
eatiI'r{ the whole dinner." That is the sta\'e of things as it i,:;. There. 
fore, the responsibility of Government is absolutely nothing; they are 
irrc!'ponsible and the representatives of the people also are i ~ ib e. 

I caIlJlot l'ee where the responsibility at present really lies . 

• awab SirSabibUda Abdul QaIyum (North West Frontier !'rovinee: 
Nominnted Non-Official): Are these not strong arguments in support of 
the grart of Reforms to the Frontier Province coming as they do from. a 
leading member of the National Party, Sir? 

Ifr. ]f. O. JteIkar: Have I voted against it, Sir? 

llawab Sir Sahtbsada Abdul Qalyam: No, but I want that it should 
be nottlci by the House. 

Jlr. 1I. O. ][elbr: Yes, it will be considered on its merits when it 
CO{!'l6!l lip before the House. 

lIawab Sir labibUda Abdul Qatyum: You have explained the merita 
very fully, Sir. 

Xr. 11 O. Jte1kar: Therefore the real position is this_ We have lost,. 
our own native Government, we have lost our independence al1d there-
fOTe we must be judged to be unfit for anything I Because unless we 
achlluly _ J'econquer our Government back, we cannot prove our fitness I 
That .is the position. Here I would just like to read one passage from. 
Pern:udShaw which will throw some light upon the point. It is some-
tirne<l urged that India is incapable of self-government as shtl could not 
defend herself against foreign invasion. But Mr. George Bernard ~  has 
given a crushing reply to this argument in the columns of the Oommon-
weal. lie says: 

.. The truth is all nat-iom have been oonquered;tt 

and let this be marked, bee~ e this has been said with regard to 
EuropeRn nations, not. Indian. CIt Eastern nations only . You may brush 
ar.ide China. you may 1:Irush aside Persia, you may brush aside India. 
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But here Mr. Bernard Shaw speaking with regard to European nati01JS 
'-says: 
" The truth ill atlutiollll have beea ·ooaquered; and all peoples have submitted to 

~y ieB which ~  provoke sheep or spaniels to i ~i ~. I know nothiDc 
in the history of India that cannot be paralleled .from the histories of E1D'OpI! •. ~ 
Pole whitest, handsomest, most operatiCally herOIc of E~  baa eaten diS JJI 
the ~  all the equally romantic lriahman baa in the Wellt." 

'1 beg pardon if there are any Irishmen here, because we bear them good 
f;:ompany, I say in all humility. '. .  , 
.. I know nothing in the history of India ,that canDOt be paralleled from t1J.e histdy 

~  Europe. .  •  . Germany haagiven .uch exhibitions of helpless polilical dia-
i~ e i  accompanied by every atrocity' Or ~ warfare all India at her wont 
.can never hope to 1Itll'pM8. If India' is iaoap&ble of aelf-govenuneat all nations are 
incapable of it, for the evidence of history ill the same everywhere." 

liow, the best argument on the side of. the Government for not transfer-
ring self-government to India i" that they are the best Government and 
they are the de facto Government. Yesterday we discussed the ratio 
and the strongest.gument was that it was the de facto ratio. So. the 
liIirongest argument' in favour of this Government also, is that it is the 
de facto Govermnent; but just as I-did not accept the ratio because it 
was the de facto ratio, I 1ilD. not going to accept this Govemment, be-
cause it is the de facto Government. I want a change in this Govern-
ment I want a modification in this Government, and strictly according to 
,he changes in the times. 
I wiH conclude with one remm:k. It is often S81d that India must 

fubmit to the present rule because slte is protected by England. I deny 
that India is ~ e  by England for the sake of India. I assert that 
Bngland protects India, because it is' the brightest gem in her diadem. 
If she loses India she 10ses the Empire; therefore she is protecting India 
for the sake of the Empire. Nobody therefore need ask why India is 
being ~ e  by England and . say "therefore be satisfied with the pre-
sent form of Government and do not hanker after self-government. 
England has done 80 much for you, therefore out of gratitude you must 
submit to the existing statt'! of things aDd not ask for self-government. 0' 
Now I am going to pay a compliment to the Irish people by quoting 

one of their best men, Grattan. (An HOf&OU?able MembeT: "Berriaril SIfMr 
16 an Irishman.") I will conclude by what lie said about gratitude. He 
said, gratitude is all right. It is human to be grateful; but he said. "no 
man n,wd be grateful at the sacrifice of his self-respect, no woman need 
be grateful at thE' sacrifice of her chastity, and no natbn need be grateful 
at the sacrifice of her political liberty." 
Ooloael 1. D. Crawford (Bengal: European): Sir, I hllve a technical 

(,bjection to the motion of my friE'nd, Mr. Jayakar, snd tbat is as to the 
size of the cut. I feel that there are, two objections to A cut of practicall:v 
the whole of the grant. The first is one that was discussed this morn-
ing, namely, the failure to give movers of lesser cuts the opportunity to 
draw ~ e i ~ to points of policy of. lesser value. That was the Point 
~  raIsed, Sir, .and I welcomed YOP!' suggestion that the House should 
t1\ke this into' consideration when i e i~  its future prooedure. The 
second objection is that it forces the use  of certification snd that I feel 
iJ! a very real danger, and that the Honse itself is '1osing much of its 
no1Vf'1' by forcing the use of eertincation. If I can judge from the Briti!;h 

1) 
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Empire and various self-governing Dominions, I tind that in all theireCllD-
atitutions they had safeguards, but never forced those safegualds into 
Uf>e, with the result that  that portion of the machinery haa ru&tt-d and. 
could no longer be used. 

To turn to the speech of Dly friend, Mr. Jayakar, to which I liatened. 
~.  t.he very greatest of interest, I felt that he complained of dyaroily 
hecause it i~ built up on mistrust of the Indian Ministers. Now, Sir, I 
df.l not· agree with my Honourable friend on t.hat point. After all we 
have Indian Members of the Yiceroy's Executive Council who I know are-
just 8S patriotic as any of the Members that sit on the opposite Bench, 
and t·hey surely have been ~ e . I feel that the idea at the back of 
the minds of t'he framers of this constitution was not mistrust of Minis-
ters but i ~  of the capabilities of untried electorates. My feelirig 
is that the first" Assembly did more to push Government along the road 
,,-hicbthe House, wanted it to go than any of the subsequent A!'semblies 
have done, and I believe that those men have delivered more goods to 
the electorates than the opolitics of the Swarajist Party has ever done or 
ever \\;11 do. and I congratUlate my friends, the Hesponsivist ~y  for 
t.aving recognised that point aud for having had the courage to face the 
issue and to get the Indian electorates to realise what men ~' do by 
a reasonable frame of mind. 1 myself QlIl not enamoured of the e e ~ 

franchise. but I will not take my own opinion on that question but quote 
from ~ friend Mr. Belvi 'a opinioo of the elected representatives of this 
House. Speaking on Sir Hari Singh Gour's Age of Consent Bill on the 
i:!rd September 1925. these are the words of my HonoUrable friend. To-
day he is claiming that he and his friends should sit in the p()f;itionof 
G'Ovemment, and I presume he is flpeaking entirely ,politically. But on 
the o('('asion on which I propose to quote from his speech ht· said, "I 
(,ppose. the motion from the bottom of my heart." On that-occasion he 
really felt what he said. These are the words he himself used regarding 
the elected repre!;entatives of this House: 
"Sir. I tell you this in all sincerity to friendB. Do not be carried away by tb. 

wile of a f_ pIlOple ~ are in this ~~b y. T ~y are heterogeneous e ~ 
are a e~ crew and l'lteUectUal hybrids, If you WIll pardon me for the expretllliona. 
They have no right whatever to force their views upon people who are not willing te 
accept them ... 

When I find that point of view coming from a prominent member of 
the Swarajist Party as regards the standard of men electrd by the exist-
ing franchise, I have great doubts whether that franchise has 'yet proved 
!ts ability. It is not to my mind a. question of power being given to the 
Legislature or to the men to-day in the Legislature, but it is a question 
d the power of the electorate which you have built up to elect suitable 
men and Ute very best men that India can produce. I feel. that when 
they failed to return those men to this Assembly, they did not show any 
true appreciation of the real position. I will show how the reasonabfe 
action of my Responsivist friends in this Assembly has had some effeGt and 
will just mention the Civil Aviation grant. T e~' pre"!led certain poin" 
on Government and got Government to accept them. 

I ~ one furtber point to make before I Rit down. Mv friend. Mr. 
rTOstrami, altudf'd to the Exe\!utive Council as thoae borribie 'People. ex-
ploiters of India. 
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Mr. T. O. GoIwam1: I aaid "the quintessence of meJ'it." 
OoloDel I. D. Orawtord: Here again I will quote from one very distiD-

~ i e  member of his Party on the Civil Service. I quote from a speeca 
of.' Mr. RamadasPantulu in the Council. of State on the 16th Februar:Y. 
1927. 
AD JIODoauble KIIIIber: He was pulling ~  leg. 
GoJoDel I. D. Orawford: Talking of the conditions under which th& 

Covenanted Civil Service came into existence he said: 

.. It was coimtitlJied at a time when the British people had to protect the people 
of India from the economie exploitation of foreip m«ehanta, to protect the peopJ. 
from alien oppreaaion, and abo to bring Ollt youug Englishmen in order to traiJa th_ 
for the teak of governing India." 

That is the. truth expressed by & leader of the Swarajist Party. A~ 

times we get these unfortunate truths from the mouths of our Honour-
.. hIe friends opposite.' 

We on this side are not opposed to the demand for self-government. 
We be-1ievethat re&ponsibility and power must go hand in hand, but what 
we want to see is that the people to' whom the power is handed are mea 
6t iutegrit.v, honesty and capacity, and when WI' are sure that the elee-
torates can send those men IiO the House, then we will be more inclined 
to ma.reh shoulder to shoulder with our friends. 

lIaalvt KubammadYakab, (RobilkuJld and Kumaon Division: :Mu-
hammadan Rural): Sir, I agree with my friend, C.o}onel Crawford, wheD 
he savs that cuts in motions ,like this shoUld not be as extt>nsive and as 
large' as the one :w.hich we are discussing. As I stated in dillCUSBing the 
Budget for Railways. I am. also of the same opInion B8 C.olonel Crawford 
is. It is in my opinion detrimental to the interests of 'he country to 'force 
the Governor General to ~ his power of certification .  .  .  • 

AD Haaoarab1e Kember: Who is forcing '1 

JIaulvi Kgb..,." Yaknb: These cuts force the GovemorGeneral in 
Council to use his power of certification. These debldes are raised oal>; 
to discuss certain propositions and certain constitutional points and this 
purpose can be served even if the aut isRs.. 100 or Rs. ~ or Rs. 1,000. 
so what is the use of making such a big cut as to make the Govemor 
General use his power of certification? But I do not agree with my 
!nend Colonel Crawford when he objects to the rights of the Members of 
t.his Assembly as being representatives of the people. I agree that our 
t!lectorate is not as educated and as capable as it ought to be, but it is 
not our fault; we have not made these electorates, the electoral colleges 
were not made bv us; they have been made bv the Government &nd we 
are forced to work upon them. Also, as m.\" friend Mr. Kelkar has reo 
cited some passages from Lord Durham's speeches, we find that whell 
~ ib e government was given to Canada, the electorate in Canada WIl" 
not more capable or more educated. than our electorate is at present. 
Not only in Canada, but when responsible government ,,'as aiven in 
England and Parliament was in its infancy, you will find the right" of fran. 
chise was abused in England in a much worse manner than it is in India. 
Therefore I do not agree with my friend when he says that the Members 
of ~ Assembly do not represent the public of the countrv and they an-
not entitled to expl't'1Hl views on behalf of the people of India "  . 

f) 2 
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Oolonell. D. Orawlord: Might I suggest to my friend that I was quot-
i ~ Mr. Belvi? . 

1~ KubunmlCl Yakab: .You have quoted that patlsage of Ilr. 
Belvi's speecli which did not refer to the franchise. I wish ,you would 
. also quot,e those passages which Mr. Belvi quoteQ ~  the &a.cJiise in 
Canada and elsewhere. 

Now, Sir, as regards the real point under discussion, I am con1ident 
I am voicing the feelings of a large majority of educated Indian Muslims 
when I say that we are second to none in our desire for the attainment 
of IIpeedy self-government in India and that we are ready to work shoulder 
to shoulder with our sister communities in order t() win this cherished goal. 
Our leaders have expressed it in quite unmili;akable terms, that in all 
political matters we are Indians first and everything else afterwards. But 
at the same time I want to maKe it quite clear that our demand for the 
speedy attainment of Swaraj is supplemented with our equally strong 
desire for securing and protecting our religious, social and political interellta. 
Being members of a minority community, we cannot take any step forward 
in haste and we cannot allow ourselves to drift without knowing what would 
be our po&ition under the sun when the dawn of Swaraj has appeared in 
this country. The past history and present conditions of the world have 
clearly demonstrated the natural tendency of majorities to persecute and 
if possible annihilate minorities. The Plebians were so persecuted by the 
Patricians under the great Roman Empire. .  .  .  .  •  . 

Au IloDourable Kember: The Plebians were in the majority. 

JIaulvi KnbunmlCl Yakub: But they were weaker. Sir, as we are in 
India. And the· Jews were 80 persecuted. by the majority of ChristiaDs fD 
Europe, also the Protestants, where they were in a minority, were 80 pn-
secuted in Europe. So this is the natural tendency of the majcrity to 
crush the minority if toey can. It is for this reason that in all ('iviiized 
countries special measures for the protection of minorities have been oon-
lIidered necessary. Now, Sir. in the recent treaty of peace with Turkey 
we find special provisions are made for the prateetiOll of minoritiea. W. 
find it stated : 

.. Non·Mo.lim minorities will enjoy foll freedom of movement and of emigration.-
subject only to the measures applied, on the whole or on Jl&11. of the territory, to all 
Turkish nationals. and which may be taken by the Turkish GOVernJDeut for national 
_fence, or for the maintenance of pubJic order." 

Again in article 39 of the Treaty it is stated : 

.. Turkish nationals belonging to non·Muslim minorities will enjoy the same civil 
and political rights as Moslems." 

And further on : 

.. Differences of religion, creed or confeesion shall not prejudice any Turkish uatioDal 
in matters relating to the enjoyment of eivil or politioaJ rights, Y, for inetanoe, 
admission to public employment, function and honours, or the exerei .. of profeuion. 
and indulltrie.. . 

No restrictions shall be imposed on t.he free aM by any Turkish oat.ioDIJ of Ulf 
language in private intercoune, ill oommerce, religion, in the preSl, or in publicatiOlla 
(ff any kind or at public ~i ." 
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Then artwle 40 S8YS : 
.. Turkish nationals belonging to non·Ko.)em minorities shall IIDjoy the same treat-

ment and security in law and in fact .. either Turkish nationals. In particular, thq 
shIIll have an CMJual right to establish, manage and control at their own ~  -1' 
charitable, re1igl0D8 ~ ~  iDBti.tutiOllB, uy ~1  and other ee b ~ ~ 
instruction aud educatlon. WIth the rIght. to UI8 their own language and to exercue theu 
own P&ligioo freely therein." 

Then article 41 says: 
.. Aa regards public instruction the Turkish GovernmllDi will grant in those towu 

and dietricta, where a coueiderable proportion of non·Moalem nationals are resident, 
adequate facilities for eneuring that in the primary aqheola. the iutruct.ion aball be, 
Jiven to the children of 8nch Turkish natiooala through t.be mediam. of their 0 ..... 
language. Thie proviaion will not prevent the Turkish Government. from making-tbtt 
Hecbing of the Turkieb language obligatory in the Aid schools. , 

In towns 'and district6 where there ia a CODBiderable proportion of Turkiala 
nationals belonging to non·M081em minorities, these minorities ribaD be auured .. 
tlquitable share in the enjoyment and application of the sums which may be provided • 
out of public funds under the State, municipal or oUIer budgets for educatiooal, 
religious, or charitable purposes." 

Then. Sir, they were not content with these provisions and considering 
that the Turkish Government might amend or change the provisions, iD 
the end we find article 42 stating; 
.. The Turkish Government' undertakes to take, &8 regards lIOn· Moslem minorities, 

In 80' far as cOncerns their family law or penoual status, ~ permitting the 
.. tt.lament of theae q-ufA18 in aecordanoe witb the custom.s of those minorities. 

Th_ meaaurea will be elaborated by special 'eoo.IP.ODB compcwM of npraentll-
tiv88 of tbe Turkish Qo,.'ernment and of reprelkltatives uf eacb of the minoritiea 
concerned in equal .~. In the case of i~ the Turkieb GovernDleat and the 
Council of tbe I-.rae of N¥iODB will appoint iD agrt!eJIlent .. _pire cboaeu from 
amongst European fawyers ,. 

Then, Sir, further we find that the Turkish Government UDdenakes to 
grant' full protection to the churches, synagogues, cemeteries and other 
reJigiouS establishments of the above-mentioned minorities: 
.. All facilities and authoriaatiOllB wiD be granted to the pious foundations aad to 

"the religious and charitable iDBtitutiODll of tbe said minorities at pr.ent existing ill 
Turkey; the Turkey GoY1!r'DmeDt will not refaae for the formatiOn of n_ religioaa 
and charitable iDatitutioue any of the nece8l\&l'Y facilities which are granted to other 
privat.e in.titutiolls of that nature." , 

At the end we find that Turkey agrees that: 
:' in 80 far 11& the preceding articles of thie section affect non·Moslem natiooala of 

Turkey these provisions constitute obHgatiOlls of international COIlcerD and shan 
be placed UDder the guarantee of the League of Natio1lll; they shall IIOt be modified 
-withont the asaent of the majorit.y of the Council of the League of N mons. ,-

1Ir ••• M • .J0IIh1: May I ask the Honourable Member OIle question? 
Whether he will be satisfied if these provisions are introduced into the 
Indian constitutiOll? 

llaulvt MnbammadYakub: Well I will come to that. I will teU the 
House with what conditions we 'will be satisfied, (Laughter, ) It is not; 
n quest;on of laughter, Sir. Speaking as President of the ~i  Hindu 
Snbha our Honourable and esteemed friend LaJa Lajpat Rai on April 4th. 
1925. is reported to have 'S,"d: 

.. He could Rotnnderstand ~ Hindu leaders who said t,hat ~y must have 
Swaraj at any COlt. 'What would they J[ain' aaked Lalaji • bv Swarai if they loR 
their own identity. if they annihilated themselves 11& a commnnity! Swaraj ~  
"-.an ilotIIing to them.' Be did not. like' thattlae Hindus shonld destroy. themsel ... 
in pursuance of tMirpolitical ambitiolls.. ", 



U:OI8LATIVE US1IIIBLY. [9T1'I MAlt. 1927. 

['\IRulvi MuhalUlUad Yakub.] 

' ~ Sir, if the responsilile leader of & majority community, whc is in 
the position to deliver the goods on behalf of his community, when he COD-
siders that if some more seats in the Councils are given to·Mussulmans he 
:cloes not want SW8I'aj, then, Sir, the solicitude. ,  .  .  . , 

L&la Lajpat B.al: 1 beg your' pardon, 1 have not said that; the quota-
t;ioD YOU have read out does not sav that. There was not one word in it; 
about seats in Councils. . 

Jlaulvi Xubammad Yakub: 1 will read it again for the benefit of t;be 
House: 

" He could not uuderstand thOlie Hindu leeders who said they muat have Swaraj 
-at any cost.. • What wOlJld they gain' asked Lalaji • hy Swaraj if they 1 1~ their OWll 
identity!' .. 

Now how were e~' losing their identity? 

"If they annihilate themselves as a community Swaraj would mean nothing ~ 
1hem. He did not like t.hat the Hindus should destroy themselvea in p1lI'I1J&JICe of 
aheir political ambitiOllll.·· 

Xl. E. Ahmed: It was never Hindu Swami: 'They will not haveit! 

Lala LalPat ltal: 1 entirely repudiate it; it is entirely false. 1 do no4i 
WliDt Hindu Swaraj. 1 say it on the floor of this House. 

Jlaulvi Xubammad Yakab: Well. Sir, the whole paragraph shows it. 
'1 will quote a few more lines from the presidential address from which 1 
have already quoted. He made this statement in connection with the 
Luclmow Pact: 
.. Lalaji referred to tbe Lucknow Pact of 1916 and said the Muhammadan leaders 

~  'that time thOQght that thay ware Mubammadans first and Indiana afterwards. He 
did not say wbather they were wrong or right but he believed that the Hindu leaden 
il. accepting the Pact made a great political blunder. Tlie lInhammadan leaden 
belieyed that separate representation on commUDal lines was neceaary for their 
prot«tion as a minority eomJDunity but Hindu leaders by aeeepting communal repre-
1IeDtation introduced a JX"80noue element into the re1atiooa between tbe two com-
munities. " 

After that he said the words which 1 just quoted; the meanings now 
hecome clear. What was the.Lucknow Pact" By the Lucknow Pact a 
few more seats on the Councils in certain Provinces were given to Mussul-
mans than they would have got &<?Cording to their numerical strength; 80 
what I_Rlaji means is that'if Erwaraj means the giving of more seats in the 

i1~ or some other rights to .ussulmans he did not like Swaraj of 
that sort. 

LaIa Lalpat ltal: I never said that. 
JIaulvi Kubammad Yakub: Well. whatever it may be. my point i. 

thiR. that a majority community whose population is nearly fOll! times 88 
large a8 that of the Mussulmans. which financially is even more progressive 
than the p<IOr MussuimaDs, and in the matter of modern education is also 
ahead ('.f the Mussulmans--if such a majority community is .so anxious 
about the protection of its rights the poor Mussalmans. who are in 8 
minority in numerical strength. in wealth ana education. if they are soli-
citous for the protection of their rights and interests cannot be blamed. 
~ . Sir, what we want is this: we are quite at one that we want speed, 
13waraj .and responsible gqvernment in India. but aubjectto, the protection 
8nd subject; to the security of our own rights ael ibtered •. 
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N ow I do not propose to make ~ long speech but I want to tell the 
House l1fibat our demands are and perhaps they will satisfy my Honourable 
biend the represent..tive of the Labour Party. 

Ill .•. X. "oUt: I am satisfied with the constitution giVEm in Turkey' • . 
X.1Ilvi Xlibemmid Yakub: We do not want anything more, but why 

not place us in the same condition in which the non-MU88almans are 
placed in Turkey. 

LaIa Lap' BaI: We are prepared to abare everything with you_ 
Ka1llvi Klibunmad Yakub: 1 am thankful to you. There Will be DO 

difficulty then and we will march together on the road to Swaraj I 

:Sow, what are our conditions? TIie fundamental principlefl of our 
demands were fully expressed· in a resolution· of the All-India Moslem 
League which was passed at a special aessioo in Lahore held in May, 1924-
This was confirmed at the annual session of the League in December of 
that year and again it was reaffirmed at tbe next session in 1925 at Allgarh 
and again in December last here at Delhi we reaffirmed the same resolu-
. tion which contains our full demands. With your permission, Sir, 1 would 
like to give that resolution to you in 8:rt6fUJO: 

.. That the All-India Moelem LMgue has rep.tedly defiDed ita position with 
regard to real advance in the future ronstitution of India in its session in 1901 IIDd 
1996 and reaflirma the ~ i  passed at its ~O  at Aligarh in 19Z5 to the 
fellowing effect, namely: 

. That whereas iDe speedy attainment of fuD reaponsible _sovemment is ODe 01 
the declared ohjects of the League it il DOW generaUy felt and reoopiMd 
\ that the ~' i ' of Swaraj sboold be translatecl into the realm of 
practiea1 politics; and w__ it is the declared policy of the BritiaJa 
Government also to enable the ~ e of India to take a decisive part. in 
the moulding of their own destinieS. ·which is marked by the declUat.iaa 
of August 1917 and the eoacuneot of 1919, which form a definite epoch 
in the histo.-y of India as a herald of the time when India _y JIOIiIM!8II 
full autonomy and will rank aa an equal with the. Dominiona and wi'" 
the United Kingdom itself as a member of the British Commonwealth; 

The All-India Moslem League is of opinion that the present CODlAitvtion of 
India mUlt I.e amended and urges for thia purpose the ~  to 
undertake a revision of the Government of India ~  1919 and witboai 
any delay appoint a commission to formulate after due ~ and mve&t.i-
gation a scheme !IO as to place !ohe Indian constitntioo on a IIOUDd aDd 
permanent !>asis. with provisiona for automatic progreaa to establiah foB 
responsible government for India and thereby secure stability in 0. 
government and tbe willing co-operation of the people." 

"Now. you will find tbat this portion of. the resolution is identical or nearly 
identical with the resolution which was pllOposed by the Honourable Leader 
>of the SWBraj Party in this House in 19'25. Next we ('()Jl)e to the provisos: 

. .. ~ i e . however, that for any acheme of future constitution for India. the 
All-India Moslem League reaffirms and unequivocallv declares that the following basic 
.,-and fundamental principles hi! secured and guarant.eed: 

(1) all legislatures o.f the . ~ y and other political bodies shall be constituted 
~ ~e. ~ i e prlDClple of. adequate and elfective NJ?l"M8Dtation of 

~e  ~ every provmee. ~  reducing the majority m any proviace 
to a IDlnority or eVell to equality; 

(2) the r8prel8Dt.ation of commUD&l groupe shall oouUnue to be by means of 
aeparaie eIectoratea &sat ~  provided. but it shall be open to ~ 
~ i y at any time eo abandoo this separate electorata ia favour of 
JOInt e1ect.ont..'. 
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We do not want this separate eleotorate for ever. When we fi1Id thafa .. 
mutual oonfidence is gained we can do away with it at any time .~ e people: 
of' any particular province want i' . 

• 
•• (3)· any territorial e i ib~ i~  t.hat might. at any time be necessary shall ~ 

~ any way affect the Moslem maJorltylD the Punjab, Bengal and North West Frontier 
Province;' , 

-the province of my Honourable friend. Nawab Sir Abdul Qaiyum in 
which I am 88 anxious to see the introduction of Reforms' as in any other 
province in the countrY • 

.. (4) fnH religious liberty, that is, liberty of belief, worship. ~~ e . pro· 
paganda, association and education shall be guaranteed to all commuDltles; 
(5) no Bill or Resolution or. sny part thereof shall be passed in any e i~ ~ .. 

~ . in anv other elected body' if three-fourths of ..the members of any commuDlty ID 
that particular body oPPOOO Such Bill or Resolution or part thereof on the ~  that 
it would be injurioUB to the interests of that community or in the alternative auc:b 
other method ia devised as may be found feasible and practicable to deal wit.h lOci 
~ .. 
1Ir. X. £hme4: What about music before mosques? 

Kaulvi Kuhammad Yakub: Sir. I wish my learned friend had not put 
this question to me; but certainly I think I can say openly in this Rouse 
that it is not a religious matter. I challenge my Honourable friend to 
.how me from any book of Muslim theology any passage to the effect that 
music before mosque is forbidden according to the Muslim religion. (Hear. 
hear.) In fact the theory of the Muslim religion is that you should nen 
interfere with anyone offering prayers: no Muslim should i e e ~ when 
a man of any other community is ~ i  his prayers and no Hindu should 
interfere and molest a Muslim when he is offering his prayers. But if 'he 
interference is intentional .••• 

.,. X. £hme4: Therefore it is not religious? 

JIaalvi Xnbammad Yakub: It is not religious; I say again, it is not. 

. Jlaulvi A. K •• &tique (Central Provinces: Muhammadan): What willl 
you do if others be thinking it to be the first step of their own SW8l'8j? 
Jlaulvi Kubammad Yakub: I will say this, Sir: if anybody intention-

ally with the set purpose of insulting any religion or with the definite pur-
pose of molesting the prayers of any other religion plays music or does 
anything else whatever it may be. then I consider it criminal and it ought 
to be stopped and it ought to be punished-disturbances of whatever kinel 
it may be. About this thorny question. the only thing is that we do not 
want anyboCiy to stand before a mosque simply in order to annoy and 
disturb those who are at prayer in the mosque. If such a. thing is done it 
is certainly criminal and it ought to be objected to according to every 
religion. But apart from this, I challenge any Mussalman to show me 
from any Islamic book if there is anything that says that playing music 
by non-Muslims before mosques is to be stopped. Certainly in a country 
like India. where people of different religions and different races are living. 
they are not to be bound by your law. -How can you enforce the Islamio 
law in a country where the Muslims are not the rulers? You go to t.he 
Fatehpuri mosque and you find that trams pass the building the whole day 
long. when prayer is going on. Probably the noise aileeta our prayers aa 
much as any music does, but of course because it is not done with ~e
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set purpOlJe ot interfering with our prayers ~ do ~ b ~ to it .. But 
certainly if anybody with the set ~ of msultmg ~ i  ~ ~. 
fering with or molesting them in thell' prayers plays mUSIC, .we wIll obJect; 
to it and it would be irreligious, it would be criminal; it would be any-. 
thing. 

JIr. E. Abmed: \\-uat about Sharia.t and the quotation from the KOI'aD.-
(verses of chapter XVln? 

IIaulvl Muhammad Y&kub: I challenge my friend to give a single 
quotation from the Koran to the contrary: I doubt whether he has read.. 
the Koran even' once in his life. (Laughter. ) Well, if he cannot do so, 
it is an insult to the Koran that the Koran should be called in by a man. 
who has himself never read it in his whole life. 

Mr. E. Aluned: Never mind. It does not matter whether I have read 
it.or not; I am not speaking now. 

Kaulvi Kuhammlll Yakub: \\-nat shall I cite from the Koran? If 
there were in the Koran anything which prohibited music by nOD-Muslim 
before mosques I would have' cited it; but when there is nothing, what 
shall I cite? 

Jlaulvi A. H. Kat.ique: But if it is, with a .iew to press you on this-
point and to gain something more difficult from you, then what will you.. 
say? 

. JlavJvi Muhammad. Yakub: I do not und,.rstand what that means. 
These are my demands. If they are acceded to. if they are given. I am 
willing to co-operate. If they refuse them, then of  course I regret to sa,. 
we will have to put it away till such time 88 the atmosphere is clear snd' 
confidence is restored betwe€'ll the two communities. 

Baja Ghll,nfv Ali JDIaD (North Punjab: Muhammadan): You do not 
want a Royal Commission before that? 

Kaulvi Mnbammld YUub: It. is not in mv hands. because under the 
Government of India Act. the Royal ~i  must come in 1929, if' 
not earlier. It is useless for me to Bay whether I want a Royal Commis-
sion or not. And in order to take practical shape the reBOlution doea not 
stop there and we have done something more and it is this: 

,,' And the League hereby appoints a committee of the foUowinJ. gentlemen as the 
Central Committee in order to formulate a echeme so far aa possible in OODIIIIltatiOll 
1!ith the committee OI"-commiUees that may b$ appointed by other political organiza· 
tlOns and to report tbe ~ 'e t.o the Council of the ~~e for ~  ~ i e . O  of 
the League and for Bubml!.SlOn before ~ Royal Commiasion when It 18 appointed. ,. 

Therefore, Sir, as practical men, we want that something substantial must 
be done. We do not want to oome in the ~.. of the progress of the 
country; we want that we should join 0111' heads; we have appointed a. 
committee and we ha.ve thrown out an invitation to the other communities-
in India a.nd we say to them .. JC'in with us and . 

Baja GhaDD.f&1' Ali nan: When was thi!: committ·ee appointed '! 
Kavlvi Muhammad Yakub: In December last. This committee was 

appointed in December, 1926. at. r>elhi, the oapital of India. 

Baja Gh ... Dfar Ali 1Dwl: Was any such committee appointed at, 
Lahore two yean back by the Muslim League for the same purpose? 
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Kautti Kuammad Yakub: A committee was appointed in Lahore &1so 
and we ,sent an invitation on behalf of that committee to the secretary of 
.he Congress; we requested them to appoint a committee of their own and. 
.0ODsult with the Mussalmans for the formation of 0. scheme of constitu-
tion; but of course we received Q very disappointing reply and there W88 
no response to that invitation. But now that the time for the coming of 
the Royal COlumission was near at hand we thought it would be quite 
ahameful for the people of India if in 1929, when the Royal Commission 
,comes, we are not united among ourselves, One party puts up one scheme 
and the other party puts up another scheme. It will be really e ~  

if we do that and it will show our i i ~ to have responsible govern-
ment in this country. Therefore, we thought that this was the proper 
.ime. The iron was hot IUld it was time that men of different communities 
and different schools of thought should unite and prepare a scheme of 
-constitution for the country which would be  acceptable to all the part.ies 
concerned. Here is an invitation on the floor of this House. I again 
~~ e  this invitation to all parties in this House and to members of all 
oommunities and I request them, if they are earnest in their desire to 
have self-government in this ~ . and' not merely to show to the 
world that we want Swaraj. e~ should work like responsible men. It is 
no use saying that the demands of the Mussulmans are exorbitant. That 
will not do. You muSt come with open minds and clean slates. Meet 
in 0. round table conference and prepare a constitution which would be 
·acceptable to all. Like respectable men we would be in a position to say 
to the world .• Here is our scheme of responsible government on which 
we are all united ". This is the position. I considered it necessary to 
make clear the position of Mussulmans wh&n there is 0. Resolution before 
.~e House about constitutional refonn. I . i ~ myself with the' 
amendment proposed by ~ friend Mr. J ayakar subject to the cotldition8 
:laid down in the League Resolution. 

L&la Latpat Ka1: When I originally sent my motion for this cut I had 
no idea that this question-that of i ~ i  differences-would be 
raised on the floor of t.he House and I had practically given up any idea 
of making any speech t<Hiay. ~ e of the atmosphere of unreality and 
mocke!'y that has been prevailing here for the last few days, both on the 
debates on the Railway Budget and the General Budget. I do not consi-
der this House to be a really Parliamentary institution or arepre86Dtative 
Assemblv. The remarks of the Honourable the Finance Member and the 
remarks' I)f my Honourable friend the Deputy President have, however, 
forced me to make a few observations on the proposition before you. 

Kaulvl J(ubamma4 Yakub: I have spoken as a Member of the Assem-
bly and not as e ~ President. 

LaIa Lalpat Jtal: I did not mean to convey any insinuation. I am 
not in any wav hostile to what the Honourable Member said. 

4. P.M. On the co'ntrary I congratulate him on the spirit in which be 
has spoken. So far as tbe safeguards which the Turkish Government 
have granted to national non-Muslim Turks are concerned, if he wants 
those safeguards I think there is not one man on this side who will object 
to an.\' portion of them being granted and consol!dated in any future 
.constitution of India. But I go beyond that. I ttllnk, he as 0. Muham-
madan and other Muhammadan leaden are aMolutely jU8tHled·· in 'being 
,nelj·thing they can to protect the intereatl of their ~ i y  regardl_ 
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<of the fact that thev are in a majority or in a minority: I ascribe no bad 
motives to them. The, are absolutely justified in doing all that ~ 
-think proper and necessary to do to safeguard the interests of the Mushm 
-communitv in this eountry. At the Bame time I want to tell him that 
I want to· do the same for mv community, that is the Hindu community. 
I want to make it absolutely ~ e  that I do not want a Hindu Raj in tbis 
-countrv, but at the sarne time I do not want a Muhammadan Raj alto. 
I want an Indian Raj and therefore I am quite prepared to accept any 
scheme whieh will lead to tlfe evolution of an as Indian Raj. We have 
"io hang our heads in shame when we are told that all the humiliations we 
are subjected tD, and all the disabilities of whieh we are victims are 
mostly if not entirely due to the prevailing Hindu-Muhammadan differ-
-ences. We cannot remove tbem immediately by the shaking of a magie 
wand. We have to settle them bv a svstem of evolution or development. 
I consider tbose people who say 'outtJide or anywhere that they want a 
Hindu Raj or a Muhammadan Raj to be nothing but lunatics. There U! 
no possibility of a Hindu Raj or a Muhammadan Raj being re-established in 
this country. The time for that is gone. No man can think of tna.t possibi-
lity in hill moments of sanity. We have to live in this country for all time 
to come. None of us is going to leave the country. Bofll of us have got 
to live together. Therefore we must evoln a scheme by which we can 
live as friends. At the same time I should be failing in my duty and I 
will not be faithful to tbe cause of truth if I refrained from 88ying that ill 
my judgment what I said at the Bihar Conference was absolutely true-
that the whole responsibility for this increase of tension between Hindus 
and Muhammadans faDs on the Lucknow Pact and the scheme of com-
munal representation settled by that Paet. I have no hesitation in saying 
that the Lueknow Pact was arrived at bJ both parties in absolute goOd 
faith .. I do not impugn the good faith of those who were parties to it, btd 
it was a short-sigbted policy and tbat short-sighted policy has brought us 
to t.he impasse in which we find ourselves to·daJ. How to chaDlle it and 
how to get out of it, is a different thing. Now. my learned friend baa 
read to you, Sir, certain Resolutions of thE' AlI·India Muslim League . 
. 'There are certain parts of it to which I object. hut I do not object at all 
to t.he demand that the minority should have adequate protection against 
the majority. The Hindus and Sikhs in the Punjab, and the Hindus in 
SQme other provinces bave as much right to expect saf8fOJ8rds as the 
MUSBulmans have in those provinces where e~  are in a minority_ 
JIaalvt Kvbunmad YaInlb: We are quite ready to give this protection. 

. LIla LaJpM ltal: It is 'very kind of you. It is a question of right. It 
is a question of our future development. 'Without this we cannot possibly 
proceed further to the goal which WE' an de!Ure .. So I havE' absolutelY no 
o.bjection to that part of my Hono1U'8blE' friend's demand. It i;. Il ques-
tIOn of the terms in which those safeguafds have to be providPd. The 
safeguards must be such a8 are likely to lead to the goal we have in view. 
We have to find out such safeguards as will be consistent with our evolu-
tion 8S a nation which will help the process of nation-making and not re-
tard it. The matter can be considered in some ether place and bv some 
ather method than by an acrimoaiou9 discussion on the floor of this Rouse; 
perhaps by the method suggested by :Maulvi Muhammad Yakub We have 
?i80U8l1ed that question with Mr . .Tinnab Rnd we hope todiscu88 it again. n 
Ja unfortunate that we have not yet Rrrived at 8 -deCision. but we lDav 
"...-rive at it at any time hereldter. But e~  if we do not. I do not think 
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[Lala Lajpat Rai.] 
that fact should embitter our relations. I am really grateful to Maulvi 
Muhammad "Yakub for bringing up the question of music before mosques. I 
am at one with him that the man who plays music before a mosque with i;h&-
intention of disturbing the prayer of the Muhammadans who are engaged 
at that time in devotion and meditation is not onlv a lunatic but a crimi-
nal. and therefore he ought to be punished. But I must tell my friend' 
that people have played music before mosques in the performance of their 
religious duties and in connection with religious and other processions from 
time immemorial, and if there is absolutely no idea in the minds of any 
one to deliberately disturb the men engaged in prayer. Muhammadans 
should not attack those processions and those men. Why are the attacks 
being delivered on processions which are passing at times when no prayer 
is going on? To come out and attack such processions and those religious 
people who are going by. is also criminal and must be stopped. I wish 
the Government would evolve a scheme. or that my friend would help in 
evolving a scheme which would delete both these possibilities. 80 as to 
enable parties to move in peace and tranquility in the performance of their 
religious rites. or for ~ matter of that in the pursuance of any other 
legitimate activitv. We have abROlutelv no desire to disturb or interfere 
or encroach upOn anybody's religious' rights or any rights whatsoever. 
Having sa.id this much, I must say One word wit.h regard to the extraetl! 
which mv Honourable friend MaulviMuhammad Yakub read from rov 
llpeech af the Bihar Conference. That speech was delivered in vernMul.r. 
and T never gave. out any translation in English. These extTacts are in 
English. But still there is not one word in those paragraphs which haTt' 
been read by my Honourable friend which I would take back. I W&l'l 
there discussing the question of what price we have to pav for nationhood 
and what my opinion WII8 of the Lucknow Pact.. I a.ri1. ~  prepaJled to 
repeat every wont of what I said there. At. anv rate I would not take back 

~  one ~ ~  what I said about the Pact. I only desired to ex-
platn my POBltion m the few observations that I have made. 

Now, Sir. on this quest!on of the resolutions passed by the Muslim 
League. I wish my friend had not brought them exactly in the form in 
which he has on the floor of this House. Because after all from what 
he said it is clear they are only provisional and subject to alteration. and 
there are certain portions of them which would make the whole scheme Of 
representative Legislatures absolutely unworkable. For example, the limit-
ation imposed that whenever three-fourths of the members of a p8l'tieular 
community declare that any particlllar measure of legislation should not 
be undertaken, it ought to be dropped. I submit that any Legislature would' 
become unworkable if that condition exists. It mav be said thai; that 
condition was attached to the Lucknow Pact and that 'it has also been sug-
gested in other places. But hoW can our purpose be achieved by methc;xls. 
which will make the practical operation of our Legislatures impossible or 
e e ~ difficult. I cannot therefore accept that exact form. though 
I am perfectly PrElpared to accept the lIentiment which underlies it and 
generally to join in finding a ROlutioo. 
Now. Sir. after I have said what I wanted to with reglU'd to this queatioa 

of communal representation. I want to make a few cbaervations in relation 
to the general. proposition under consideration. The Honourable the Finance 
Member read to us a sermon on the virtues of hope, faith, love and charity. 
Well.Bir, I wish I could say illat *e Gonmment of i;bia country wu 
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.inspired by those noble sentiments which my friend the Hooou.rable the 
Finance Member gave expression to on the floor of this House to-da, • 
.80 far 88 faith and hope are concemeci, Sir, we should not be here if .1 
had no faith in our future. I mav at once say that we have no faith in 
,be British Government as it is c"onstituted at present. I have no faith 
beMuse I know· what human nature is. But we have faith-perhaps not 
.so much in oU1'gelves as otherwise we should not be pleading our cause in 
~e e humble tones: we should be doing something else-but I have faitb 
m that eternal Providence which is the dispenser of justice and which event· 
ually sets human affairs right. I feel that we have deserved what we are 
soBering-we deserve it to-day. But 888OO1l as we have rectified our errors, 
88 soon 88 the cup is full of the iniquities of the other aide-it is perhaps 
Dot yet full-that great dispenser of justice· will 0:10 justice and will enforce 
justice, even against the will of my friends on t.he other side. ~  I 
do not want to criticise my Honourable frieads on the other side individually_ 
I am prepared to 88sume that individually every F.nglisbman and every 
&ther man on the opposite Benches is inspired by love and charity 
aDd justice. We are not criticising individual Englishmen here. We 
are not attacking those gentlemen on the other side 88 individual members 
of the English race. We are criticising, and we are finding fault with. 
a machine, a soulless machine. I repeat on the floor of this House that 
the Government of India is an absolute1v soulless machine. It is ~ 

inspired by any faithior charity. A. machine can have no faith nor any 
(eelings of charity. t knows only to grind and it grincls mercilessly. 
Faith and charity forsooth I  . When the gentlemeD on those Benches. on 
ltehalf of the Government of India, justify a living wage of nine or ten 
YUpee8 a month wbile they themsel ves draw from.six to ei ~ thousand rupees 
a month I Faith and love, indeed! When we talk of Indianizatioo, they 
say that we are not fit to fight for the defence of our country. that we 
-oannot produce candidates for the Railway Department. and yet they deny 
us deliberately by their policy any facilities by which we may learn to 
deff'nd the country; facilities even to produce such small people &8 mecha-
mcs. And yet they ask us to judge them with charity and love! Tliat 
is the old. old habit of the multi-millionAire, who. in possession of all the 
goods of this worlc;l. preaches to the poor labourer in his factories. content-
ment by faith, and love and charity. "Wait," he 8&YS. "and-you shall 
have everything in time". That is the kind of Bennon that is being read 
to us. We know what that sermon means. We know that eve" inch of 
ground we want to recover is being fought by vested interesta. 'Whenever 
,., derntlnd is made by this side of the House ro take away from, or inter-
lere with. those vested interests they are up in arms. Sir. we are engaged 
in a struggle. There is absolutely nothing like love. nothing like faith, 
1l0thing like charity, in intarnationN relations to-day. How can 

~  gentlemen here love us· and deaJ charitably with us. if they 
cannot deal charitably with their own people in Europe? Thev cannot dtsal 
justly with their own people there Otherwise there would be no such 
bloody wars a.nd no such bloody diplomacy and all these crooktld pourpar-
lers. There would be no need for all that. Their conduct shows that 
there is no love. no charity in international affairs .• Nations are &II soul-
less entitier;, and those soulless entities are  inspired neither bl' love nOl' by 
charity. but by interests. Sir, it does not p'le8ge us on this side to call· ~ 
motives of the ot·her side in question; there is no need· of oalling anvbody's 
!l)otiv8l; in question. Wbat'we eaU into question are their iDienets and what 
?e pleRd for are our interests. We puiforward our inte!9sts and they ~. 
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forward. their interests, and " ... herever these two clash, we differ. There ill 1lt) 
Cfuestion of motives. The question is one of the interests of one Bide apina\. 
Ule interests of the other. Sir, we are very unfortunately situated. W. 
have no annies t{) baek our demands. We have no navies to back our 
demands. We have no aeroplanes or airships t{) back our demands. Sir, 
one of my friends. Colonel Cra\'ford. praised my Party for what they did 
about civil aviation. Sir, I rna:\" frankly ~1 him that in my judgment they, 
the members of my Party, were absolutely wrong to presume that they 
were going to get ~y i  in the shape of tangible assurances from the other 
side in the matter of civil aviation. The other side is too clever for us. 
(Laughter.) Ab e ~ . We are not children in politics, but we are child-
nm in diplomacy. We are often taken in by them. Why every statement" 
which the.\" make, every assurance that the;v give on the floor of this O ~E'. 

is hemmed in b\' such oonditions and is couched in such language as to 
give them every' facility and opportunity to get out of it at the earliest poII-
&ible opportunity. May I remind the Honourable the i ~ Member in 
this connection of the promise which t.his side of the House says he nlade 
in regard t{) tne appointment of an Indian to the Railway BO&l'd. He hu: 
said he never made a promise. andt.his side says hI' made it. Obvious):v 
either they are wrong or he is wrong. But in my opinion both· 
IU'e right. He is corred because he. was very careful to choose hi. 
language in order to leave a loophole when the question came up fot' 
decision. Thev on their side are convinced that. the" had extractt'd 
3 promise from him which was unconditional and which 'he has failt'd to 
fulfil. Sir, it is all a game of WOMS, more befitting a children's club thaD.' 
a Parliament. But perhaps Parliaments in these days are nothing more· 
than children's associations to play with words. Sir. I Imbmit that. WI' are 
not being fairly dealt with. One of my friends on this side said. just 1\ 
little while ago. that this House was a sham. Well, Sir. it may not be a 
sham out it is e i ~' a mockery, a mockery of a Parliamentary legisla-
ture. A Legislature whiQb has no force behind it, which has no sancr,ioo· 
behind it to enforce its will; what is this Legislature? It is like a debatinp" 
club for school-boys where subjects are debated upon and Members are ask-
ed t{) vote upon them, with DO effect on actual politics. Sir, we notice day 
after dh; that our case is lost by a manipulation of TOteS. How do we loea'" 
Do we lose by the votes of a majority of the elected representatives 
of the people? No! The Government is ver,v careful: out of a total of 
143 which' constitute this House they have got 40 votes in their pockets, 
and we on this side start with a handicap. I make no insinuation against 
the nominated Members. Several of them are ab801utelv honest men 
(Laughter.) I ascribe no motives t() them; but can any Member of tht' 
Go9emJIlent deny that when they are making nominations, they choose 
their petlple with great care as to who will vote for them. (An b ~ 
Member,: "Can't. they d? that?") Very ~  they have an R.bsolute right 
from theIr own POlDt of Vlew; I am not blammg them. I am slmplv stating 
the fact here. This Assembly is supposed to be composed of the rt'pre-
sentatives of the people of this countrY. Well let us see how manv of 
the members here ~ claim to be rep'resentativ(> through heing t'lecied., 
Those people can only represent who are elected. Persons nominatt>d b.,. 
the Govt:'1'lllllent represent no one but the Government or at best themselves. 
Some of them may have a clear conscience. TheN' are nominat.e([ Membenr 
who have a great; regard fur their con.eienee aDd they come Witli a eertaiD. 
laudable objecl to filIAl. B. it 81 ii may, my point is that by virtue of .ht'l. 
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nominations, the Government start with 40 sure votes in their pocket. 
Yesterday's voting showed that they got 68 vote!>. Deduct 39 or 40. 
~  many remain? 28 or 29. And )'et they have won. If the elected 
pqriion of the Ho\.Hle were alone ~  into account, they won .practi.-. 
cally by .28 or 29 votes against 65. That is the net result. No really 
representative Assembly would allow itself to be nullified in this way bY' 
the Executive. But the Government here is all-powerful. Look at. the 
list of votable and non-votable items. If we cut out some of these votable-
items, we make ourselves ridiculous. I will explain in one sentence whM 
I mean. So far as the Executive Council if! concerned, the Honourable 
Members who draw Rs. 6,666 a ~ and all their allowances, perquisites, 
etc., are we. The salaries of a few poor menials or other establishment or 
their touring expenses, are open to the vote of this House and if we cut . 
them out. what do we do? We injure our own countrymen. The same ill 
the caF.e with the other Departments also. If we refuse their touring ex· 
peQ8es. what will the world ssy?-that we have swallowed the camel, while 
we strain at the gnst. Out of a Demand for over 5 lakhs, we are required 
to vote ior Rs. 60,000, required for very small and inconsequential expenses. 
This is not confined to this Demand only, but this is true with regard to' 
most of the other Demands aIM>. So what is this? I am bound to say 
that this constitution has been designed e1ibe ' ~ ~ to make us look ludi-
crous in the eyes of the world and also in our own eyes. I know, Sir, tha* 
the British have not come to this country for the sake of charity. I gran* 
that the gentlemen on the opposite Benches are here for the purpose of' 
protecting the interests of their country. of their nation, of their people. 
and I do not. resent· it. I only want that people who have taken fOl'{'lDle 
possession of other people's oountr.v and who are exploiting them should no1; 
talk of love, of charity and of faith. Sir, I know, that there is something 
in the atmosphere of India which afJect-s the consciences of pt'rsons who 
('orne here. The otber da;o.- I was ~ to find a Minister of the' 
.Christian religion, a follower of Jesu8, saying that Rs. 9 was a good living 
wage for Madras railway men because the other Indian emplovers in thai 
~e i e y paid t.he same amount.. . 

'l'he Beft. Dr .•.•. IIacphaU (Madras: European): ~ I ask the 
Honourable Member to repeat. his stat-ement, 8S I could not heal' him? 
Lala LaJpat Bat: I was saying that there 111'88 a follower of Jesus, & 

m:nister of t.he Christian religion, who justified the pay of Rs. 9 and' 
Rs. 10 Jor the Indian railway servant on the ground of eupplv and demand. 
Am I ~'  I submit that· it, is an irony\' of fate. that ~ i ~ ~  who 
professes to preach the Christian religion £Ihould be defending a wage of 
R ... 9 or Rs. 10 on the floor of t,his House on the doctrine of demand and 
supply. (.4n Honourablf' Mf'mb"r: .. Universal Christianity.") But. Sir. 
WE' are placed in s ve?-unfortunate position, and the question is, how to 
get out 01 this'! There 18 no use giving threats. We are not in a posit.ion to 
executesny threats. There is no use of bluffing also. because that will 
not do. So we must take fa('ts ~ they are. Thl' facts are that the other 
side have got the army. they have g.lt the navy, they have got that 
.. monster ". law and ~  at their backs. They have got everything at 
their backs to enforce then' demands, and we are here put int-o a position 
h'l make ourselves ridiculous. I am of opinion. Sir, in spit.e of the dictum 
of the Honourable the i ~e Member. that the Dew 'O ~ i i  hu 
marte our posjttQD Il\qch worse than what it was before. T will exnJRin 
how. 'Defore tltill A!lllelllbly was constituted. the O e ~  of In.filli \ 
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was wholly responsible to themselves, to the British nation, to the Indian 
yeople and to the ~  at large for all they did. If 'they did' Wl'ODg, they did 
,.it on their own responsibility. If they did right, they had it to their 
credit. But now what do they do? They manipulate the votes of the 
!.ssembly and get a majority in favour of their schemes; and then they 
_assert tha.t they have the sanction of the mock of a Parliament for their 
. measures. Can anybody justJy maintain that out of an elected House of 
100 members (the elected representatives of this vast country), 28 or SO 
votes r.epresent the opinion of the country and the others do not? Yet tbfl 
:verdict goes forth tha.t this Assembly has rejected h. 4d. and accepted 
.lB. 6d. as the ratio. Why, it was easy for the Government, with the help 
.of t.he 28 elected votes, to enforce lB. 6d.? Such is the constitution of 
this House for which we are asked to be grateful. In my opinion, Sir, the 
,Government would be well advised, if they are absolutely sincere in their 
-desire, to train us for self-government, as they y~  course nobody 
trains anybody for self-government, and nobody can train anybody for 
self-government; but taking them at their word,-if they are absolutely 
Jiincere in their desire, let them confine us to a few things but let them 
give us power, real power as regards those few things. We are perfectly 
prepared to enter into ~ i . i  with them. Let them keep ~ army. 
if they mistrust us. . SoJ;Debodysaid it was the rlistrust .. of the representa-
,tives of the people that Dlade the' British Government keep us out of the 
army. No it it the mistrust of the people themselves. A foreign  Gov-
ernment cannot" trust the people over whom it rules. It is not in the 
,nature of things. The people of this country are equally justified in mistrust-
ing their foreign rules. But, now. that the latt.er realize that we havt' 
-become a little self-conscious, that we want to assert our rights, and that the 
Government -of the country cannot be carried on without giving us a share. 
they want to placate us. Well. then, let us enter into negotiations and 
.make a b8J11;ain. I can understand t,heir wishing to take sucn precaution. 
in making the bargain as to ensure that their vested interests may Dot be 
in jeopardy., They Wllnt to secure thllt Ilt lell!lt for !lome time to comt', 
't.hey may be absolutely safe. I for one would be prepared to enter into 
negotiations with the object of arriving at such a bargain. It was with that 
ohject that the Assembly in 1924 and my Honourable friend, Pandit Motilal 
'Nehru, proposed a round iable conference, The object Rt the bottom was 
l'ea.lly to ent,el' intosueh negotiations, and even the object of the sE>:)ond 
Resolution passed in September, 1925, was exactly the same, but the 
'Government would have nothing to do witb it. . The Government are 
quit.e lIafe, as these fools. Hindua and Muhammadanll, are Always fighting 
with each other and cutting each other's throats. That gives an oppor-
tunityto the gentlemen opposite to say that they Rre the people to decide 
8t wha.t rate and by what stages we should proceed to self-government. I 
do not think thRt self-government will come even after roo or 200 velU'8 
..t this pace, and under this constitution. But, Sir. sometimes despt,rate 
men take despera.te measures, and I want to ;oin in the warning given 
by Mr. Ja.yakaT. without ~ least possible intention of usin!( anv threat or 
' i~ any bluff that. the time may come. if ~ i  thinll flOOR on; when the 
Indian l)OOT>le, not only vouths, not ouly i ~ i e  youths who Rre at 
present held responsible for certain deeds, but eVAn ~ ~  peop!t'. ·men 
with ft. stake in tbp country. rnav be Rjmnh' 'foreed to deRoe"stp me"IIU"f'R 
in s('ondition of. abllolute despair. Sir. IwiU frankly admit tliat 'W9 are 



J..IOL .iu Ii pOliitioD to enforce our delluulw; at prl::sent. vii e are practiicall) 
~ t.nt: wt:rcy" of the Uovermnent. .!jUL, wt: illliy not be lit tht:1J: mer",) 
W\\II.YIi. 'l'nere is a .t'rovldence,1:L po,\oer, Willen 1I1ot;1l10ns the delSt!Illes Ul 
l.1UWIlD lJewgs, and that l'rovldence iWgDt \\ 111 OLner\H!Ie. A time IIl.IgllL 
wwe wnen tney milo) Deed our help, wuell .nell own J:!dnplle and tDell 
own cOUDLry may be .iu danger. .1ti18 not 1lllpOliSible.Let thew not ue 

~ e  u)' the power of thell eXlstmg army and DIlV)'. Let tDtlm trust 
U'S II. btUe, at least a little" if not alt.ogetoer. Let .them take us inW tneIr 
"coDhdenctl. As friends we shall be tJleIr tMength; as e~ ie  Wf. sh&1l 
bea CURe and a source of weakness. 'l'heretore 1 beg of thew in ,all 
bumility, in all earuestne88, to take t.heae things seriouaJ.yinoo theu con-
lSideratlon; 1 do ,not plead., tiir, that. the titatuoory (Avpmi .... \on' should 
come at once, this year or the next year. 'fhe time. fOIl: that demliUd is 
gone. We-made ~ appeals and reques .. in that behalf in the, past. 'l'hey' 
nave all gone in vain. 'fhere is absolutely no use in makiDg tJwse requesul 
again. All the same we cannot let this opportunity go by wit.hout. record-
109 our emphatic protest against tbe systelU of government which, prevalilS 
, 'in this COUDUy, which we consider 18 as irresponsible, 8881'bitrary, as 
liutooratic, as cruel, as a· machine and which has in no way improved the 
relations of the rulers and the ruled in this country. I therefore beg of 
my friends to take it very seriously. On this 81de of t.he House we are 
open to negotiation. We know our interests; we are not fools. We know 
wt:, have no power; we know what our resources are. We know that 
lit present, we have really none. We recognise that and we are prepared 
00 enter into .negotiations for the purpose of making a settlement wlUch 
, may be binding at least for a number of years between Hindus and Muham-
madans on the one hand and between the rulers and the ruled on the 
other for the future government of this country, a settlement which may 
be based on terms of mutual reSpect and mutual confidence. Then and 
then only we shall be in a position to appeal to each other in the name of 
faith and love and hope and oharity., 

lIr ••. Jl,ut.luaaswaml (Nominated: Indian Christians): lIr. President, . 
if the object of Mr. Jayakar in moving his motion was to advance the view 
that the time for the revision of the present constitution had arrived, I 
wish he had worded it in a form which would be more acceptable to people 
wbo sJllipathiae with the views which he has expressed but would not be 
able to vote with him on account of the form of his amendment. If he had 
. put down a token motion and appealed to the House to vote for his motion, 
r for one would have had the greatest pleasure in walking into his lobby. 
ThegeneroaalY"'worded speech and the large me&RUI'& of political progre&; 
which he demanded, in that speech, make it look as if it were a repetition 
of the national demand which has been made . on' the floor of this House 
,QI\ more than one occasion. Apart from the view that a national demand 
cannot b~  repetition, for a peat nation IWd repeated demands go ill, 
bgether, It .may hedoubtedwhethM, ,this House is the proper forum for 
trn. demand of greaSer political advance. If this House ~ e a ~
t.ion or a . i e ~ Assembly and not a subordinate Parliameat ~ it 
is under the present constitution, these demands for greater political ad. 
vanoe would he certainly in place. Moreover, Sir, it may also be doubted 
~ be  the conditiOll8, social.-.nd generd, tllat would justify a more rapid 
political progress. are in e.xistenoe at the present moment in this country. 
National unity, national sanl'tioDSI not only in the form. of, physical faree 
that would enforce c)w deDlands, a .. &tiona! civil servioe, whioh would 

• 
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execute the behests of the Legislature, e.ll these thinga seem to be conditions 
precedent to any demand for that large measure of self-government which 
hus been advanced on the floor of this House this evening. 

lIlr. O. S. Bansa Iyer: Does the Honourable Member want • parallel 
Government? 

JIr. II. BuUmuwamy: It is not for me to Mdyise Honourable Memben 
ol-pOsite as to the metJlods that they should adopt outside. the House. 
luey are well able to take care of themselves 80S regards the methods they 
w,-'u1d use for the political progress of this country. The history of self-
government, not only e.ll over the world, but especially in Europe and in 
England, is strewn with the ruins of premature constitutionalism, of a 
. cunstitutiona1ism which was imposed on the country before the condition 
precedent of national unity had been achieved. Even the history of Eng-
land furnishes us with that example of premature constitutionaJ.ism which 
played havoc with the progress and even imperilled the national unity of 
England towards the end of the middle ages. And when I speak of tho 
fm-ce of a national sanction that would maintain whatever measure of 
Swaraj will be obtained for the country, I speak not only of physical force 
but of the force of public opinion which must be behind every 
demand that ~ put forward in the name of the nation. I cannot 
help thinking that the public opinion that exists in this country at 
present is an urban opinion and not the opinion that would be backed by 
the vast mass of villagers which fonn really the bulk of the population 
of this country. (Some HonouTable MembeTB; "Question?") Now, my 
insistence upon these conditions precedent for the grant of a large measure 
of self-government must not be construed 11.8 if 1 was in perfect sympathy 
.and in love with the present constitution as it exists. Defects there an 
in the present constitution, as they have been pointed out by more than 
one speaker. In the Provincial Governments,lI.lthough. a certain measure 
ot responsible self-government has been granted, I do ~ think that eTen 
within the limits of that responsible self-government, the self-government 
is thorough or the responsibility complete. For, without a Civil Service 
over which the Ministers have control and without a purse over which they 
have full control, I cannot believe that full provincial self-government or 
even provincial self-government to the extent to which it has been granted 
has been realised in the provinces. And when I tum to the Central Gov-
ernment also, I find one great defect in it. Although my experience of the 
Central Legislature is only of sbort duration, I have been depressed by ~ 
atmosphere of unreality in wbich we seem to be working in this House. 
~ O T b e MembeTs on the Swarajist Benches; .. Hear, hear:") Resolu-
tion after Resolution is carried by the representatives of the people, Gov-
ernment cheerfully anticipating the decision and the House 88 cneerfully 
repeating iti! decisions. Now, this atmosphere of unreality cannot, long conti-
nue. It is demoralising both to the Legislature and to the Executive. 
A great Australian Governor, Sir George Bowen, once remarked that to 
grant representative institutions and to deny responsible government is 
like lighting a fire and stopping the chimney. -
The irresponsibility of the popular representatives of this House is to 

be ~ ib e  to the fact that they are 1!ot faced by the contingency of 
haVIng to carry on the government of the country if the Government 
reflllled to abide bv the decisions of the popular majority. tf Pandit 
Motllal Nehru or Sir Purshotamdas Thakurdas were an alternative to Sir 
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Alexander Muddiman or Sir Basil Blackett I think: that many of the 
~ e e decisions to which the popul8l' majority of this House has ardved 
at WQuld not have been reached. While,' Sir, I believe that the defects 
of the present constitution are great and serious. I do not ,,:t the same 
time demand that our political progress should outrun our SOCIal progress. 
our sooial organisation. especially that organisation of national unity which 
iA absolutely necessary to secure whatever political progress we ~y 

achieve. It is quite possible that in the atmosphere of pale blue funk m 
which most modem Governments find themselves. the British Govern-
~e  may grant us a large measure of Swaraj. may grant us complete 
Swaraj. provided the .agitation were universal and persistent. But have 
you got the machinery. the national army that is necessary to guard that 
8waraj against all comers? Until these conditions precedent are realised. 
I think the demand for that large measure of self-Government which has 
been put forward to-day must be considered to be out of due time. 
If I pass from the attitude of the popul8l' majority to that of the 

Government of India. I C8llD()t congratulate the Government on exhibiting 
a more satisfactory attitude. The attitude of the Government of India 
to the people entrusted to their care has been described in various phrases. 
At one time it was popular to descnDe British rule as a trusteeship. At 
another time the attitude of English stateamen towards India was described 
as a change in the angle of vision. Yet another time. and this came frcm 
the popular side. a demand was made for a change of heart amongst; our 
rulers. The attitude that was descn"bed by the word "trusteeship" is not 
one that completely. describes the attitude of the people entrusted with the 
business of governing a foreign race. Trusteeship. as I understand it. has 
more to do with the development of the property. entrusted to the truRtee 
than the e ~  of the ward. and from that standpoint of trusteeRhip 
I dare say at the bar of history the British Government will stand justified 
and that the verdict of historv will be in its favour. As for the view that 
al1 that is required in the British attitude towards India is a change in tht' 
angle of vision. I am afraid that this ~ may be only a physical change. 
You may change the angle of vision and'the result may be that you mav 
look squint-eyed at all the facts presented to you. As for the appeal fOr 
a change of heart I hardly think that such an appeal should be adctressOO 
to a Government. beCAuse a Government is a eorporation. and as all m{'1l 
know. 8 eorporatioW is a thing which has neither A body to kick nor a !!OUl 
to save. I rather prefer to desen"be the right attitude of the British Gov-
ernment towards India by asking for a change in the whole phIlosophy of 
its ftttitude towaMs the people. The British must look upon the permJe 
of Inaia 88 people who have been put in their chllJlre for their poJitiea1 
educaaon. and h8l'8. Bir, if J may m"ke a personAJ note. it I18ems to me 
that' the art of the teacher hAS much to teach the governors and ruJer!! of 
the world. The true teacher is not one who tries to find out how little 
his pupil knows, but tries to ilraw out the best in the pupiT's mind. 'tn«t 
loob on his pupil as an elder brother w()uld looi on 8 voun.!!,er and who 
hAR had the opportunities whicli the younger brother hliS not hAd. and tries 
his best £0 ~ those ~ ~ which he pollfi<>fJIIE',s. honestJv And com-
plpt,ely. wHh him. If the Brimh rulers 'WOUld onlv ('hamre' their own 
tlolit.ical phfl080nhy and 100\ l100n themselves not AS the def<>nders ."'If 8 
·fortresR of i i e~  And rights hut RS people who AN' Ret in tneir ~ 'e  

to trRin thE'! noople of Tnitifl. on ~be path towards comnl"te e ~ "  
then Ithi,!k .we 'slooM tleCUI'E' tlllltchanee in the l'f'!lationshin of th" ~ 
e ~ which is so lleeElSRBry for ~ e progren Ana prosperity ana Jiberty of 
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this country. I would ask the, Brit,ish not to act as ~i  e1' e~  
ucted in England towards the people who ~ e clamounng for llbtlrtles 
and rights, as the constitutional history of that country teaches us. The 
Government of the daS, the aristocracy as it was, in the eighteenth century, 
Ieoked upon itself as the defenders of a fortress of privileges and rights, and 
they would grant greater liberties and rights only at the point of an 
extremely popular and universal agitation. That is the attituae with whicb 
1 cannot help thinking the Government of India has viewed every demfiIld 
for greater extension of political rights and privileges. That atti,tude was 
all very well in a country where the governed and the governor belonged 
to one race and to one community. It is utterly dangerous in a country 
like this where the people governed and the governors are separated from 
Each other by profound differences of race, religion and origin. The British 
~e  ~ anticipate progress, must do those things which 8l'e necessary for 
the securing arid safeguarding of whatever political progress may be asked 
for by the people. While the representatives of the people 8l'e busy with 
building the superstructure of a free and progressive India, the British on 
the other hand must busy themselves with strengthening ,the foundatioDll 
for. that liberty and self-government which I hope will be secured to Indi'l 
in the near futme. I shall mention two 'wavs in which the British migM 
improve then. attitude towards the people. 'Take the question of nation-
alising the a.rmy of India. This project of nationalising the army 
of India should have been. begun long before a national demand 
for it was made. It should have be.en done almost immediately 
after tne assumption of the responsibility for the Government of India by 
the Crown. But, unfortunately, the British were obsessed by the memory 
of the Sepoy Mutiny, forgetting that the Sepoy Mutiny was only a military 
mutiny and was 'not a national insurrection, forgetting also that the 8f.poy 
Mutiny was Que 18l'gely to the' blunilers made by a Government which 
pampered the 8O-called Bengal Army of those days and brought its troubles 
solely and surely upon itself. In regard to this question of organising a 
national citizen armv the Government sboulil be much more sincel"e ~ 

al90 much more thorough than it h88 been in the methods it uses for thE' 
military e~ i ' of the people. They should not say to themselves, 
how little shall we give consistently with our soourity jp this country, but 
how much ehotJld we give consistently With the true j>8Iitical and military 
education of the people. So, also, Sir, in l"egard to the project for the 
organisation of 'a national Davy. It is not enough for the Go'Yemment to 
provide 80 much money for ,the 'building of a national navy. It T.'mltt; 
fidvertise the establishment of the opportunities for the building up of" 
national navy .. It must look out for people, for the youth who would be 
Able to take advantage of these opportunities that are being offered. t 
think, Sir, it is only by altering its attitude towards the militarv, the naval 
!'Ind the' general political' educati<Jn of the people thAt that atmosphere of 
peRCe and confidence which is necessary for an political advancf' ClIln bf' 
ensured . 

. Thi.s d p.b ate , Sir, has. been i ~ i ~. a view to declaring the mind of 
thiS House on the (Juest,lOn whet,her thp. tlme hAR not IllTived for a reviR!OD 
of the constitution. I personlllly think the time hAS Arrived: if onlv-to 
T ' O~e ~ e. i ~ And e~ e  defects in the 'wOtoking 0" the 
('!)nstttlltion of'the CentrAl Government And of the ProvinciAl Govemmp!'It" 
which I pointed out A. little while ~ . The request has heen ~ i O ' A  
t·hnt the Rtatutory Cornmiuion, ~ '  :OugJit til nrrive. ~ i~~ to ~ e 



Act, in 19" .. m, might arrive two or three years e81'lier .. In this connection 
1 should like to deal with a very mischievous suggestion that has been put 
wfW81'd in certain English papers in this country. The idea was that the 
St.atutory Commission should be composed of people who would, as far as 
possible, be not Indians snd who would, at any rate sit in judgment upon 
the political. capacity of the people of India for self-government. Now I 
I':.ubmit, Sir, that is exactly the attitude with which the Statutory Com-
mission should not come to this country. (Hear, hear.) It is not to set" 
how far the people of India, as they are at present, are fit for a larger 
ee. ~ e of self-government, but to devise ways and means for fitting and 
training the people of India so that they can be entrusted with full respons-
ible government as early as possible. The Statutory Commission, when-
(;ver it comes, ought to be imbued with this idea of devising ways and 
Dl:eaDS for the political eduQation of the people--e natiOD.al organisation of 
the anny and navy-the organisation of national unity, the organisation of 
all those conditions which are precedent to any large advance in self-govern-
r.pent. . The Statutory Commission must be imbued with the object of 
«levising methods of training Indians for full responsibll}-government in as 
short a time 8S possible, and certainly not to see hoW' far or how little 
Indians have politically advanced in the years between the inauguration of 
the Reforms and now. Sir, I will close my speech by reminding the 
Qovernment Benches of a saying of one of their heroes, the famous Robert 
i~  who laid the foundations of British ru!e in this country. He said. 

speaking of the situation of his time: "To go back is impossible, to stand 
Htill-is dangerous." I trust, e ~  that, by the ~ i  of a ftU:.-
seeing and anticipating QQvernment with the representatives of a people 
who are wise enough to realise the limitations imposed upon every demand 
for greater political advance by the cireumstances of their country the 
imperfect political uniticationthat exists and the imperfect national 'lIld 
social organisation that confronts us, the difficulties of the peIitical proh-
iemwill ·be overcome, so that the Government and the people, united by a 
common purpose, may advance towards that goal which I think' is the 
common end of all those who are charged wfth the QQvernment of India. 
namely, the realization of full responsible self-government, (Applause). 

Kr. PreIldeDt: The Honourable Sir Alexander Muddiman. 

Panc:Ut IIadan Kohan JIalavtya (Allahabad and Jhansi Divisions: Non-
Muhammadan Rural): I hope, Sir, that does not close the debate? 

JIr. Presldent: The Chair is in the hands of the Honourable Membe1"8. 
I. e ~  it was agreed that this debate should close to-day. If tht' 
Honourable Members, however, desire to continue it to-morrow, the 
remedy is in their own hands. The Chair called upon the Home Member 
to speak, and therefore th('! Honourable Members perhaps thought the 
debate was closed. That was not so. The Home Member had no right 
of reply in such niattel'8 and was oallPd upon to take part in the debate in 
thE" ordinary way. 

'Dae Honourable SJr ....... ..Mlmu: Sir, I understood I was 
speaking when the other speakers wets exhausted. My only reason for 
~e i  so late in the dehate is that it is convenient for the Member 
dealing with tht\ grant under discussion by the House to have an opportunity 
of atiswering' ~ point. that are brought forward. As pointed out I ~ 

*> right of reply and I waited till '8 late periOd in the debate in order 
• reply to BOlDa of the many points that have. been raised in this rather 
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desultory and disconnected debate. I feel some difficulty in doing 110 for 
it has been a debate that has spread over a great deal of ground. I alae 
feel some difficulty in dQing so, for when 111y Honourable friend Mr. -Belvi 
was enumerating the various forms of disqualification which he apparently 
regards as necessary part of a Parliamentarian, I confess I found I only 
possess one. I do not possess the glibness of speech which he advocated, 
but I do possess the power of being able to untie the red tape of a fila 
(Laughter.) Well, Sir, as I say, this is a debate that has ranged over 
a large variety of subjects and the only common denominator !"hich I ~ 
in, r think, all the speeches. possibly not all. but all but one, 1S the de8lre 
for some further constitutional advance. It would have been easier pro-· 
bably for the Government speaker on a subject like this to have had to 
deal, as it has been my fate in the past on several occasions to have to 
deal, with a Resolution. I can understand, however, there is some deli-
cacy in putting forward a Resolution where there are somewhat indefinite 
views as to the object to be sought. I think for purposes of thilJ debate 
I can divide the speakers into several heads. There are the speakers of 
whom my Honourable friend Mr. Belvi may be taken as the prototype. 
the_ speakers who are " whole-hoggers .... They say II All or nothing; take 
back the Reforms or give us complete representative government ". They 
do not regard facts. have no regard to occasions. have no regard to cir-
cumstances, but make this demand in that rather impulsive way. And 
the worst of it is I do feel that my Honourable friend Mr. Belvi, when ~ 
says that he is speaking in absolute sincerity does believe it would be possib!e 
for any Government to give a people self-government by a stroke of t1ie 
pen. That is the fatal and pathetic delusion which is at the basis of much 
of the difficulty in dealing with this question of constitutional reform_ 

-Ii p .•. 
I affirm here and now that it is not possible for any Oovem-
ment to give any 'people self-government; that mut come from 

the people themselves. It is absolutelv impossible for the British Gov-
ernment by a stroke of the pen to crente a national Government wmch 
will function. I take it it is the wish of this House that any Government 
that is set up is to be a Government that. i~ to function. You 0.0 not aesire. 
I presume, to be plunged into anarchy. 

Mr. T. O. Goswaml: This is anarchy. 

The Honourable Sir Alennder Kuddlmg: I will turn to my Honour-
able friend later. I know he is fond of that view. I do not take that view 
myself nor are there many Members in this Houe who do. My point 
is this. I quite recognise that Mr. Belvi and many others like him believe 
that it is possible by a stroke of the pen to grant what he 80 much desires. 
If I could only convince him of my belief that it is an impossibility we 
~i  he getting nearer the actual facts. Mr. Belvi, if I may say 80. Sir. 
IS a very straightforward and honest exponent of the whole-nogger scliool. 
He does not i ~e in recriminations. He doeR not say that we are taking 
thiR or that we are taking that. There R.re others WhO are also whole-
h"ggers but who are not so reticent in these matters. I have come to think 
it is impossible to escape a debate ~e the word II robber " will not l)e 
1lBed at least. once. or twice. I miss the rn-ellt breezy ' ~e . of my 
~ e i~  Mr. Abhyankar who ~e  to tAke part in these denateR 
WIth the addItIon, 88 a rule, of the word " dacoit ", Bir. we have heard 
of "stinging. serpents" ·a.nd "robbers". ThORe are words thRt are 
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1~ i bi ~ '''~~ e  eb ~  {Yhat' 1 i '~ ' ~b ~ .. i~ iiO~ 
know. Whether it is to sting me into anger  or not, the word" robber " 
may be employed in this House with imV·unity for I am beginning to 
regard it as almost a regular epithet which will b~ applied to myself aDd f!1Y 
colleagues. Also when I am invited to regard the miserable pittance which 
remains to me after deduction of income-tax and house rent as in any 
8(jnse something I am ashamed of, I am also left unmoved; my withers 
are unwrung. If I were a Director of a Tramway Company I would pl'l> 
bably make a great deal more money than I do in the Goverement of India. 
And when people speak of our having nq sympathies with those who work 
I ean tell this House that I myself come from a very "}lOOr family, that 
I have worked all my life, and shall probably have to work ,all the reat of 
my life.' '. 

Sir, I plIoIIII over those spooches w.ilertl perhaps an exuberance of ex-
pression ~  injured the thought that tbey' (Joubt1tlsS contained, •  I turn 
to another class of speaker; and here agam 1 must generBJise. I will take,,_ 
if he will permit me to do so in idl courtesy, my Honourable frieod .Mr. 
Jayakar as the reprtlSenlative of that cla&:s. ~  l:>lr, Mr. JayaJmr 1& a 
very able and a very moderate speaker and 1 listened to his remarks with 
the 'greatest interest: Jie was,' 1f 1 may say so-doubtless owing to the 
fact that he was not a .Member of the House at the time-a little miain-
fOlDled as to the actual facts of the discussion in September, 1925. It 
took place as a matter of fact on an amendment ~  by my Honourable 
h-iend the Pandit in conlit:'ction with a Reaoiuh.>u on aD mqwry of which 
I happened to be the Chainuau-a.fter the iuquiry, not before. My 
Honourable friend the PiiIldit moved an amendment which quite frankly 
gave the Government some difficulty in understanding what exactly waS 
meant; for though it was on the paper various people in variolla parts or 
U. House put different interpretations on it. One o( the difficulties I 
fdimd then and I still find to-day in dealing with this question of constitu-
ttonal reform is whether this House really contemplates. that prior to any 
constitutional inquiry of any kind a declaration should be made by His 
Majesty's Government in Parliament as to the exact course to be followed 
by that inquiry. Wha.t the House ~ ~ desireft-Or some M4ttllbers 
of the House desire-is that the policy should be formulated ~y His 
Majesty's Government and sny inqllir.y held afterwards to see how it can 
be carried out. Now that is not what the Government of India Act; con-
templates. It is not what has ever been done by the BrWsh Government 
in dealing with constitutional arlvance in this country, and I cannot con-
ceive it as likely to be done in response to any request ftbm this House 
or any other penlon or b ~ . It would be placing the inquiry in this 
position, that after having decided the principles ,·ou would then have' 
an inquiry to devise the procedure. It ma.v be ~  that is a possible 
method of procedure. I can only say it is ndt a method which has anv 

, . "precedent in the dealings of "'arliament with India or is likely to fonD. 
.-'such preoedent as far as my judgment goes. .. 

Now, Sir,Mr. Jayakar referred to the Indian National Congress resolu-
tion at Gauiati, and he said I 800uld pick holes in 8 speech here or a 
speech there. Well, I have no desire to make any cheap scores in that; 
kind of way, and I will present my Honourable friend ,,;th the conclusions 
of the Indian National Congress without any romment. e i ~ them to 
the Rouse which is 88 well aware of their contents. 8S I am and possibly 
even better. Then Mr. JayaklU' went pn to talk about dyarchy and he 
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quoted the opinion of a lad)' friend of his. I was interested to' hear that. 
opinion very much, but I do not really cons.ider the opinion of his lad.y 
friend was very destructive to dyarchy. She must have been a very attrac-
tive -lady friend to ha.ve made him think it was! (Laughter.) And DOW, 
~  one of tbeobjections that my Honourable friend took to dyarchy Wati 
that while giviIIg to the popular half a share in gOVernD18nt it involved 
them in a ~'  undivided respODBibility. I do not know how the 
orders, of the ;Bombay Government are issued, but if they are issued ill 
accordance with 'the directions $.f the Act and rules it muat be evident 
t.> the world 8t;Ilarge which are the acts of the Ministers and which are 
the IliCt's off.IJ.e'lesel'ved half of the Government. ,. 
Now, Sir, he. further went on to instance a8 an example of the way 

. it. ~.  Government have bee~ working ~e e e ~ ~  tpnendments 
hud been made in the ~e  01 India Act. SIr, I do not contend 
for a moment, I do not propose to coBtend, that they e~e not restrictions 
on the power of this IlOuse. They were restrictions on the power of this 
House and I am not argUing they were not. They were restrictions which 
in the judgment of Parliament were e e ~. I am not here to defend 
what Parliament did nor is it necessary for me to do so. 

Sir Bari S1Dih Gour: Did you protest against them? 

The Jlonourable Sir AlIUDder Kuddtman: I recommended them, Sir I 

An ~ Kember: Why did you do so? 

Th8 BbDourabll SIr A1eDDder Kuddimu: One of the great daageri 
which this House has to guard against and' it is a danger which all 1IO!fes 
and all authorities are exposed to is that excess exercise of authority bdags 
i ~ own reward., My Honourable friends opposite will tell me that my 
excess authority is bringing its own reward. Now, Sir, I did not quite 
follow some of my Honourable friend's remarKs. I did not hear him very 
cleady when he spoke of himself as a Mahratta going on a pilgrimage. 
We know 8 little in Bengal about these Mahratta pilgrimages. I hope 
he does not contemplate such a pilgrimage as that. I am sure from his 
very disarming speech the slight threat contained at the end of it did not 
foreshadow Mahratta pilgrimage of that nature I 

, 
Now certain remarks we,ye made about the duty of fighting the foreign-

('r and ~ y of making his life ·uncomfortable. Well, Sir, it is un-
b~y OIle w4y of d'oing it; but is it a wille way? I put it to the 

House. (An b~ Member: .. Yes.") MY'Honoura1:le friend says 
"Yes", but I submit wilil all deference to this House thst if youq,.ve 
got to live by,;the ford, make friends dh the crocodile. (l,aug.hter.l 
That, Sir, was a ~ which was ~  to me very early in my serviollt 
by an old boatman m Bengal-il you live by the ford make friends with 
the crocodile. ' ',t;> 

""" 
Kl· A. Raquwaml lYlngll: Never trust the crocodile. (Laughter. ) 

. The Honourable I1r Allunder .pUtmu: As to who is' the ford and 
who the crocodile ,I shall .leave it to my Honourable friends to judge, 
(Laughter,) 

• 
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JIr. S. Srinivua IJeupr: Tben make friends with us. 

The BoDoDrable Sir Alesander Jladdlman: It is always my desire to 
make friends with e.~ yb .y. 

And now, Sir, I will come to Mr. Kelkw.'. ~ . Kelkar says "Fight the Gov-
ernment. All Governments want fighting; every u.on-otDcial must i ~  the 
Government". That was his proposition. Well, Bir, as at present COnstltuted 
.t is a very pleasant proposition; but when he himself is a member of the 
GovernmeiIt 1 doubt whether he will ap'prove of it and I doubt whether 
that is really the spirit in which Member& of the Legislature should. ap-
poach the Government. It is undoubtedly the duty.of every Legisla-
ture to persuade the Government ro act in the way it desires, but is it al-
ways well to fight the Government? Is not this continual,stress on the 
idea that power is to be torn by some process possibly of _. .  . 

JIr. II •. A . .JiDDaIl (Bombay City: ~~  Urban): I...,..age. 

The Bm:Io1IrabIe SIr AleUDder M1lddtlnlD: Of violence of language, 8& 
my friend rightly says, or by some other means it should be extracted 
from their hands rather doubtful? You can snare a hare in many ways; 
you may snare her by kindness and you may snare her by other means; 
but it seems to me that you can get more out of the Govemment by' 
treating ' i ~ than by treating them i ~. 

LaI& I.ajpat &ai: :Seither by kindness nor b.\ violence. 

'.I'he Honourable Sir Aluulder Jlnddiman: Mi-_ Kelkartheumade a 
Ioint and it is It. point I do not deny in the slightest. It is tbi&: that in 
a GoverDQlent of tbis kind responsibility rests on the executive in ihe ulti-
Dlai;e resort. He also made the point which is ~ e a fair one in a way 
~  it. does not go quite so far as he has put, it: there.is a danger of. 
the Executive using the Legislature as 8 shelter for their misdeeds; but 
with a Legislature of this intelligence, &Ild this temper is there any real 
danger of that? No. 

I did not quite follow the idea that you should make a man a Collect-
or in order to fit. him for ~ e responsibilities of a Deputy Colleotor; ihat 
was a bud .~ i  of. my Honourable friend; but, I take it that what 11& 
meant was this-and there again there is considerable truth in the re-
mark-that where you confer all excess of responsibility on a man you 
may make him responsible in small matt.ers if not in la.rge. That is, if 
)OU make him, say, your land steward, he may be very oareful in receiv-
'ng your ren.. but he may not turn out to be a very good lsnd steward. 
There is something in that and I y~e  agree that men develop and 
J>08U1ar Govemments may develop bv oonfenmg responsibility even in 
s:cess. You do get. and yo. may get some respuD8ibilitvas a relllrit of it-
<1.ut it is 80 process which must be calTied out with ~ i e b e care. If 
vou make 8 m:\D a Comaander-in-Chief in the hope of his becoming a 
good serg .... I do nat tltink :von would probably defeat Napoleon. . 

Apin, Sir, my Honourable. friend put forward a proposition which 
baa merits, great JIlerits. He said that the will of the Legislature hns 
to be ca.rried out ,y the Executive. 13ut that .proposition is one which 

I' 
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i::' only true where the constitution is such that the Legislature and the 
lliecutive are in harnlOny; they are in harmony in ordinary Parliamentary 
institutions owing to the fact that under those constitutions if you tura 
out my Honourable friend Sir Charles Innes a.nd myself, you have got te 
sit in our places; tbe King's government has got to go on; snd the real 
answer to the fact that this present constitution of ours 

1Ir. A. ltaDluwaml Iyengar: That is no answer. 

The JlOIlO1Ilable Sir Aluander )[uddim.an: My Honourable friend nUght 
wait till I have tried to give It. When I was interrupted I was about t. 
say that the real answer to the criticisms which are directed at this con-
'Stitution, and rightly directed at it, namely, the existence of residuary 
powers is justifiable by the fact that there must be some authority, to 
bring the Executive a.n.d the Legislature into conformity. No constitu-
t.ion a.n.d no country can be run where the Legislature is in pennanent 
conflict with the Executive; e ~ has got to break somewhere, a.n.d 
that is the justification and the real justification for the existence of these 
Il'esiduary powers. 

And that brings me on to the further point wQich is that the more 
;you force on a Government constituted as we are, the exercise of these 
residuary powers conferred on that Government, the more you weaken 
yourselves and the more you weaken us. You will come to regard that 
as a normal course in order to exercise your control over the Government; 
you will say "Let us force the exercise of these residuary powers." Well, 
Sir, it is quite open to you to ~ .. 80; but the wbole point of that is that 
you make the exercise of residuary power a thing which you yoUl"Belves 
regard as a very small matter, and wbat is worse, you deprave the Gov-
't'rnment which exercises them. That is a most dangerous proposition. 
My Honourable friend. Colon<J Crawford, put it very well. He indicated 
that in other constitutions progress is possible -by the atrophy-I think 
that was the word he used a.n.d if he did not use it it would have been a 
very good word to ~by the atrophy of the residuary power'. 

My Honourable friend, Mr. Kelkar, was greatly impressed by the fact 
that votes in this House were really not very importa.n.t-I think I am. 
quoting him correctly: Let me inform him tha.t I hAve known an occasion 
and that not e~' long ago. when a question of three votes W88 of very con-
1Jiderable importance. I want to take him up seriously on that. His point 
was no doubt that here yoU have forty officials who vote in accordance with 
the instructions of Govemment or may vote in aooorda.nce with t,he instruc-
tions of Government. That, Sir, is part of the constitution as was de-
vised and it is a part of the constitution which was devised for a purpose. 
I should have said twenty-six officials-not forty_ Those votes were in-
tended to give a certa.in amount of makeweight in this new constit,ntion.-(l, 
"'1'bey were deliberately inserted there and it is iale to talk of these votes 
heing arbitrarily exercised. EVdrybody in this House who.ereises any 
powers does so in virtue of an Act of Parliament, and the sooner the 
House brings its mind to accept that pofrition the better.' You and I. 
-elected, nominated, appointed, selected are· all bere by 'rirtue of an Act 
of Parliament. 
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Now, my Honourable friend, Mr. Kelkar,' had one other al"gwnent that 
I ought to deal with. He said that we should not rely on gratitude, and 
specially that it was not a reasonable argument to put forward. I am ~ 
gring to put it forward, Sir; I rely on a much greater argument-that 18 
the argument of self-interest; and as long as the interests of India 
snd the interests of Great Britain are i e i ~  even closely i i~ 

-tbere is not much chance of any serious breach between them. My Hon-
curable friend will probably argue that they do not coincide. I will make 
him a present of it. 

I turn now to my Honourable friend, Maulvi Muhammad Yakub, and 
that brings me to a very interesting side of this debate which has given 
it a sense of reality which I person&Ily welcome very much. There is no 
-question which is more before the mipds -of yb ~' who is really COD-
cerned with the interest of this country than the tension between the two 
great communities, and Maulvi Muhammad Yakub appeared to me to 
speak in a way that shows his real desire to live in peace with his neigh-
lIours; and in this connection, though there was much in the speech of 
Lala Lajpat Rai whioh he could hardly expect me to admire. I did adJI»re 
the way he endeavoured to speak out on this question which is troubling 
us &Il so much, whioh is a danger to Government, which is a danger to 
the public peace in this country and which is a question that you your-
selves must solve for yourselves. (An Honourtl6le Membn: .. If you will 
allow us. ") I do not know who the interrupter was. If the suggestion 
18 that we Re not doing everything we p088ibly can to deal with this situ-
ation I do believe there is no man in this House who is prepared to repeat 
~. -

Mr_ X. Ahmed: Lala Lajpat Ral refused to preside at the leaders' 
conference. 

The Boaoarable Sir £launder Kuddhnan: The Honourable Member 
has interrupted me on a point which I am not going to take up. My 
Honourable friend Maulvi Muhammad Yaku!> made some reflectioD8 OIl 
the electorates which he said were not framed by the people, I am in 
entire agreement with him that the question of the electorates is one of 
the most, important questions tha.t this countt:" will have to consider, 
and if he will devise some electorate to bring in a be ~ class of Members 
than we get in this House, able as t.he." are nc. doubt, (Laughter) I should 
:he very grateful to him. . 

JIr. K. A . .JiDn&h: Vlhat "ill the Honourable Member do then:1 

'lIle Haaourable SIr Aleunder Kuddtman: The Honourable Member 
'\lill do his best to take steps to get those elect.orate!: >1et up_ 

I have dt'alt as far as I 'oan with the individual points that struck me 
in the course of this long debate. This' is, as I say. a rather awkward 
method 'of raising 8. question of this importance. This debate eould have 
been, and I am surprised that it was' not, raised in a debate OIl 8 definite 
Resolution. Indeed there was one on the paper for some time in both 
pJaces and for some reason or other which the ~ e be  of the House 
bow better than I do, it did not come t.o fruit.ion. I Ilm left to deal, as 
I lay. with the general proposition that some advance in refonns is desir-
't,ble. We all .ink that some cbange in the {'onstitution is desirable. 
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'!.'he qU6!ltion will be how and when It cl£n be made. 'l'hat is Ii question 
which on the grant under consideration I do not feel myself justified in 
elaborating. The general charge against the Executive Council apart from 
this question of constitutional reform has been the usual one. .. We have 
left undone tho;.;e things which we ought to have dOlle n.nd we have done 
those things which we ought not to have done and there is no health in 
us." That is a phrase which men of my fllith repeat every week. As 
long as the Opposition in this House takes the line it has taken up to· 
date the Government of India will not need to repeat it corporately, for 
the opposition will perform that duty. I suggest that I have met &8 

far as I can the points that were raised in this debltte-. The issue-l will 
not be 80 irrelevant as to spealr on the actual issue before us because no 
other Member mentioned it-is whether our tour expenses should be grant. 
Pd. I crave the mercy of the House that the;y be granted. 

(Several Honourable Members moved thRt the question be put.) 

.~. Plesident: The question is that the question be }Jut. 

The motion was adopted. 

1Ir. ~ e  The question is: "That the Demand under the head 
"Executive Coiulcil' be reduced by Rs. 59,999." 

The Assembly divided: 

AYE8-65. 
Abdul Matin 'Ohaudhurv llaulvi 
Acharya, Mr. H.)[' .' . 
Aiympr, Mr. C. Duraiswamy. 
ABey, 1&. H. S. 
A~ ... , 1&. K. V. RanlJllBWlIDli. 
4JJU1¥, Kr. JI. .8. 8esb&. 
Belvi, Kr. D. V. 
Bhargava, Pandit Thakur. Du. 
BirIa, 1&. b~ Du. 
CbanwI LaU, Mr. 
Chetty, Mr. R. K. Sbanmukham. 
Chuuder, Mr. Nirmal Chander. 
Du, Mr. B. 
Du, Pandit Ni1abntba. 
Dutt, Mr. Amar Nat.IL 
Dutta. Mr. Sriah Chandra. 
GhaZanfar Ali Khan, Raja. 
Goswami, Mr. T. C. 
Gour, Sir Han Singh. 
Gu1ab Singh, Bardar. 
Haji. Mr. Barabhai Nemchand. 
Hyder, Dr. L K. 
IBDlBil Khan, Mr. 
Iyengar, Mr. A. Rangaswami. 
Iveugar. Mr. S. Sriuivllll'B. 
JayakllT, Mr. M. R. 
.Tinnah, Mr. M. A. 
.T ~ . Mr. Varabagiri Venkata 
.J.ollhi, Mr. N. Jl.. 
Kartar Singh. Sartfar. 
Kelkar, Mr. N. a 
Khin Maung, U .. 
Kiilwai, Mr. RAft Ahmad. 
Kunzru. Pandit Hirday Nat.h. 

Lalliri Chaudhury, Mr. Dliirendra 
Kanta. 

Lajpat Ral, LaIa. 
Malaviya. Pandit Madan 1loItaD. 
Mehta. Mr. Jamnadas II. 
Misra, Mr. Dwarta PrMM;' .• 
MOQDje, Dr. B. S. 
:p,fukhtar Singb, Mr. 
Murtuza Babeb Babadur Kulvi 
Savvid. ' 

Nayidu,'Mr. B. P. 
Natique, lIaulvi A. B. 
Nebru, Pandit Mcitilal. 
Neogy, Mr. It. O. 
Pbooknu, Srijut Tarun Baa. 
Prakaaam, Mr. T. 
Purshotamdas Tbakurdu, Sir. 
Ranga Iyer, Mr. C. S. 
Rao. Mr. G. Rarvotham. 
Boy, Mr. Bliabendra Ohaadn. 
Sarfaraz HU8sain Khan, Khan. 
Bahadur. 

Sh.afee. Maul vi Muhammad. 
SIiet"Vani. Mr. T. A. K. 
Singh, Mr. Gaya Pruacl. 
Singh, Mr. Narayan Pruad. 
Sinll;h. Mr. Ram Narayq 
i~ . Kumar Ganganand.' 
8mh". Mr.' AmhikaPr .... 
Sinha. Mr. Siddh.war. . 
Tok Eyi. U. 
Visliindlls. Mr. HlITch.rBi.. 
Y.kub. Maulvi ' i ~ . 
YuiUf Imam. 1\11". ;  , 
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Abdul .Aziz, Khan .liabadur Mian. 
Abdul Qaiyum, Nawab 5ir Sahibzada. 
Ahmed, Mr. K. 
Akram Huaaain Biohadur, Prince 

A. M. M. 
Allison, Mr. F. W. 
Anwar-ul-Azim, Mr. 
Aahrafuddin Ahmad, Khan Bahadul 

Nawabzada Sayid. 
A)Uangar, Mr. V. K. A. Ara\·amudha. 
Ayyangar, &so Bahadur Narasimha. 

Gopalaswami. 
Bhore, Mr. J. W. 
Blackett, The Honourable Sir Bui!. 
Chalmers, Mr. T. A. 
Coatman, Mr. J. 
Cocke, Mr. H. G. 
Crawford, Colonel J. D. 
Dalal, Sir Bomanji. 
Donovan, Mr. J. T. 
Dunnett, Mr. J. M. 
E'jaz Raaul Khan, Raja Muhammad. 
Gavin-Jonea, Mr. T. 
Ghumavi, Mr. A. H. 
Gidney, Lieut.-Colonel H. A. J. 
Graham, Mr. L. 
Greenfield, Mr. H. C. 
HaiRh. Mr. P. B. 
Heslett, Mr. J. 
Howell, Mr. E. B. 
IODeII. The Honourable Sir Charles. 
.Towahir Singli. Sardar Banadur 

Bardo.r. 

The motion was adopted. 

Kabul Singh Bahadur, Riuldar·.MaJor 
and Honorary Captain. 

Keane, Mr. M. 
Lamb, Mr. W. S. 
Linruu-y, Sir Darcy. 
Macphail, The Rev. Dr. E. M. 
Mitra, The Honourable Sir Bhupendra 

Nato. 
Mohammaa Ismail Khan, Haji 

Chandhury. 
Moore, Mr. Arthur. 
Muddiman, The Honourable Sir 

Alexander. 
Muhammad Nawaz Khan, Lieut.-

Bardar. 
NMir-ud-din Ahmad, Khan Bahadur. 
Paddi80n, Sir George. 
Parsons, Mr. A. A. L. 
Rajah, Rae Bahad1lJ', M. C. 
Rau, Mr. H. Shankar. 
Roy. Mr. X. O. 
Roy, Sir Ganen. 
Rutbn8JlwlUQV. Mr. II 
S&!IIOO1l, Sir ·Victor. 
Singh, Raj Bahad1lJ' S. N. 
Singh, Raja Ragh1lJlaDdu Pratad. 
Suhrawardy, Dr. A. 
Sykes, Mr. E. F. 
TonJrinlOn, Mr. H. 
Willson, Sir Walt ... 
Y{)ung, Mr. G. M. 
Zulfiqar .Ali Khan, Ha_u Sir. 

The Assembly then adjourued till Eleven of the CloCk on Thunday, 
the 10th March, lW'7. 
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